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PARLIAMENT OF INDIA
Wednesday, 25th April, 1951

The House met at Half-Past Eight of
the Clock

[MR. SPEAKER in the Chair]

POSTPONEMENT OF QUESTIONS
DUE TO ABSENCE OF MINISTER

Shri Sidhva: Before you start
with questions I have to subrplt that
I had sent about four questions for
today's list and I find that not one
of them appears. On enquiry I‘tound
that the hon. Minister is not in the
station. I understand that your
office communicates to the_Mimsters
the various dates on which’ their
questions are allotted. It is, there-
fore, unfair to the Members and to the
House that they should fix up their
tour programme on the dates on which
they are supposed to answer questions.

What will be my position in this
case?” These questions will go on
some other day when they will be
put last on the list.

Mr. Speaker: The hon Member
while pointing out this difficulty witl
agree and appreciate that, when an
hon. Minister has to undertake a
tour in respect of important matters
which cannot be delayed, he will
have to adjust his convenience to the
convenience of that particular Minis-
ter. 1 think the hon. Minister wrote
{0 me about three weeks back that
he had fixed up a tour—I believe in
sonnection with the Damodar Vallev
Corporation. The House knows how
keen they are on having all the in-
formation about the Damodar Valley
Corporation.  So. the Minister wanted

{ lo g0 personally and he sald that he
had no other time to fix. in view of
other business in hand. He. there-
fore, wanted the convenience 1 f his
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questions being not taken up .luring
this week and I saw no other alter:
native, in the general interest of the
business of the House, but to agree
to it. I said that,—as a matter of
exception, not as a general rule—his
questions may not be put on dates
during this week. I do not think it
is very desirable that each Member
should insist upon his pound of flesk
so far as rights are concerned. They
must adjust themselves to the con-
venience of the Ministers: mutually
the Ministers also must adjust them
selves. In a similar request coming
to me only for a day, I refused per-
mission, because for a day, things
could be adjusted here 8o far as
answering of qguestions is concerned.
But there too, I am more inclined to
think that if a Minister is to remain
absent on account of unavoidable
reasons, the better course would be
to have the questions postponed. be-
cause the object of putting questiong
is to elicit further information ind in
the absence of the Minitser conversant
with the subject. it becomes difficult
for any person who is temporarily in

charge, to give information to the
satisfaction of Members. It is the
experience of this House that such
questions are not answered, in the
nature of things, to the satisfaction of
Members. The ‘Minister in~ charge
has either to ask for notice or decline
information. That i{s what havovens.

I have explained the position and
1 think the course followed in this
varticular case was the correct one.

Shri Sidhva: W1th your permission...

Mr. Speaker: Order. order, I anm
net going to permit any argument.

Shr1 Sidhva: If your permission has:
Leen obtained I have nothing to say

“r. Speaker: That is what I say
Wad the hon. Meémber enquired as
to how these dates were changed, he
wouid probably have got the informa-
tion.
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8hri Sldhva':‘ I enquired, but I did
mot get the information that it'was
done with your permission.

Mr. Speaker: Office itself does not

act without the permission of the
.Speaker,

*Shri Sidhva: The Deputy-Speaker
“in your absence ruled in connection
with a question of Prof. Shah that
when a statement was not placed in
* the Notice Office due to the fault of
he Minister, in that case he would
. allow the Member concerned 1o rut
a Short Notice Question.

Mr. Speaqu: I do not know, but
then the position will require some
.. fonsideration—I cannot say off-hand.

“DRAL ANSWERS TO QUESTIONS

INCOME-TAX INVESTIGATION
COMMISSION

*3472. Shri Deshbandhu Gupta: Will
the Minister of Finance be pleased to
state:

{a) the amount of {income-tax
assessed and levied as a result of the
cases discovered by the Income-tax
Investigation Commission during the
period 1st November, 1950 to 38lst
March, 1951;

(b) the amount actually
during this period;

(¢) how much of the unpaid amount
is realisable;

(d) how many cases were compro-
mised and the amount levied and
‘gealised as a result of the compromise
so effected during this period;

(e) how long it will take to recover
the balance due; and
(f) the expenses incurred by Gov-

<erament duri; the above period on
the -~'sa‘1gr.§j,f ""the members of the

realised

Incorny:Tax Investigation Commission
and tilr staff-and’-expenses incurred :
on the realisation of “the amoupn} as!.
a result of the cases Hecided by the

fAncome Tax Investigation Commission?

The Minister of State for Finaace
(Shri Tyagi): (a) The amounts of
‘Income-tax, supertax and excess pro-
fits tax actually assessed and levied
tbetween 1st November 1950 and 3lst
‘March 1951 as a result of the Income-
“tax Investigation Commission’s report
aggregate to Rs. 287 lakhs.

(b) Rs. 70 lakhs approximately.

(c) The Government expect that
the entire tax involved will be rea-
1ised in course of time.

(d) The number of cases settled on
compromise betwsen 1st November
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1950 and 31st March 1951 was 101,
involving a tax of Rs. 263 lakhs. A
sum oi approximately Rs. 49 lakhs
has beewn collected during the said
period in respect of cases settled on
compromise upto 31st March 1951,

(e) No definite time limit has been
fixed to recover the balance. The
Commission has, after taking into
account the tacts of each case, flxed
appropriate instalments in settlement
cases. The instalments usually fixed
are quarterly, half-yearly and yearly
extending over two to three years
and in exceptional cases, some more
years. +In the cases not settled cn
compromise, proceedings for recovery
of the full tax are commenced imme-
diately on the completion of the
assessment or re-assessment proceed-
ings but in such cases the progress
of recovery is slow due to various
reasons.

(f) The expenditure incurred on ac-
count of the working of the Income
Tax Investigation Commission
during the period 1st November 1950
to 31st March 1951 is Rs. 3,76,107.
This figure includes the expenditure
incurred on enquiries and investiga-
tion in respect of cases referred to
the Commission. Realisation of
taxes determined by the Commission
is effected through the normal channel
of the Income-tax Department and
therefore separate figures of the costs
connected with such realisation are
not ascertainable.

Shri Deshbandhu Gupta: May I
know, Bir, whether the hon. Minister
is in a position to give the figures of
assessment and realisation for the
entire period since the Investigation
Commission wag appointed?

Shri Tyagi: My hon. friend has
surprised me with this question. The
figures are as follows:

Amount of settlement cases
Rs. 813 lakhs.

Amount of investigaticn cases
Rs. 237 lakhs.
Total Rs. 1,050 lakhs.
Amount actually assessed and levi-
ed Rs. 763 lakhs.

Shri Deshbandhu Gupta: What {s
the amount, of realisation?

Shri Tyagi: 1 have glven that in
my reply.

Shri Deshbandhu Gupta: -May 1
know, Sir, whether the hon. Minister

1s in a position to give the aumber
of cases settled provincewise?

Shri Tyagi: It s very difficult, un-
less my hon. friend gives me notice.
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Shri Deshbandhu Gupta: May I
know, Sir, whether it is a fact that
two members of the Investigation
Commission are due to retire this
month?

Shri Tyagi: Yes, it is a fact.

Shri Deshbandhu Gupta: May [
know the names of those two mem-
bers?

Sh Tyagi: One is Mr. Mazumdar
and the other is Justice Chakravarty.

Shri Deshbandhu Gupta: And also
who are goihg to be appointed in
their place?

Shri Tyagi: It has not yet been
decided; but appointments shall be
made.

Shri Deshbandhu Gupta: May 1
know whether it is a fact that mostly
due to language difficulties interpre-
ters are employed by the Investiga-
tion Commission to translate state-
ments made in Hindustani when cases
from northern India come before
them?

Shri Tyagi: If some of the mem-
bers do not understand Hindi natural-
ly they will have to understand
through interpreters.

Shri Deshbandhu Gupta: Is it a
fact that all the members are going
to be such as would not understand
Hindi or Hindustani?

Mr. Speaker: Order, order.

EMPLOYMENT OF QFFICIALS FROM
PAKISTAN

*3473. Shri A. C. Guba: (a) Will the
Minister of Home Affairs be pleased
to state whether there has ever been
any plan or scheme to give employ-
ment to the officials who were previ-
ously serving in the territories now
forming Pakistan and who have
migrated to Indian Union?

(b) If so, how far the officials who
were serving in territories now form-
ing East Bengal have been affected by
that plan?

(¢) Are Government aware that a
large number of officers of East Bengal
and Sylhet have not been able to find
any alternative employment in India?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) The hon, Mem-
ber is referred to a statement laid
on the Table of the House on the
21st April 1951 ,in connection with
starred question 3332.

(b) The Government servantg of
three peartitioned Provinces df
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Punjab, Bengal and Assam had the
option to elect to serve under the
Governments of East Punjab, West
Bengal and Assam respectively. The
responsibility for providing empioy-
ment for those who so opted rested
v.;ith the Governments of these Pro-
vinces.

Government servants in these areas
who preferred to stay on in Pakistan
but later came to India as displaced
persons were eligible for employment
assistance through the Employment
Exchanges along with all other dis-
placed persons. In order to give
employment assistance to displaced
persons from East Pakistan
orders were issued by the Central
Government providing that in flling
vacancies through the Employment
Exchanges in the Central Government
offices located in the region covered
by West Bengal, Bihar, Orissa and
Assam an over-riding preference
would be given to displaced persons
from East Pakistan including officials
who had previously opted for Pakis-
tan as well as non-officials.

(c) All Government servants f{rom
East Bengal who opted for India at
the time of Partition have been pro-
vided with employment by the Gov-
ernment of West Bengal. The great
majority of officers from Sylhet who
opted for India have also similarly
been absorbed by the Government of
Assam.

Shri A. C. Guha: Have any cases
come to the notice of the Government
that some of the officers of Sylhet
who opted for India have not been
subsequently reemployed by the
Assam Government? .

Shri  Rajagopalachari: Yes, Sir,
Government is aware of the difficui-
ties in respect of the Assam employ-
ees. With regard t the Stute
employees who belong to Sylhet who
had opted for Assam, the State
Government issued an order imme-
diately after partition that, Govern-
ment servants belonging to Sylhet
and serving in that district should
remain there irrespective of their
option. They also offered a second
option tu government servants in
Sylhet without consulting the Govern-
ment of East Bengal. The Govern-
ment of East Bengal refused to
recognise the second option. For a
time the Government of Assam plead-
ed their inahllity to absorb the
employees belonging to Sylhet in
their service. e Government of
India tried to persuade them to ab-
sorb as many of the Sylhet employeeg.
as paasible. I can the la
figures. Ther diow out of o
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total of 1,496 employees from
Sylhet who had opted for Assam,
1,020 have definitely been absorb-
ed, 168 are found to be deflni-
tely unabsorbed. The remaining 300
are unaccounted for. Perhaps they
obtained employment outside govern-
ment. I must assure the hon. Mem-
ber that we have asked the Assam
Government to give us further infor-
mation and have pointed out that
the respongibility for absorbing them
rests with the State Government.

Shri A. C. Guha: Have any >fficers
serving in Pakistan come out to
India from East Bengal during the
year 1950 and, if so, how many of
them have been re-absorbed by the

Government of India or by the State
Government?

Shri Rajagopalachari: Sir, if any
-ore figures are wanted I would like
Lo have notice.

Shri A. C. C;uha: I am asking about
those who have come to India during
1950, after the last riots.

Mr. Speaker: He is referring to the
exodus.

Shri Rifagopaficharii*As I have al-
ready said, if more ﬂm-are wanted
I would like pq&%, to be given.

Shri A. C. Gull&: This is only about
1950, after the last riots.

Mr. Speaker: But he has not got
the figures with him.

Shri Rajagopalachari: Sir, such an
analysis would require attention and
investigation.

Dr. Ram Subhag Singh: May 1
know whether in considering cases of
promotion the services of the officials
rendered in territory now in Pakistan
are also taken into consideration?

Shri Rajagopalachari: I would ask
the hon. Member to read the state-
ment that 1 have placed on the Table
already.

Shri Chattopadhyay: Of the num-
ber of people unabsorbed in Assam
may I know how many are women?

Shri Rajagopalachari: Whether men
ot women, the trouble is whether they
are Bengalis or Assamese,

Shri A. C. Guha: In view of the
fact that the hon. Minister has stated
that instructions have been issued to
the departments of the Central Gov-
ernment situated in the Eastern part
"of India to give preference to displac-
-ed persons, may I know how meny of
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the displaced persons have been taken
in those offices of the Central Gov-
ernment now situated in the Eastern
parts of India?

Shri Rajagopalachari: I have given
the assurance and the facts as to
what we have done. If figures are
wanted as to how many have been
absorbed in a particular department
or office, I would ask the hon. Mem- -
ber to give notice.

SyMPOSIUM OF WORLD'S THINKERS

*3475. Shri §. N. Das: Will the
L;Ii?ister of Education be pleased to
state:

(a) whether it is proposed to hold a
symposium of World’s thinkers and
philosophers in New Delhi to discuss
the concept of Man in Eastern and
Western cultures; and

(b) if so, what steps have so far
been taken?

i L O ey - e ()
2 ) xS ke wysd &y S gKanpipy
Ll L ptmegtrons Kl | pie e oS
> e mel ol e - s
Al S et ol oy & KyS
st WS Ky S ol B
-a WS gl S el 2 S8
oS 92 3 SRS S| SIgK (1)
o o & e S S )
- Sla e gyl eyl
slatipe gpl LB ST codaiygS 3t
ot &y g !

[The Minister of Edacation
(Maulana Arad): (a) The Govern-
ment of India have accepted the invi-
tation of UNESCO to hold a sympo-
sium on ‘the Concept of Man and the
Philosophy of Education in East and
West' in New Delhi in December
1951. -

(b) Details regarding themes ot

.discussion. and participants o the
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symposium are under consideration of
the Government of 1India and
UNESCO.]

St Qo Qo qW: FAT WA
TER & 9| Q4T a1f feer darc
N mf § fwmd g & o ek
qewl & gfael at fawroet €
aw g7

[Shri 8. N. Das: Has any such list
been compiled by the Government of
India as may be containing the names
of the philosophers and thinkers of
otker countries?)

2 &y ool g 1ol Ulge

S W ) S b ] oS
Wi sl v ST e ey eyl
P R I Y

T I S RRC MG Y Y1 St ERRNS P
M - S oy 2 K S
LS 2 8 ke pReed LS
S gt S8 gl Ny Gl -yl
urthanld dep da S e £ e

" - kla Upags i oS

[Maulana Azad: No, we did not feel
the necessity of preparing any such
list at this time. It has been planned
that thinkers of eleven or twelve
countries may be invited, half of.
whom would be from the eastern coun- '
tries and the other half would be {rom :
the west. So far as the eastern coun- |
tries are concerned it is proposed to
send invitations to some selected
thinkers of India, Ceylon, Japan and
if possible of China as well.]

st qmo dmo qr@: ¥EF W
o § fr arg gevi & & feer-
qvd w1 7 faweror A o @ E?

[8hri 8. N. Das: What is the reason
that philosophers of only twelve
countries are being invited?)

s & gyl (! 1 O Ulya

WP sl o C @ n
B K ) O ke 2 PR
Wad o o8l &5 WS s ) W
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[Maulana Azad: As a matier of
fact some sort of restrictions have gut
to be imposed on such occasions. The
UNESCO has prepared the outline
and they thought that if philosophers

and thinkers of eleven or twelve
countries of Asia and Europe are
invited then the purpose would be

served.]

Mr. Speaker: I find several \lem-
bers are anxious to put questions.
Let the proposal materialise.

DissoLurioN oOF PARLIAMENT

*3476. 8hri Somavame: (a) Will the
Minister of Law be pleased to state
whether there is a proposal before
Government for the dissolution of
Parliament in view of the ensuing
general elections in November-Decem-
ber 19517 :

(b) If so, when will Parliament be
dissolved, whether before cr. after. the -
gFL, o clegbious, die kel

The Minister of Law (W
kar): (a) and {B), The aPh tien of
the hen. Member is drawn @ article,
379(1) of the Censtitution, My virtye
of this article, this sovisional Parlia-!
ment will continue ‘Until beth Heuses"
‘of the new, BParliament have becn
‘duly  censtituted and summened to
i first  sessien. Accord-
ingly thieres willbe no disselutien of

! the gen 4
lectionsiiifice  mlace  in Novgm:::
[Dccemiier¥iiext, er even after the re-
sultsyof these electiens are annsuneed:
Ity willy autematically cease te functien
agysoongasythe, new Heuses  of Parlia-
taen g VO SD eI LS UmMmoned \tf), meets .
fom, (' (it ggesiom. VT SCCL
..-y'f,‘ s, odh, SR AP g

Mr. Speaker: There
ask. Next question.

ORI 2y
VR ]
" i

ATy

i.s nothing to

INTERNATIONAL MONETARY FuND MEETING

*3477. Shri A. C. Guha: (a) Will the
Minister of Fimance be pleased to state
whether India was represented in the
International Monetary Fund meeting
which recently decided the par value
of the Pakistan rupee?

(b) If so, what opinion was given by
India? -

(c¢) Did that meeting of the Inter-
national Monetary Fund also congider
the . question of the revaluation of
ARUIaPeE o1 of sterling?
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(d) How far is this par value of
Pakistan rupee being recognised by the
International Monetary Fund likely to
affect our financial relations with
Pakistan?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Yes, Sir.

(b) Our Executive Director inform-
ed the Board that, in the context of
changed economic conditions in the
world, the Government of India did
not wlsh to press their objection to
the acceptance of the par value of
Pakistan currency, by the Fund.

(c) No, Sir. The Fund does not

consider these matlers except on an .

intimation by the country concerned
of a proposed change in par values.

(d) As the hon. Membher is aware,
on the conclusion of the Indo-Pakis-
tan Trade Agreement in February
last, financial transactions between
India and Pakistan were resumed on
the basis of the par value of the
Pakistan rupee as declared by the
Pakistan Government. The subse-
quent acceptance of this par value by
the International Monetary Fund is,
therefore, unlikely to affect our finan-
cial relatmm th.h Pakutn any

" @uba: Maif b ¢ knmx‘
accordingte the terlls‘ﬂ ‘the do~
Pakistan Trade agreement our mccep-
tence is enly‘ cemditional, limited to
the g connected with the trade
aned ther the International Meune-
‘tary Fund's acceptance makes ‘he par
value deligatory on all oeur irans-
actions 'with Pakistan?

tm @.: D, Deshmukh: The state.
bntdthlt‘- it Wu L‘Qnditlonal is not
'.'tm A e

lhl’l A, €. Guha: May,. T know-how

the ‘Reserve Bank 'assctsiand  Pre-;
partition dues will be affected « by *

this Monetary Fund decigion?

Shri C. Deshmukh: I do not
think they wi’ll be affected. If we are
entitled to any payment in Indian
rupees, it will be received in Indien
rupees.

Dr. Ram Subhag Singh: May 1
know what was the attitude of the
Government of India in regard to
the - recognition of Pakistan rupee
rates in the last meeting of the Inter-
national Monetary Fund?

‘ S wm?:gfgépf N

£, Spcaker Higshs sai il
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Shri Hussain Imam: What will be
the effect of this acceptance on pay-

ment by the Reserve Bank for the
notes withdrawn from Pakistan?

Shri C. D. Deshmukh; That is a -
question of the transfer of assets to
Pakistan. It will have no effect.
The claim would be for transfer of
Sterling securities and rupee securities
according to the proportion in which
they were on the date of partition. I
do not think that this rate of ex-
change has any bearing on that.

Shri T. N. Singh: May I know whe-
ther the opinion expressed by the
Director before the Monetary Fund
was made before thea greement with
Pakistan or after?

Shri C. D. Deshmukh: After, be-
cause the matter came up after the
agreement.

Shri A. C. Guha: Is it true that pen-
sions and other payments are ad-
justed periodically and if so. how
will they be affected by this decision
of the Monetary Fund?

Shri C. D. Deshmukh: I am not
quite clear about the question. Pen-
sion ond other payments as between
India and Pakistan are seitled from
time to time according to agreements
entered into between the two coun-
tries. But if payment is to be made
in any currency. it is made at the
rate which is now the sanctioned rate.

Shri A. C. Guha: How much will be
the difference?

Shri C. D. Deshmukh: The differen~
ce will be the difference that will be
made by the exchange rate from the
previous exchange rate, It is a
matter of arithmetical calculation.

Mr. Speaker: Next question.
HINDUSTAN AIRCRAFT LTD.

*3478. Shri A. C. Guha: Will th
Minister of Defence be pleased to stat:

(a) the sales during the years 1948,

1949 and 1950 in the Hindustan Alre
craft Limited;

(b) the profits (actually or provi-
siogally calculated) during these years;
an

(¢) the nature’ of works done and
undertaken by the unit?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) The
sales during 1948-49 were TRs. 160
lakhs, during 1949-50 Rs. 182 lakhs
and in 1950-81 the amount was Rs.
247 lakhs.

(b) Profit for 1948-49 amounted to
Rs. 1;14 lakhs, for 1949-59 Rs. 578

’



BSO firal Answers

lakhs and for 1950-51 the amount is
estimated at Rs. 6°31 lakhs.

(¢) The main activities of the fac-
tory are as follows:

1) Aircraft overhaul and repair
including engines, propellers,
radio, instruments, accessories
and conversion of Dakotas to
VIP airline  and utility
standards.

(ii) Aircraft assembly and manu-
facture under assistance
arrangements with foreign
firms.

(iii) Aircraft design and develop-
ment work in connection with
the manufacture of prototype.

(iv) Manufacture of all-metal
railway coaches.

(v) Manufacture of
double and single
bodies.

Shri A. C. Guha: May I know why
the estimated profit in 1950 has not
belen?proportionate to the increasze in
sales

Major-General  Himatsinhji: The
small margin of profit for 1950-51 is
mainly the result of the labour strike
in the factory which lasted for nearly
20 days in September-October. There
was a loss of about Rs. 4 lakhs in pro-
fits directly due to this strike.

Shri A. C. Guha: May T know what
was the amount received by this fac-
tory for orders -executed on behalf
of the Railways of India?

Major-General Himatsinhji: I gave
that answer three weeks ago. The
Hindustan Aircraft Limited undertook
to manufacture an improved type of
all-metal third class railway coaches
for the Ministry of Rafilways. The
first order of 100 such coaches was
completed in July 1950. A second
order for 150 coaches of the same type
with slight meoedifications, had been
placed on the Company during 1350.
Of these 33 coaches have been deli-
vered by the end of March 1951.

all-metal
decker

Shri Kamath: Arising out of answer
to part (c¢) of the question, is it a
fact that some months ago three
planes manufactured at the Hindus-
tan Aircraft Works crashed wittin 5
or 10 minutes of their taking off,
owing to disintegration in mid-air,
and was an inquiry held with a view
to finding out whether there were any
defects
planes?

Mr. Speaker: How does it arise?
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Shri Kamath: The hon. Miuister
definitely mentioned ‘manufacture’.

Mr. Speaker: It is going too far. ¥
believe some other hen. Member has
tabled a question on this. 1 do not
know whether it will be reached.

Pandit Munishwar Datt Upadhyay:
May I know if the Board that has
been set up is able to undertake this
kind of work?

Mr. Speaker: Which Board Joes he

refer to? “ g

Pandit Munishwar Datt Upadhyay:
There is a Boara under which the
Hindustan Aircraft factory is working.

. Mr. Speaker: The hon. Minister
need not answer that question.

Next question.
GRANTS TO UNIVERSITIES
*3479, Dr. Ram Sub| Singh: (a)
Will the Minister of ucation be-
pleased to state whether it is a faet
that the Punjab University and some

other educational institutions which
were disrupted ow: on of
‘by the-

e countey will Be e
Gmmmem'xof_;tndw
ﬁxg%)! I:i sgé;?‘xgve# ~ﬂufo"'?'nntt beem.
O W) aymd A e
| ol (P
of W ST adiyf ()
I L ekl ‘M
din S Olady eyl gy @Y
ey Clel SU 2 LS
KRRV TPV P
ot 068 Ay yl Sl nlys
- Ja 8 ose

[The Minister of Education (Maum-—
lana Azad): (a) Yes, Sir.

(b) The Government of India in the
Ministry of Rehabilitation have placed:
at the disposal of Punjab Govern-
ment a sum of Rs. 14,00,000 for dis-
bursement to the Punjab University
and other disrupt educational:
institutions which have now re-estab--
lished themselves in India.]
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Ao M gum fay . ¥ LY 8@
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[Dr. Ram Subhag Singh: Oul of
this sum of Rs. 14 lakhs how much

will be given to the Punjab Univer-
sity?]

1-"144”‘ ) o @ & yiekelenie
b P S D & el
b gyl gy & Olpdy ey

[Maulana Azad: The Ministry of
Rehabilitation had placed the ent_ire
money at the disposal of Punjab
Government. The Government of

Punjab spent the money in the man-
uer they liked.]

: olsf Ul’,.o

fao e : 3@ A @A1@ I8 &

fr aara gfrafedr #1 fraar &am
fear e @y o

[Mr. Spum: :'f'\l"le question s,

what amount“ef money was given to
the Punjab University?]

o eyt Claky ol U
o b WS el e gl
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~alys
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[Maulana Azad: Information was
sought from the Punjab Government
in this connection, and it was learnt
that they had distributed this money
in the following manner:

Punjab University: 4 lakhs.

Vedic Research Institute, Hoshiar-
pur: Rs. 75,000.

For the establishment of some dis-
placed colleges: Rs. 5,71,540, scnools:
Rs. 3,12,840.

The balance of Rs. 40,620 was kept
for opening two more institutions.]

iy W R e lop
Rarip Dlaky 8 £l b
?‘,‘b U"(’S &,5, sz B9 K
[Sardar Sochet Singh: Will the hon.
Minister be pleased to state the pro-
posed location of the Punjab Univer-
sity?]
Ediyd S srge & 1 SlT Uya

- A e W
[Maulana Azad: This informatirn

can only be given by the loca! Govern-
ment.]

Shri A, C. Guha: Has any grant
been given to the Calcutta University
as that University is also disrupted
due to partition?

dh)’sf’g &iLL u*.r; : 0’57 L:”’A
[Maulana Azad: No,  this question

does not arise with respect to the
Calcutta University.]

pogtl:lﬂbé‘tbr% tﬁ: Igc:)vlesrx:rl:\il:t?any pre-
K orl ool o] e ¢ 0T Ul
e el £yl Sipn (oS
-
[Maulana Azad: No, at present

there is no such proposal befsyre the
Government.]
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{Pandit Munishwar Datt Upadkyay:
Have the Punjab Government also
contributed anything towards this
fund or the entire amount has been
given by the Central Government?]

ok o g 1ol Ut

ban o odiy lply -Uk
@ @y & b 5 S LS
S ke 4 &yl LS WS
Wl 4 eyl Claly 0gd - e
Qﬁjhéwsﬁu‘swg)h
ed iy e Dl 8u -2 LS
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[Maulana Azad: I cannot give this

. information. An enquiry was made
from the Punjab Government regard
ing the manner in which this money
was spent. They have given these
figures. I cannot give the informa-
tion as to how much money the Gov-

ernment of Punjab have spent. or
not, on this account.]

ot @Yo Qo fag : 9 ag AT
Figar a7 f& a8 Y srE ®Y TEE
fad amafesfor gz & a< @ wf
g a1 forfkr gz & fod Wrow wr
CRING AT § 7

[Shri T. N. Singh: I would like to
know whether this sum of Rs. 14
lakhs has been spent as non-recurring
grant alone or has been used as
recurring grani as well.]

o b oolad : olif UYya
gy (mpfd g - Uk &5 pty
gy’-‘ﬁeu' uﬂeméw‘-&‘t
-& U‘S u’ G’i »”
[Maulana Azad: I cannot give exact
information. From the figures that
have been sent by the Government of
Punjab it uappears that this money

has been spent on non-recurring
accounts alone.]
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MedicAL LABORATORIES

*3480. Dr. Ram BSubbag Singh: (a)
Will the Minister of Nealth be pleased
to state.whether it is a fact that some
of India's leading medical laboratories
have been invited by W. H, O. to serve
as influenza centres?

(b) If so, what arg the names of
those laboratories?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). No. None
of the medical laboratories in India
have been invited by W.H.O. to serve
as an influenza centre. The Gov-
ernment of India were, however,
asked by W.H.O. to co-operate with
the World Influenza Centre in London
by appointing an observer to colla-
borate in all aspects of influenza work
in this country.

Dr. Ram Subhag Singh: May I know
whether the World Health Organisa-
tion proposes to open any Influenza
Centres in India?

Rajkumari Amrit Kaar: The World
Health Organisation does not propose
to open any Centre; but we have
opened three centres here, in Bombay,
Madras and Coonoor. W.H.O. has given
equipinent for two of them

Dr. Ram Subhag Singh: May I
know whether India gives any contri-
bution to the W.H.O. {or fighting
fnfluenza in India?

Rajkumari Amrit Kaur: Not speci-
fically for any one purpose.

Dr. M. M. Das: What is meant by
an influenza centre?

Mr. Speaker: It is clear; I think
it does not require any explanaticn.

EsTIMATES COMMITTEE

+3481. Dr. Deshmukh: (a) Will the
Minister of Home Affairs be pleased to
state whether the recommendations of
the Estimates Committee (2nd Report)
with regard to the re-organization of
the Central Secretariat have been consi-
dered and decisions taken thereon?

(b) If so, what are the recommenda-
tions which have been accepted and
which are rejected?

(c) Is any action being taken on the
recommendations which have been
accepted?

(d) Do Government propose to lay a
statement on the Table of the House
stating the economies expected to
result from these recommendations in
the course of the year 1951-52?
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The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (d). The
recommendations are wunder active
consideration and a report ¢n the
.action taken on the recommendations
will be placed on the Table of the
House in due course.

Dr. Deshmukh: How long would
this examination last and when it is
likely to be completed?

Shri Rajagopalachari: It depends
on the importance of the subject.

Mr. Speaker: Next question.
CENTRAL BoOARD oF Fium CENSORS

*3482. Dr. Deshmukh (a) Will the
Minister of Information and Broad-
casting be pleased to state the expendi-
ture incurred on the Central Board of
Film Censors since it was established?

(b) What is the number of films the
Board has examined upto this time?

(¢) What is the number of films they
have refused to certify?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) The expenditure incurred cu the
Central Board of Film Censors up‘o
31st March 1951 was Rs. 28,577/9/0.

(b) 1,003 films were examined upto
31st March 1951,

(¢) Ne hims in their entirety were
refused certification but in a number
of cases certain cuts were suggested
which were accepted by the producers.

Dr. Deshmukh: What is the mem-
bership of the Board and what is the
maximum salary paid to them?

Shri Diwakar: The Board consists
of seven Members of which Mr. C. M.
Agarwala. the Chairman, is the only
one who is paid. The others are
honorary.

Dr. Deshmukh: May I know the
salary?

Shri Diwakar: I would like to have
notice,

Dr. Deshmukh: May I know whe-
ther the hon. Minister knows the
length of the films cut as a result of
the answer to part (c)?

Shri Diwakar: I do not know.

S8hri Ramaswamy Naidu: What was
the income received as feec for certi-
fying?

Shri Diwakar: The fee charged is
as follows:

For 35 mm. 2,000 feet or below—
Rs. 5 per thousand feet or fraction
thereof.
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For 35 mm. exceeding 2.000 feet—
Rs. 40/-per thousand feet or fraction
thereof.

For 16 mm. 800 feet or below—
Rs. 5/- per 400 feet or fraction
thereof.

For 16 mm. exceeding 800 feet--
Rs. 40/- per 400 feet or fraction
thercof.

Shri Ramaswamy Naidu: What is
the total received?

Shri Diwakar: I would like to have
notice.

Shri Joachim Alva: Amongst the
films which have not been certifled,
how many films are there which have
been noted for their blatant and
sordid exposure of love scenes?

Mr. Speaker: Order, order.

Mr. Speaker: He need not go into
those details.

Shri B. K. Das: How many of these
films have been given ‘A’ Certificates
and how many ‘U’ Certificates?

Shri Diwakar: 1 would like to have
notice.

Shri Brajeshwar Prasad: Is it a fact
that Mr. Agarwala. the Chairman of
the Board, gets Rs. 4.000 as saiary?

Shri Diwakar: 1 said for the cor-
rect figure, I would like to have
notice.

EXCHANGE OF STUDENTS
*3483. Pandit Munishwar Datt

Upadhyay: Will the Minister of Educa-
tion be pleased to state:

(d) whether the Carnegie Corpora-
tion of US.A. has made a grant of
$153.000 for exchange of students for
study:

(b) if so, whether this grant is avalil-
able for Indian students also; and

(c) what portion of this grant would
be available for Indian students and
for the study of what subjects?

(05T UYge) piaSymdd O pRude
O kit e M ! (D)
S e e i 5 oS L
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[The Minister of Education (Mau-
:ma Azad): (a) We have nc informa-
i0n

(b) and (c). Do not arise.]

ENTERTAINMENT TAX

*3484. Shri Deshbandhu Gupta: Will
tltmet Minister of Finance be pleased to
state:

(a) the amount of entertainment tax
realised each year upto 31st March
1951 in the State of Delhi since it was
first imposed;

(b) whether it is a fact that at the
time of levying this tax Government
had agreed to earmark and spend the
proceeds of this tax on the building of
quarters for poor men; and

(¢) if so, how much of this amount
has been actually spent on that object
and how has the balance been utilised?

...The Minister of State for Finance
(Shri Tyagi): (a) A statement con-
taining the information is laid on the
Table. [See Appendix XXII, anne-
xure No. 61.]

(b) No. Sir. But it was intended
that from the net proceeds of the
entertainment tax which was to be
a source of General Revenues, annual
grants would be made to the Delhi
Improver ient Trust for a period of
20 years sufficient to cover the loss
incurred by the Trust on the provi-
sion of houses at concessional rates
t? poor-class tenants cleared from
slums.

(c) Upto the 31st March, 1951, the
Trust has been given grants-in-aid
totalling Rs. 4.46,453/-. As stated
above. the entire proceeds of the en-
tertainment tax form part of the
General Revenues.

Shri Deshbandhu Gupta: May I
know whether it is not a fact that
this tax was imposed at the instance
of .the Delhi Municipality for a par-
ticular purpose. that is building
houses for the poor?

Shri Tyagi: My information is that
in 1939, the Chief Commissioner of
Delhi made a proposal that slums be
cleared and some cheap {ype of
houses be put up to be given to these
poor people to reside at cheaper rates,
the loss: being borne by the State.

Shri Deshbandhu Gupta: May I
know what is the total amount realis-
ed by the Entertainment tax so far?
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Shri Tyagi: The mtal realisation so
far was Rs. 85,4

Shri Deshbandhu Gupta: May I
know why the balance of thes2 80
lakhs has not been spent on slum
clearance?

Shri Tyagl: The problem got in-
volved after the influx of the refugees.
Therefore, this work did not actually
proceed. It stopped in 1842, Upto
the year 1942, houses were bulilt.
After that, the scheme has remained
at abeyance. It could not progress.

...Shri Deshbandhu Gupta: Do the
Government propose to spend the
balance of 80 lakhs on slum clearance
or on putting up houses for the poor?

Shri Tyagl: I would like to take
notice.

Shri Sidhva: May I know whether
the Local Finances Committee appoint-
ed by the Central Government have
recommended that the Entertainment
tax should be handed over to the
municipalities and if so. what is the
decision taken on that?

Shri Tyagl: No decision has been
taken to hand over this amount to the
municipalities. It is a tax which goes
to the central revenues.

Shri Kamath: Among the Centrally
Administered Areas, which State pro-
portionately to its population, yields
the largest revenue to Government
from the Entertainment tax?

Shri Tyagl: I have got information
about the Delhi State alone just now.

Shri T. N. Singh: May I know, out
of the four lakhs grant given to the
Trust, whether the entire sum s
earmarked for the bhuilding of hcuses
or is it also utilised for slum clearan-
ce purposes?

Shri Tyagi: For building purposes,
a loan was given to the Improvement
Trust to the tune of Rs. 512,000, This
sum of Rs. 4,46,453 which is given to
the Trust is just to compensate the
loss because the houses yleld a lesser
rent than what it should get accord-
ing to the rules. Therefore from the
Entertainment tax only the Ilnss to
the Improvement Trust is made gnod.

Dr. Deshmukh: May I know if there
is any proposal before the Govern-
ment to see that at least a portion of
the realisation of this tax is spent on
the improvement of entertainments
and facilities for entertainees?

Mr. Speaker: Order, order.
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Shri Deshbandhu Gupta: May I
know whether any representations
have been received from the Delhi
Municipality in this behalf demanding
that this amount be spent on removal
of slums and not on other things?

The Minister of Finance (S8hri C. D.
Deshmukh): We are not aware whe-
ther any representations have teen
received. Obviously, payment out of
this fund will depend _on the celerity
with which the Municipality carries
out its Improvement schemes. We
are bound by certain conditions to
give capital grants as well as grants
to reimburse certain losses. If there
are no schemes, we cannot give
money. By the agreement, we are
bound to find the money whenever it
is payable under the scheme.

Mr. Speaker: Next question.

Shri Deshbandhu Gupta: Will the
hon. Minister......

Mr. Speaker: I am going to the
next question.

Shri Deshbandhu Gupta: The hon.
Minister stated that no representa-
tions have been received.

Mr. Speaker: That is not material;
h? .};as sajd that he 1Is not aware
of it.

Shri Deshbandhu Gupta: 1 wanted
to know whether there is any co-
ordination between the Finance Minis-

try and the Health Ministry on this
subject.

Mr. Speaker: Order, order; that
question is not permissible. Next
question.

INcOME FROM Excise Dury

*3485. Shri Deshbandhu Gupta: Will
tlt'net Minister of Finance be pleased to
state:

(a) the income derived by Govern-
ment during the flve years ending 31st
March 1951 in the State of Delhi from
Excise duty and licensing of liquor
shops;

(b) the number of liquor shops
where country-made liquor is sold at
present and the number of licences

granted for the sale of foreign liquors
in Delhi;

(c) whether it is a fact that un-
authorised sale of liquor has been on
the':l increase during the last three years;
an

(d) if so, the estimated amount of
income which Government 1is losing
on that account every year?

The Minister of State for Finance

«Shri Tyagl): (a) A statement is laid .
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on the Table of the House. [See
Appendix XXII, annexure No. 62.]

(b) Shops for sale of country-made
liquor: 7 Licences for the sale of
foreign liquors: 46

(c) There is reason to belisve that
there has been some unauthorised sale
of liquor.

(d) The loss which the State Gov-
ernment incurs from the unauthorised
sale of liquor cannot be accurately
stated, since the extent of such sale
is not ascertainable. The State Gov-
ernment’s estimate of such losses
based on the probable volume cf such
sales is as follows:

Year Rs.
1948-4Y 4,88,200.
1949-50 11,56,500
1950-51 8,53,500

Shri Deshbandhu Gupta: What
steps are being taken by Gcvernment
to check this illicit distillation and
unauthorised sale of liquor which
results in such loss of revenue 1o
Govsmment and encourages corrup-
tion?

Shri Tyagl: Employment nf increas-
ed excise stafl is one step taken by
the Government. The other is the
posting of pickets at strategic points.
A third is the employment and re-
warding of informers. A fourth
measure is the enlisting of the co-
operation of the police in this work
and the fifth the opening of licensed
shops in areas of illicit distillation and
the organizing of occasional raids on
dry days.

GRANTS-IN-AID T0 MYSORE

*3487. Shri M. V. Rama Rao: Will
ﬂtle Minister of Finance be pleased to
state:

(a) the particulars of the grants-in-
aid payable to Mysore during the
transitional period of 10 years to cover
the revenge—gap which has been
finally fixed;

(b) whether account has been taken
in fixing the revenue-gap of .the
reduced expenditure to be incurred by
the Government of India in respect of
the Mysore State Forces now integra-
ted into the Indian Army. and if so,
the extent to which the grants-in-aid
have been increased; and

(c) how these grants-in-aid as finally
fixed compare with those recommended

by the V. T. Krishnamachari Com-
mittee?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The reimbursible
revenue-gap for Mysore has been

3570 'd
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settled at Rs. 345 lakhs. This amount
will be paid in full for the Arst 5
years and thereafter will be reduced
by 8 per cent. each year to 60 per
cent. in the tenth year.

(b) No, Sir. The grant to cover the
revenue-gap is not intended to take
into account variations in expendi-
ture either way after integration. It
is intended to cover only the actual
dislocation in the States finances
caused at the time of the integration.

(c) The Indian States Finances En-
quiry Committee did not recommend
any specific amount as the grant to
be made to any State. It merely
recommended the basis on which the
grant should be worked out.

Shri M. V. Rama Rao: What has
been the reduction in the expzanditure
over the State forces which have been
absorbed into the Indian army?

Shri C. D. Deshmukh: Since that is
not relevant to this settlement, 1 do
not know that it is necessary to un-
swer that question. I understand that
the hon. Member wants -to know what
has been the gain to the Centre by
the reduction in the State Forces and
my answer is whether there is any
reduction or increase either in the
expenditure or revenue are matters
which are not relevant to the purposes
of this settlement.

Shri M. V. Rama Rao: May I know
whether provision is made for the
rehabilitation of the forces dispensed
with out of the State forces conse-
quent on the integration?

~ Shri C. D, Deshmukh: I think these
questions ought to be addressed to
the Defence Minister by means of a
separate enquiry.

Shri T. N. Singh: May I know how
this figure of revenue and expenditure
gap was arrived at? Was it arrived
at at the time when the State merged
with India or was it after the merger?

Shri C. D. Deshmukh: A committee,
as the House {s aware, presided over
by Shri V. T. Krishnamachari was
appointed and that was, I think prior
to integration or when integration was
in the air, and these settlements are
based on the recommendations made
by that Committee,

Shri M. V. Rama Rao: May I know,
Sir, whether the sum of Rs. 345 lakhs
includes or excludes any provision
for the rehabilitation of the State
forces now dispensed with?

Mr. Speaker: That question s
covered by the previous reply. They
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did not take into consideration these
various items of loss or gain.

Shri C. D. Deshmukh: That is the
answer, Sir. The idea was to take
care of the actual dislocation caused
at the time of the integration. There-
fore it cannot apply to any subsequent
variation.

TRAFFIC ACCIDENTS IN DELHI

*3489. Shri V. K, Reddy: (a) Will
the Minister of Home Affairs be
pleased to state what is the number of
ﬁaﬂcﬁo_spaccidents in Delhi during

(b) How many of the persons in-
volved were punished for negligent
driving?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Total number
of accidents in Delhi:

1950 658
1951 (up to 18-4-51). 207

(b) Total number of offenders pro-
secuted for negligent driving:—

1950 337
1951 (upto 18-4-1951) 91

The offenders were, in most cases,
tried by a special Magistrate deputed
for the purpose. A very great majo-
rity of the cases ended in conviction.
Figures of convictions are oeing as-
certained and will be laid on the
Table of the House.

1 am sorry that could not be
automatically collected.

Shri V. K. Reddy: May I know
whether thére has been an increase or
a decrease over the flgures for pre-
vious years and i{f so what are tbe
reasons?

Shri Rajagopalachari: The number
as recorded has greatly increased.
For 1948 it was 281; for 1949 it was
293; in 1950 it is 658. I am informed
that some of the minor cases of acci-
dents were not included in the pre-
vious flgures and registers main-
tained. The procedure now has been
changed and every minor case of
accident is duly entered and investi-
gated. That accounts for the big
number in 1950. Figures are not
always safe to follow.

Shrimati Durgabai: May I know
whether the hon. Minister is in a
position to state whether the absenre
of trafic control has been responsible
for accidents in recent months near
the University Gate and, if so, may
I know what steps are taken or
arrangements made to prevent such
accidents?
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Shri Rajagopalachari: At the ins-
tance of the hon. Member I did mak=
enquiries about the particular -case
she has in view; and as far as I could
see it was not due to any absence of
traffic control there. But every step
is being taken to improve the position
there as well as in other places. The
population and the traffic also as the
hon. Member knows, have very much
increased now.

Shri Deshbandhu Gupta: May 1
know how many of these 600 cases
were due to negligence on the part
of drivers of military trucks?

Shri Rajagopalachari: I do not
think that it is possible to answer that,
nor is it right to assume ihat the
position is as stated by the hon.
Member. I think there are a large
number of contributory causes when-
ever any accident occurs.

Shri Hussain Imam: Sir,
know how many of these
were fatal ones?

may I
accidents

Shri Rajagopalachari: I am not able
to answer that straight ofY.

Shri Shiva Rao: Does the hon.
Minister contemplate any action
against cyclists who cycle without
lights and who are the main cause of
these traffic accidents?

Shri Rajagopalachari: I have been
observing not absence of light, but the
common practice of cyclists filling up
the whole road abreast. But I hope
that most of these cyclists being our
own employees and intelligent enough
and public-spirited will themselves see
to it and improve the position.

HIGHER TECHNICAL EDUCATION

*3490. Shri V. K. Reddy: (a) Will
the Minister of Education be pleased
to state what is the amount sanctioned
by the Government of India to various
universities for promoting higher
technical education in 1951-52?

(b) Which Universities have been
given such grants and what is the
amount given to each of them?
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[The Minister of Education (Mau-
lana Azad): (a) A sum of Rs. 61-07
lakhs has been provided in the budget
estimates for the purpose of grants
to Engineering and Technological
Institutions including thrce non-
university institutions.

(b) Does not arise as the budget
has not yet been sanctioned.]

Shri V. K. Reddy Sir, I could not
follow the answer.

Mr. Speaker: He said that a sum
of about Rs. €61 lakhs has been provid-
ed for in the Budget. As regards (b)
he said that the matter is for consi-
deration after the Budget is sanction-
ed and duly passed

Shri V. K. Reddy: What is the
amount granted to the Andhra Uni-
versity for 1950-517

Mr. Speaker: That does not arise,
he said.

HISTORICAL SECTION OF DEFENCE
DEPARTMENT

*3491. Dr. M. M. Das: Will the
Minister of Defence be pleased to
state:

(a) when the historical section of
the Defence Department was first
started; and

(b) the total expenditure incurred
on this section during each of the
years 1948-49, 1949-50 and 1950-51?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) In
March 1946.

(b) 1948-49 about Rs. 4,04,000.
1949-50 about Rs. 4.90.000.
1950-51 about Rs. 4,49,000.

Dr. M. M. Das: What are the aims,
objects and functions of this historical
section?

Major-General Himatsinhji: About
three-fourth or slightly more of the
total work has been finished. The
section is divided into two main parts,
one dealing with the historical aspect
of the narratives, and the other, the
medical, which would have a research
and scientific interest inasmuch as it
would give an lndicatxon of the nature

and ses contracted dw-
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avoidance. Another sub-section deals
with the photographs and films. The
proportion of staff and expediture
between the historical and medical
portions is about 2/3 and 1/3, while
the expenditure on the Film and
Photo section is about one-fourth of
the total expenditure.

Dr. M. M. Das: May I know whether
the present activities of this section
are confined to the exploits of the
Indian armed forces in the last war
or they are also taking up the exploits
of the Jammu and Kashmir forces and
the field ambulance sent to Korea?

Major-General Himatsinhji: Yes,
Sir. Though, for the present, it s
engaged in writing the History of the
Indian Armed Forces in the last war,
it may carry out later similar work on
subsequent exploits.

Dr. M. M. Das: What are the special
qualifications of the officers carrying
out these duties—qualifications which
will enable them to interpret military
history properly?

Major-General Himatsinhji: There is
a Director, Dr. Bisheshwar Prasad,
M.A., D.Litt., a civilian historian,
whose services have been loaned by
the Allahabad University.

Dr. M. M. Das: What special quali-
fications has he got to interpret ruili-
tary matters?

Major-General Himatsinhji: e has
now worked with a section which-was
composed of British military hisicii-
ans during the war, and with the
experience he has as a historian he
is well qualified.

CHIEF SCIENTIST TO INDIAN Navy

*3492. Dr. M. M. Das: Will the
Minister of Defence be pleased to state
whether there is any post as the ‘“Chiet
Scientist to the Indian Navy” and if so,
what are the functions of the incum-
bent; and when was the post first
created?

The Deputy Minister of Defence
(Major-General Himatsinhji): The
appointment of the Scientific Adviser
to the Indian Navy has been sanction-
ed very recently, and the first in..um-
bent took up his post in Marcn 1951.
His main function will be to advise
Naval Headquarters upon all :cilentific
problems confronting the Indian Navy
and to initiate research and develop-
ment programmes in connection
therewith.

Dr. M. M. Das: May I know whether
he i an Indian or non-Indian?
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Major-General Himatsinhji: He is
on loan from the British Navy (Admi-
ralty) and therefore he is a non-
Indian.

Dr. M. M. Das: May I know whether
the other two branches of the Indiun
armed forces. namely the land forces
and the Air Force got their own
scientific departments? -

Major-General Himatsinhji: This
qQuestion has been answered recently.
We have a scientific adviser section
which is composed entirely of Indian
personnel.

Dr. M. M. Das: 1 wanted 0 know
whether the two other arms, land
forces and the Air Force, have got
their own scientific departments like
the Navy?

Major-General Himatsinhji: Yes,
Sir, but the Navy section co-operates
closely with this department.

Shri Kamath: What is the machi-
nery for co-ordination between the
Scientific Adviser- section of the Indian
Navy aud that of the U.K. Navy?

Major-General Himatsinhji; It is
done through the scientific adviser
section of the Armed Forces, and a
Commonwealth Defence Science Orga-
xi)isi:};io?{ Conference was held recently
n U. K.

Shrl Kamath: Has a permanent
macl;inery been set up for this pur-
pose?

_Major-General Himatsinhji: VYes,
Sir. They expect to meet once in two
years.

INDIAN SOLDIERS, SAILORS AND AIRMEN'S
BOARD

*3493. Dr. M. M. Das: Will the Minis-
ter of Defence be pleased to state:

(a) when the “Indian Soldiers,
Sailors and Airmen’'s Board” was first
constituted;

(b) the aims and objects of the
Board;

(c) whether the Board has any
special fund; and

(d) the sources of revenues to the
fund? .

The Deputy Minister of Defence
(Major-General Himatsinhfi): (a) The
Board was first constituted oa 7th
February 1919 when it was called the
Indian Soldiers’ Board. On 15t April
1944, it was reconstituted as the
Indian Soldiers’, Sailors’ and Airmen’s
Board and assumed the same func-
tions in relation to all three Services
as were being performed in relation o
Army personnel only, till that data
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(b) A statement is laid on the

Table. [See Appendix XXII, arne-
xure No. 63.]
(c) Yes. The |Indian Soldiers’,

Sailors’ and Airmen’s Board Fund.

(d) Phe Fund was formed in 1922
out of an amount of Rs. 10 lakhs re-
ceived from the Imperial Relief Fund
which was wound up. The present
income of the Fund is Rs. 35,331/- per
annum representing interest on the
capital of Rs. 11,97,700/- which has
aeen invested in Government Securi-

es.

Dr. M. M. Das: What is the number
of members of this Board and how
have they been selected?

Major-General Himatsinhji: They
have been appointed by the vDefence
Department. The Defence Minister is
the President and there are about 15
members of the Board. Shall I read
out their names?

Mr. Speaker: Not necessary.

Dr. M. M. Das: May I know whether
the services rendered by this Board
to the defence personnel have increas-
ed after Independence?

Major-General Himatsinhji: They
have increased very much. [Che num-
ber of Soldiers’ Boards has increased
from 87 to 174, just double, which
itself shows the improvement.

Dr. M. M. Das: What are the diffe-
rent States that have shared promi-
nently in this increase in number?

Major-General Himatsinhji: From
the expenditure incurred in some of
the States one can imagine the amount
of work they have done:

Rs.
Punjab 56,936.
U.P. 1,48,304.
Bombay 78.330.
Madhya Pradesh 19,044.
Assam . 11,532.
West Bengal 21.508.
Bihar 32.990.
Orissa 4,944,
Delhi 3,944.
Ajmer 3.404.
- Himachal Pradesh 480.
Rajasthan 20,461.
Vindhya Pradesh 2.198,
Bilaspur e . 2,808.
Travancore-Cochin .. 3,390.
Madras Not krnown,

That shows the
each State is doing.

amount «f work
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REQUISITION OF CULTIVABLE LAND

*3494. Shri Alagesan: (a) Will the
Minister of Defence be pleased to state
whether 6,000 acres of cultivable land
and buildings near about Gummidi-
poondi (Madras) were requisitioned
during the War for construction of
ammunition depot on the assurance
that they would be returned after the
termination of War and that equitable
compensation would be paid to the
owners thereof?

(b) It so, were the lands returned
to the owners after the War and if not,
why not?

(c) What is the compensation given
to them per acre per year?

(d) What is the total amount of
compensation so far given?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) Yes;
about 5,960 acres.

(b) No; the land is still required
for Defence services and continues to
be occupied under the Requisitinned
Lands (Continuance of Powers) Act
(Act XVII) of 1947 as extended from
time to time.

(c) Varying compensation ranéing
from Rs. 5/- to Rs. 30/- per acre per
annum.

(d) Rs. 6,56,000/- up to and includ-
ing the 31st March 1951.

Shri Alagesan: Is the entire area of
cultivable land required for defence

purposes?

Major-General Himatsinhji: No, Yir,
The army authorities are going into
the question with a view to releasing
the land not required by them?

Shri Alagesan: Will Government
consider the advisability of shifting
the depot to the Avadi base nearby?

Major-General Himatsinhji: 7he
question has been taken into conside-
, ration and they have decided to re-
main there.

Shri Alagesan: Will Government
consider the question of paying com-
pensation based on the prevailing
prices instead of the prices that pre-
vailed at the time the lands were
taken over?

Major-General Himatsinhji: The
compensation payable was fixed by
the Collector, after taking into conside-
ration the situation, the nature of the
soil, the kind of crop grown, land
cess and tax, to the satisfaction of the
owners.
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Shri Alagesan: Since - the prices
have gone up very much will Govern-
ment consider the feasibility of mak-
ing ex-gratia payments' pending the
question of acquisition?

Mr. Speaker: That would be mak-
ing a suggestion.

Shri Rathnaswamy: May 1 know
whether a representation was made
to the Defence Department by the
parties concerned stating that the
compensation paid to them was very
low and not in conformity with the
market value prevailing at ‘he time
when the compensation was »>aid?

Mr. Speaker: He said that it was
settled by the Collector.

Shri Alagesan: Will the Government
be able to return the land before the
cultivation season begins?

Major-General Himatsinhji: Most of
the land which is not required has
already been returned. But some of
the tenants have started iuilding
houses near the factory which Lave to
be removed sooner or later for security
reasons.

WRITTEN ANSWERS TO QUESTIONS

ADULTERATION oF FOODSTUFFs

*3474. Shrl Lakshmanan: Will the
Minister of Health be pleased to state:

(a) the total number of cases
charged for adulteration of foodstuffs

in Delhi during th
1950; g e years 1949 and

(b) the number of cases which ended

in conviction during each of these
years; and

(c) the total amount of fi 11
during each year? ne collected

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c). A state-
ment containing the information is
laid on the Table of the House.

STATEMENT

Number of persows prosecuted, oconvic-
ted and fine “collected for adulterakion of

Joodstuffs in Delhs.
1040 1950
(a) Total number of T
ons prosecuted
Ffor adulteration™of
§foodstuffa.§ 2109 2208
(b) Total number of 1"
Fpersons convicted T
for adulteration of
foodstuffs, 1056 382
(o) Total amount of
fine colleoted. Re. 07,191 42,55

o —

48 PSD ’
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REGISTRATION or DENTISTS

© 3495, Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) whether registers have been
published under the Dentists Act, 1948
and the work of Registration tribunals
completed in the various States;

(b) whether any unregistered dentist
is practising in any of the States;

(c) if so, where and how many; and

(d) what action Government propose
to take against such dentists under
Sections 47, 48 and 49 of the Act?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes, except in
Bihar, Orissa and Madhya Pradesh.

(b) to (d). The hon. WMember's
attention is invited to my vreply to
started question No. 3362 on the 21st
April, 1951.

NURSES

*349¢. Shri Rathnaswamy: (a) Will
the Minister of Defenice be pleased to
state how many nurses were recruited
for the Indian Military Nursing Service
in the years, 1949-80 and 1950-51?

(b) What {is the minimum educa-
tional qualifications fixed for I.LM.N.8.
and were relaxations made in deser-
ving cases?

(c) Is it necessary for the recruited
nurses in the I.LM.N.S. to enter into a
contract and if so, for how many
years?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) A
statement is laid on the Table of the

House. [See Appendix XXII anne-
xure No. 64.]
(b) To be eligible for recruitment

into the Military Nursing Service. a
candidate must be in possession of a
certificate of not less than three yevrs’
tralning in an approved hospital and
be State Registered as a fully trained
nurse Medical and Surgical nursisg
and” midwifery.

No relaxation of these qualifications
has been made in any case.

(c) Officers of the temporary cadre
of the Military Nursing Service ure at
present required to enter Into an
initial contract of service for one year
in the first instance. renewable :early
thereafter until their services are
required.

REQUIREMENTS or GOLD ARD SILVER
*3497. Shri M. Nalk: (a) Will the
Minister of Finance be pleased to state

the average annual ulrement of gold
and silver in lndla;eq g
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(b) How much of it is used for
‘industrial purposes?

(c) What are the average imports as
against local production?

The Minister of Finamce (Shri C. D.
Deshmukh): (a) and (b). It is not
possible to make any reliable estima‘e.

(c) The imports and production in
1949, which may be taken as an
average year under present conditions,
were as follows:

(in ozs.)
Gold Silver
Import 589 ... 94,969.
Production . 163,871 ... 11.275.

TeEACHERS IN PART C STATES

*3498. Shri Kishorimehan Tripathi:
Will the Minister of Bducation be
pleased to state the basic
and .maximum salary as also the co-
relative dearness allowance of Primary
School teachers in Part ‘C’ States?

The Minister of Education (Mau-
lana Azad): The information is being
collected and will be laid on the
Table in due course.
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ABORIGINALS IN INDIA

[*3499. Shri Oraon: Will the Minister
of Home Aflalrs be pleased to state:

(a) the number of aboriginals in
India according to the census reports
of 1931 and 1941, and their number as
gl\:jeu in the President’s Declaration;
an

(b) the number of aboriginals in
each of the States of Bihar, C. P. and
Assam according to the census reports
of 19381 and 1941 respectively and their
numbey in each State according to the
President’s Declartion?]

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). A
statement giving the information
asked for is laid on the Table of the
House. [See Appendix XXII anne-
xure No. 65.]
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HINDI SAHITYA SAMMELAN

[*3500. Shri Dwivedi: (a) Will the
r of Rducatlon be pleased to
refer to the answer glven to my starred
question No. 775 asked on 10th March,
1950 and state whether Government
have since arrived at any decision
regarding the question of recognition
of the various degrees of the Hindi
Sahitya Sammelan for purposes of
employment to posts under them either
tlirect or through the competitive
examinations conducted by the Union
Public Service Commission?

(b) If so, when will it be imple-
‘mented?]

‘The Minister of Education (Mau-
lana Azad): (a) and (b). The matter
is under the consideration of an
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ad hoc Committee set up by the Gov-
ernment of India for examining the
standards of degrees and diplomas
awarded by private institutions in
India for purposes of employment to
posts under them.

PUBLICATIONS OF ARCHAEOLOGICAL
DEPARTMENT

*3501. Shri Dwivedi: (a) Will the
Minister of Ednoation be pleased to
state whether Government propose to
brlnx out in Hindi and other Indian

s the varlous publications of
the rcheeological Department that
Welre, til recently published in Englis
only

(b) It so, how long will it take to
make these publications available to
the public?

(c) What extra expenditure will
Government have to incur for this
purpose?

The Minister of Education (Mau-
lana Azad): a) Several Guides to
monuments have been published in
Hindi and other Indian languages.
The question of publishing the scienti-
fic journals of the Department of
Archeeology in Hindi has not yel been
taken up by the Government of India.

(b) and (c). Do not arise.

FriLM DOCUMENTARIES

*3502. Shri Balwant BSiaha Mehta:
(a) Wil the Minister of htmtln
and Broadcasting be pleased to state
how the private enterprise of fllms
documentaries is encouraged by Gov-
ernment?

(b) Are such documentaries pur-
chased or leased on royalty basis?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Provision is made in the Budget of
the Filmgs Division for the purchase of
documentary fllms from private produ-
cers. Five fllms were purchased and
orders were placed for another five
in 1950-51. It is proposed to vurchase
12 films in 1951-52.

(b) Films which have so far been
obtainéd from private producers have
been purchased; such purchases in-
clude full distribution rights in India
and non-commercial distribution rights
abroad.

UNESCO RELIEF FOR ASsaM VicTrMs

*3503. Shrl Sanjivayya: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Executive of the UNESCO have sanc-
tioned an amount of 15,0 dollars
towards the relief of Assam Earth-
quake victims;
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(b) 1 so, the form in whi
ernment of Indis are
that amount; and :
(c) the manner in whlch the GM
ment of India propose to spend it?

The Mintster of Edueation (Mu
jana Asad): (a) Yes.

(b) $10,000 have been allotted to
Governor's Assam Earthquake Fund
and the balljgm;e viz., $5,000 has been
faid by to Service Civil
nternational.

(c) $10,000 have been earmarked
for school and class-room equipment
and textbooks for schools, and $5,000
are being utilized by Service Civil
International in the organization of
work camps in Assam.

CONTRACT FOR JeEPS

*3504. Shri Kamath: Will the Minis-
ter of Defemce be pleased to state: -

(a) the name of the firm with whom

the Gev
reoelve

the new contract for the supply of
1007 new jeeps has been s :

(b) the date of contract the |
of a néw jeep in the open m “in

U. K. and U. 8. A.;

(c) the customs duty apd frelght

E’mlt:lt; on each jeep ‘i:nded at

ay;

(d) the nalty clause in the Agree-

ment for tg: non-fulfilment of the con-
tract by the firm¢?

The Deputy Minister of Detenee
(Major-General Hima!

(a)

The name of the firm is SC (Agen,
cies) Limited ’

(b) The dnte of the contract is 2nd

March 1951, s M2

[

The price of a new jedp in the open
market in LK. and U.SA. is npt
available here, but the price of a new
%:epl;a;%%mbled at Bombay is roughly

s

(c) The customs duty and freight
work out to roughly about 70 per cent.
of the value of the jeep.

(d) The contract includes the nor-
mal! penalty clause of the standard
conditiors of contract of the lndla
Store Department.

PURCHASE oF FoopsTuvrs FOR
Derence FoRces

*3505. Shri Kamath: Will the Minis-
ter of Defence be pleased to state:

(a) the amount spent on account of
purchase of loodstuffs for the Defence
Forces in 1950-31;

(b) whether all the foodstuffs pur-
chased were in accordance with the
A.S.C. specifications;
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(c) it the answer to part (b) above
be in the negative, the reasons for
purchasing food stuffs not according to
spel:el.ﬂcations, but paying the full
price;

(d) the number of samples conform-
ing to specifications and accepted, and
the cost of consignments represented
by those samples;

(e) the number of samples not
according to  specifications, but

accepted at contract rates and their
cost;

(f) the number of samples not
according to specifications, but accept-
ed on price reduction and their cost,
—at full rate and after price reduc-
tion; and

() the number finally rejected?

“The Deputy Minister of Defence
(Major-General Himatsinhfi): (a)
Rs. 15,77,97,301.

(b) and (c). Yes. except in respect
of a relatively small quantity in which
deviations had to be accepted for the
following reasons:

(1) The deviation was not very
material and was not likely to
affect in any appreciable
manner the nutrjtive value of
the foodstufls;

(i) there was no possibility of
getting goods exactly of the
rights specifications.

The: Ministry of Food is responsible
for making purchases of food grains,
green vegetables, tinned articles etc.
required by the Armed Forces.
Where a deviation from the specifica-
tions is acce&ted by the Ministry of
Defence, the Ministry of Food decides,
in consultation with the Ministry of
Finance, what, if any, reduction in
prices is called for.

(d) The figures at present available
are only for the period from 1st Maych,
1950 to 21st December 1950.

No. of samples 1416.

Cost. ... Rs. 8,68,83,960.

(e) The figures available for the
same period are—

No. of samples. ... 79.

Cost ... Rs. 29, 70, 969.
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() The figure available for the
same period are—

No. of samples. 48.
Cost at full rate Rs. 83,88.085.
Cost at reduced rate.... Rs. 83,17.291.

(g) 26 samples were rejected during
the same period.

Strrixe or CiviL EMPLOYEES OF
ORDNANCE DEPoTS, KIRKEE, DEUO ROAD
AND TALEGOAN

*3506. Shri Venkataraman: (a) Will
the Minister of Defence be pleased to
state whether there was a strike of the
civilian employees in the ordnance
depots at irkee, Dehu Road and
Talegoan on the 10th of April 1951?

(b) If so, how many workers were
involved?

(c) What was the cause of the
strike?

(d) How has the strike been
resolved?

The Deputy Minister of De!encé
(Major-General Himatsinhji): (a)
Yes, Sir.

(b) 11,850.

(c¢) The civillan employees were
advised by Ordnance Depot Workers
Union, Kirkee, to go on strike to
secure acceptance of their demand
that retrenchment in Ordnance Depots
at Dehu Road, Kirkee and ‘Talegaon
Dabhade should be stopped, and no
persons should be discharged wunless
alternative = employment had been
provided.

(d) The strike was called off nn the
evening of the 12th April, 1951, as a
result of discussion between the
Union Jeaders and the Regional
Labour Commissioner, Bombay.

AGRICULTURAL FINANCE CORPORATION

*3507. Shri Chandrika Ram: Will the
Minister of Finance be pleased to state
whether Government l.ﬂ:'ol:bose to set
up an Agricultural ance Corpora-
tion in the near future?

The Minister of Finance (Shri C. D.
Deshmukh): No, Sir. I would in this
connection invite the attention of the
hon Member to the reply which I
gave on the 22nd November 1950 to
the debate on the Reserve Bank of
India (Amendment) Bill.

3588 1
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The House met at Half Past Eight of
the Clock

[MR. SPEAKER in the Chair ]
QUESTIONS AND ANSWERS
(See Part I)

9 30 A.M.
MOTION FOR ADJOURNMENT

STRIKE OF THE PUNJAB NATIONAL BANK
EMPLOYEES

Mr. Speaker: I have received notice
of an adjournment motion on the
subject of the strike and lock-out of
the Punjab National Bank employees
and of failure of the Government to
control and conciliate it, which may
lead to widespread strike of bank
employees of India.

Prima facie, this is a small and
ordinary matter, but if the hon. Mem-
ber wants any information in respect
of ‘this I think the better course will
be to table a question to the Home
Minister, and if that is admissible. . .

Shri Hussain Imam (Bihar)‘ Short
notice question?

Mr. Speaker: May be—whatever he

chooses. I cannot guarantee the ad-
mission of a short notice question,
because, this question of bank em-
ployees, the bank award, etc. has

already been before the House. . . ..

Shri Sidhva (Madhya Pradesh): It
has also been answered once.

Mr. Speaker: Therefore, it is for him
to put any sort of question, but I do
not think I am inclined to admit this
motion.

Shri Hussain Imam: Bul may I point
out, Sir, that on this question Gov-
ernment in the Labour Department
are concerned?

Mr. Speaker: Whatever it may be,
Government is one whole.
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PAPERS LAID ON THE TABLE

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table
a copy of the Report of the Rehabili-
tation Finance Administration for the
half-year ended the 31st December,
1950, in accordance with sub-section
(2) of Section 18 of the Rehabilitation
Finance Administration Act. 1948.

[Placed in Library. See No. P-163/51 )

FINANCE BILL

The Minister of Finance (Shri C. D.
Deshmukh): T beg to move:

“That the Bill to give effect to
the findncia! proposals of the Cen-
tral Government for the year
beginning on the 1st day of April,

1951, as reported by the Select
Committee. be taken into consi-
deration”.

I do not propose at this stage to say
much on this motion. In the course
of my reply on the previous reading
I said that I hoped that the Bill will
emerge a much-improved Bill from
the Select Committee. I believe that
has happened. Now I shall await the
observations of the Members of the
House on the Bill and would reserve
to myself the right of reply at the end
of the debate.

Mr. Speaker: Motion moved:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the year be-
ginning on the 1st day of April
1951, as reported by the Select
Committee, be taken into consi-
deration”.

The House is already aware that to-
day and tomorrow have heen allotted
for consideration and passing of . the
Finance Bill, as reported by Select
Committee. We shall aow proceed
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with the first stage of the considera-
tion motion involving general discus-
sion, which will conclude today sub-
ject to the right of reply of the Fin-
ance Minister which he will give to-
morrow and for which he will have
about one hour. The remzinder of
tomorrow will be devoted to the clause
by clause consideration of the Bill and
all outstanding questions in connection
with the Bill shall be put at 1 p.m.
tomorrow.

As regards the time-limit on speech-
es, I should like to fix a time-limit of,
say fifteen minutes and would reguest
hon. Members to restrict their remarks
to that time-limit.

Shri Kamath ' (Madhya Pradesh):
May I remind the Leader of the House
of the assurance that he gave some
time ago that the Elections Bill would
be taken up soon after ihe Finance Bill
was disposed of, and, if so, may I know
whether that Bill would be taken up
soon after this or some time later?

The Prime Minister and Leader of
the House (Shri Jawaharial Nehru):
Yes, I hope it will be taken up very
soon.

Shri Shiva Rao (Madras): Sir, before
I make my observations on the Finance
Bill as it has emerged from the Select
Committee, I would like with your
leave to modify a statement ‘which I
made when I spoke on the estimates
of the Defence Ministry. On that
occasion, referring to certain transac-
tions in London made on behalf of the
Defence Ministry, I had referred to a
visit paid by certain high-placed offi-
cials of the Government of India in-
cluded ainong whom was the Finance
Secretary. I have since been informed,
Sir, that the Finance Secretary,
although he visited London at the
time, did not look into those transac-
tions and, in fact, was not even aware
of those transactions until almost the
end of 1949. I had intended to cast
no reflection on this officer or on any
of the other officers, but in fairness to
the Finance Secretary I feel it neces-
sary that this statement should go on
the records.

Coming to the Finance Bill, I am
sorry that the Finance Minister did not
disclose the all-important fact that the
cash balance position of the Govern-
ment of India was, in fact, very much
better than he had estimated when he
presented the Budget on the 28th
February. I recognise that not all the
sixty crores constitute a genuine im-
provement in the financial position of
the Government, but a substantial
portion certainly does. It seems to me
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that if he had stated this at the
beginning of the debate on the motion
to refer the Finance Bill to a Select
Cominittee it is possible that the House
would have taken a very different
view of the proposals he placed before
us and the Select Committee might
have adopted a more liberal attitude
towards those taxation proposals.
However, let us be thankful for the
concessions that have been made in
the course of the discussion of the
Finance Bill by the Select Committee.
All that I would say at the present
mom~-nt is that with the improved
position which he disclosed to the
House, he should be more liberal and
more generous in his treatment of
measures intended to stimulate the
social progress of the country.

When I spoke at the stage of the
general discussion of the Budget I laid
special st.cs3s on much greater atten-
tion being paid to industrial housing.
So far as I am concerned, I can see
little meaning in introducing health
insurance measures in industrial areas
as long as we have slums which breed
poth disease and vice. Last year when
I spoke on the Budget I ventured to
suggest to the then Finance Minister
the preparation of an economic survey
to be presented with the Budget papers
on the same lines as the Chancellor of
the Exchequer does in the House of
Commons. I had also suggested that
the time had come for the revival of
the practice of having annual ad-
minisiration reports of public health,
of education and of agriculture, reports
which we were familiar before the
war. Unfortunately, Dr. Matthai was
not in a particularly responsive mood
on that occasion. But I hope Mr.
Deshmukh will be more receptive.

We have had during the last four
years three Finonce Ministers each
of whom, if I may say so in all
humility, very atle and with a consi-
derable knowledge of finance. But I
am also bound t> add that their ap-
proach to the financial problems of
the country has been different, and
their treatment of problems has also
been different. One does not know
who will be the occupant of the Fin-
ance Minister’s post this time next
year after the General Elections. We
cannot always be sure of having a
Finance Minister as well equipped as
the ones that there have been during
the last four years; and for that
reason it seems to me more essential

‘now than ever that the personnel of

the Finance Ministry should be streng-
thened in every possible way. There
is at the present moment an Economic
Department in the Finance Ministry
and also a Planning Section, and 7
would ask the Finance Minister t-
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take every possible step during this
year to strengthen both these Sections
in order that in future, at any rate.
Parliament may have an economic
survey of the kind to which I have
just referred. I am aware of the fact
that it is very largely a question of
personnel, and in this connection I
would like to say a word. It seems
to me a matter of great regret that
Government should have permitted
experienced officers to retire before
their due time and take up attractive
jobs in private business, and I say this
particularly in regard to officials of the
Finance Ministry. I think that the
conditions for releasing such officers
should be made much more stringent
at the present moment.

Sir, I would like to turn now to
another aspect of this problem of
personnel. I am referring to the
multi-purpose river projects. Last
week, when the Minister for Natural
Resources was answering a question
put by Shri Bali Ram Bhagat in regard
to the Kosi project, he said that he
was contemplating the constitution of
a Board of Engineers who would exa-
mine the soundness of that project.
As the House is aware, the Damodar
Valley Corporation too has a Board of
Consultants consisting at the present
moment of four Engineers, of whom
three are Americans and one is an
Indian. I would like to see a Board' of
Advisers attached to the Ministry of
Natural Resources, consisting of Indian
Engineers with considerable knowledge
and experience of dam construction
and of hydro-electric and thermal
stations in order to provide the Minis-
cer and the Ministry with expert
knowledge and assistance in regard to
all these huge projects. I have not
at the present moment precise figures,
but I do believe that all these different
river projects will cost the tax-payer
something in the region of Rs. 300 to
400 crores,

After all, what does Government
do in the field of industry? The Min-
ister of Commerce and Industry has,
associated with his Ministry, panels of
industrialists who advise him from
time to time in regard to the progress
of the industries in which they are

experts; and my suggestion is only for"

an extensiom of that principle to tl;e
Ministry of Natural Resources in
regard to river projects. I feel that
at the present moment there are in
the country many competent Indian
Engineers who have to their credit
very considerable schemes pqth of irri-
gation and of hydro-electricity, ax}d I
would like the Board of Advisers
constituted by the Minister for Natu-
ral Resources to review from time to
time the progress of these different
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river projects, not only the Damodar
Valley Corporation but of the Bhakra-
Nanral project. the Hirakud pro-
ject and also other projects which
have not yet been taken up. I feel
certain that Government would profit
by the association of competent In-
dian Engineers with the Ministry for
Natural Resources.

In this connection, 1 amn bound to
say that I was somewhat disappoint-
ed with an observation which was
made by the Finance Minister when
he replied to the general debate on
the Budget. In reply to suggestions
made by .some hon. Members, includ-
ing myself, that in undertaking these
projects there should be some insis-
tence on a fair return as early as pos-
sible, the Finance Minister observed
that it was captious criticicm: I think
he said that it was ‘very captious’
criticism. I would like to ask whether
it is really captious to demand econo-
mies at every stage in regard to these
large projects entrusted, 1 regret to
say. in one or Lwo cases to men with
inadequate knowledge and experience
of cuch projects? And after all,
whatever Members of the Government
may feel or say. so far as we in this
House are concerned, we can have
only one standard to apply to all Gov-
ernment expenditure. Our loyalties
must primarily be to the interests of
the taxpayer., and we are bound to say
this at all stages, no matter what
Government Members may feel.

I must now turn to another aspect
of the administration which does not
receive adequate attention in this.
think I may claim that I know some-
thing more than most other non-offi-
cial Members of this House in regard
to the quality and volume of work
that is turned out by the Secretariat.
[ referred to this matter two or three
years ago and I bring it again to the
notice of the House becausd I am
convinced that both in respect of qua-
lity and volume of work in the Secre-
tariat, there has been steady and even
serious deterioration. Again, I would
turn in this connection to the field of
industry so as to give us some guid-
ance in regard to this matter. When
production goes down in an industry
or in a factory, this House takes
almost immediate notice of the fact.
as we did recently in the ci:c of the
railway collieries. @ What (ves Gov-
ernment do when it notices a drop in
production?® It is now the practice to
have joint Production Committees aud
Works Committees representing both
management and labour. so that those
who are actually .employed in the
industry or in the factory may get
together periodically to discuss prob-
lems of common concern and overcome
the obstacles that there a‘e in the way
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of greater production. I would like
to suggest that the same thing might
oe done in the Secretariat. I am not
suggesting anything that is new or
revolutionary.

Pandit Maitra (West Bengal): I rise
to a point of order. I have not the
Jeast desire to interrupt the very
interesting speech of my hon. friend
Mr. Shiva Rao. but I was considering,
Sir, whether you would give your
ruling as to whether these observa-
tions on the strengthening of the
personnel in the Secretariat, the Da-
modar Valley Corporation and the like
are relevant at this stage. as they have
no bearing on the sections of the
Finance Bill as reported by the Select
Committee.

Mr. Speaker: The hon. Meriver is
a very old Member of the Legislature
and he knows the wide scope of discus-
sion on the Finance Bill.

Pandit Maitra: At this siage?

Mr. Speaker: The point is: It is a
question of supplies. and when they
come into the- House for voting on
supplies, think it is not merely a
que&;,ion of being limited down to the
particular yproposal of taxation: it is
a question nf supply of funds.

Then there is the limitation of time
also. The hon. Member has already
taken fifteen minutes.

Shri Shiva Rao: I am grateful to
you, Sir. your ruiing. I shall also
abide by your decision on the time-
limit—I will only take one or two
minutes more.

1 was going to point out to the House
that in England they have \yhat are
known as Whitley Councils in White-
hall representing the various Minis-
tries. from the permanent Under Se-
rretary down to the messenger boys.
Recently. Sir. I gave a copy of a
oamphlet descriptive of the work and
functions of these Whitley Councils to
the hon. Minister of State for Finance
and I think he found it both useful
and interesting. I am making a
reference to this..because it seems to
me that the Government should take
serious and immediate notice of the
fact that the work in the Secretariat
has deteriorated a great deal. I would
like to suggest the constitution of
similar Councils, first in each Ministry
and then an overall Council to re-
present the whole of the Secretariat
from Secretaries down to the chap-
rassis. And I say it particularly,
because the Secretariat as it functions
at the present moment works in almost
water-tight compartments.
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Cabinet Ministers do not usually see
anyone below the ranks of Secretaries
and Joint Secretaries; Secretaries and
Joint Secretaries do not take notice
of anyone who is not a gazetted officer
and so it goes on down to the chap-
rassis. It seems to me that this
class distinction in the Secretariat is
one of the chief causes for the lack
of human touch which would improve
the administration a great deal.

Sir, I will take only one point as
an illustration. When work goes down
in a factory, pcople look into the
various aspects of the deterioration
and try to find out the remedies. I
would like any one of the Ministers
to appoint a statistician for a few
mornings to watch the long queues
which stand on the Lodi Road waiting
for buses. I would like someone to
work out the loss to the Government
in man-hours as a result of the lack
of adequate transport for these thou-
sands of lower paid staff in the
Secretariat.

We have staff cars for the Secreta-
ries and higher paid officials, and
would seriously suggest that some of
these staff cars might be scrapped and
you might have staff buses working—
if you like—on a no-profit-no-loss
basis. I feel that the advantage to the
Government would be immense, as a
result of the introduction of such a
service. I stress this fact because at
the present moment the Secretariat is
one vast. soulless machine and it is
the lack of the human touch which is
so responsible for the deterioration in
the standards of the Secretariat.
After all Government may lay down
their policies; but for their execution
we depend upon this large army of
lower-paid officials who lead frustrated
lives, who have to live very often on
the verandahs of someone else’s tene-
ments and who spend much more than
they can afford both as regards,rent
and transport. I say it would pay the
Government to devote some attention
to these vast human problems of those
who work for it.

Shri Sidhva (Madhya Pradesh):
Arising out of Mr. Shiva Rao’s sugges-
tion of staff buses. may I request the
hon. the Finance Minister to bear m
mind the utilisation of the aeroplanes
which meant for the use of officials
and which at present cost Rs. 20 lakhs.

Mr. Chairman: The Finance Minis-
ter is making notes of suggestions
made by hon. Members in the course
of their speechec
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Dr. K. V. Thakkar (Saurasnira): At
the outset I should like to congratulate
the hon. the Finance Minister for pro-
viding one crore of rupees for the
tribal people in the new year’s budget.
This provision follows closely the ap-
pointment of a Chief Commissioner for
the Scheduled Castes and Scheduled
Tribes. I consider it a red letter day
for the Scheduled Tribes.

But it is necessary to know why this
provision is made for the Scheduled
Tribes only. What about the Schedul-
ed Castes. which number five crores?
Their population is double that of the
Scheduled Tribes, which according to
the Census of 1941 is nearly 2} crores.

What about the .other backward
Classes? There is no provision made,
as such. for these classes.

How is this amount cf one crore to
be distributed? What is the basis for
the distribution?

Who is to examine the schemes of
different States and recommend the
amount of grant to each State?

The sum of one crore seems to be
inadequate. looking to the magnitude
of the problem. The Scheduled areas
have to be developed and their ad-
ministration brought in line with the
administration of the rest of the areas
in the samc State. The welfare of the
Scheduled Tribes—of the 2% crores of
them have to be promoted.

The Scheduled Castes will be dis-
satisfied as no provision is made for
them. In Part B and Part C States
the condition of these poor people is
very miserable. And the Finances of
these States may not permit them,
even if they so desire, to make ade-
quate provision in their own budgets.

The Commission which is to be ap-
pointed by the President according to
Article 340 of our Constitution, to
investigate the.condition of socially
and educationally backward - classes
and to make recommendations may
take more than a year to complete its
work. And we have as yet no idea as
to when this commission will be ap-
pointed by the President. During tnis
uncertain and undefined intervai, 1t 1s
not proper that the Scheduled Castes
and the backward classes be altogetner
neglected.

I would, therefore, recommena to the
Government to advise the President
for the appointment of this Commis-
sion (Article 340 of the Consutwuuon)
so that it may commence 1ts work
soon. This is the next logical step,
after the creation of the post of the
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Commissioner for Scheduled Castes
and Scheduled Tribes. according to the
Constitution.

And lastly. I would draw the atten-
tion of the Government to the glaring
and deliberate injustice done to the
Scheduled Tribes. by certain States, in
under-estimating their population. The
Governments of Madhya Pradesh and
Rajasthan have been the greatest of-
fenders in this respect. According to
the 1941 Census, the tribal population
in Madhya Pradesh was 45 lacs, where-
as the figures given by the Madhya
Pradesh Government show a popula-
tion of only 25 lacs. Similarly in Ra-
jasthan the tribal population in 1941
was 154 lacs. whereas the figures sup-
plied by them now in the year of
grace 1950 are 4}-lacs. I am quoting
these figures from the President’s
Order. dated 5th October, 1950.
Taking the 1941 Census figures there
should be at least to present increase
in the tribal population of both these
States, as has happened in all other
parts of the country. Evidently these
states are afraid that if the true figures
of population are given their legisla-
tures would be flooded with tribal

. members. It is most unfair, Sir, to

deprive these people of their Jegiti-
mate share of seats in.the State legis-
latures—they are actually being robbed
of their seats by under-estimation of
their population. What we have given
them with the right hand is thus being
taken away with the left hand.

10 am.

Fhe argument that even though
the population has been estimated
less as per the President’s Order other
facilities will be given to all, over and
above those mentioned in the Presi-
dent’s Order, cannot compensate for
doing away with the benefits of reser-
vation provided for in the Constitu-
tion. Therefore. under-estimation of
the popuiation means depriving these
people cf a right granted by the
Constitution. To put it very modestly’,
it is in a way flouting the Constitu-
tion tc some degree in an open man-
ner. if this House cannot correct this
injustice, I think no one else can.

Now I come to the question of
Heaith Insurance about which recent-
ly there has been a talk. There has
been a talk latterly about a move
towards a system of health insurance
for the entire community. This is
welcome, so far as it goes, but my
complaint is that even the small
scheme envisaged in the Employees’
Insurance Act of 1948 has not yet
been implemented. It is a pilot
scheme. meant to benefit the three
million workers in factories. One

excuse or another has been offered in
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this House for its non-implementation.
I cannot understand how we can talk
of a system of health insurance for
the entire community when we cannot
implement a small scheme for the
thirty lakhs of our factory workers.
The Bhore Committee’s plans are still
on paper. I would request the Health
Ministry to first think of rural medi-
cal relief schemes before talking of
schemes for the entire community.
These large schemes for the entire
community in the United Kingdom
cost the British people” as much as
Rs. 4,000 crores. And U. K.s popula-
tion is only 5% crores. We are nearly
35 crores. Our finances cannot afford
these schemes for the entire commu-
nity. We have to wait for that
millionnium. But small schemes of an
intensive kind in certain selected areas
tob 1start with would be more practic-
able.

As regards taxes on tobacco, I
would congratulate the Select Commit-
tee and the hon. the Finance Minister
and the hon. Mr. Tyagi for the very
good adjustment they have made in
the scale of taxation as regards the
tobacco used for various purposes. I
am still more glad that the surcharge
on the poor man’s kerocene has been
done away with.

Shri T. T. Krishnamachari (Madras):
I wish today to touch on one or two
aspects of the financial administra-
tion of this country, namely the ques-
tion of administration of the Income-
tax department, the problem of prices
and inflation. There is a third matter
on which I would like to touch if there
is time, namely the provisions of
clause 4(d) of the Finance Bill on
which subject a lot of promises were
made last year about this time in
this House—promises which, in the
usual way, have not been implement-
ed even to a degree.

On this question of Income-tax
administration I must say that while
.many Members of this House and I in
common with them feel that the ad-
ministration should be tightened up so
as to avoid evasion by the bigger
people, I do not share the feeling that
the administration should adopt a
punitive attitude towards assessees.
There is a considerable difference of
outlook in the matter of this adminis-
tration between a country like the
United Kingdom and our own country.
In the United Kingdom the honest
assessee is nursed, so that honesty in
the matter of submitting returns is a
thing which is more or less rewarded.
It often happens in that country that
though the scale of taxation is very
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heavy and does not leave in the case
of large incomes a surplus of perhaps
more than 6 pence in the pound, it is
made worth while for people to earn
money because of the allowances that
are given in orde; to help them to
earn: so much so that some of the
people who earn large amounts, well,
think there is a way of life, and even
though they do not have a surplus it
would not matter. On the other hand
in our country we have yet to imbue
the Income-tax department with a
spirit that they should approach the
assessee, the smaller assessee, the
honest assessee, with an offer of help,
helf him to tide over his difficulties.
help him to tide over hig difficulties.
correct manner by offering him
technical advice where necessary. On
the other hand my experience has been
that the honest assessee, the smaller
assessee is penalised by vexatious
restrictions and harassing . assess-
ments—whereas the dues from the
large assessee, as is disclosed by my
hon. friend Mr. Tyagi today, is com-
pounded for his having cheated the
Government successfully over a period
of years of the tax that is due from
him. And often times I have heard
that people who have earned crores of
rupees have their dues compounded
for Rs. 20 lakhs and are given a period
of two. three or four years to pay that
money. Therefore. I think that unless
at the top the Minister himself takes
the matter in his hand and directs his
officials to encourage people to submit
returns honestly made up and to en-
courage officials to help these people,
I am afraid it will become increasing-
ly difficult for the Government to
administer this tax department. For
if one class of people successfully
evade taxes I do not think the men
with lower classes who have to pay
{axes would pay it, at any rate willing-
y.

I would like to mention in this con-
nection a statement made by my hon.
friend Mr. Shanmukham Chetty when
he was Finance Minister here, that
the Income-tax administration would
recognise the law of the land in their
dealing with the assessees. I think
that statement, though I believe a cir-
cular was issued in respect of Hindu
joint families subsequent to that state-
ment, is more honoured in the breach
than in the observance. My hon.
friend Pandit Thakur Das Bhargava,
the champion of the Hindu joint family
has raised this question a number of
times. But I do wish that any privi-
lege given to the Hindu joint family
is taken away completely rather than
be allowed to be used as a weapon of
oppression by the Income-tax authori-
ties merely in order to augment the
income that they might get from the
assessees. At any rate in my State
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the joint family is almost a thing of
the past and while some benefits are
conceded in the operation of the In-
come-tax Act to this category the
recognition of the Hindu Joint family
or the perpetuation of it by the Income-
tax authorities really acts detrimental-
ly to the assessees. Again there is
another matter of the same nature in
which assessees are Tharassed. A
partnership might be recognized by
law. Partner might be liable in cer-
tain matters for being members of a
partnership; théy may be liable be-
cause they are members of a partner-
ship firm, but the Income-tax autheri-
ties have got a totally different law
for themselves. Often they refuse to
recognize the firms; they refuse to
register them and even though the
legal liability of the partners in res-
pect of the transactions towards the
public and business institutions re-
main, the Income-tax people refuse to
recognize them and they go on assess-
ing one of the partners as an individu-
al arbitrarily.

Another matter came to light the
other day. I heard that the Finance
Department sent a notification that
they proposed to amend the form of
return so as to include a provision for
assessees to disclose their non-taxable
incomes. After the issue of that noti-
fication, the Income-tax Administration
in one circle at any rate issues a
circular to their assessing officers that
all credits to the account of the
assessee must be taxed as income and
the assessee must be left to go to a
court of appeal and get a redress, if
necessary. It may be taat I am not
able to produce the .circular but I have
been assured on very good authority
that that circular has been issued.
What happens? It happens that the
Appellate Assistant Commissioner. . .

The Minister of State for Finance
(Shri Tyagi): Can the hcn. Member
give the approximate date?

Shri T. T. Krishnamachari: My hon.
friend, Mr. Tyagi is new to the De-
partment. If it is possible for us to
get the date and the circular, I would
exhibit it, but it is rather difficult.

Shri Tyagi: Did it happen 2 or 3
months ago?

Shri T. T. Krishnamachari: I have
been told about it and on very good
authority and my hon. friend must
rest content there. If he does not be-
lieve me, it is my misfortune.

What happens is that thereafter the
matter has to go to the Appellate
Assistant Commissioner. Today as
things stand, it takes about a year

25 APRIL 1951

Finance Bill 7435

before the Appellate Assistant Com-
missioner can decide and in nine cases
out of ten, the Appellate Commissioner
decides against the assessee. In the
one case that he decides in favour of
the assessee, the Department
appeals to the Tribunal. The
Tribunal takes about two years to
dispose of matters, as the pendency is
today. As in matters of law, similar
to the one I mentioned either in the
case of Joint family or in the case
of non-recognition of a partnership firm
or otherwise, the question will go to
the High Court and then to the Su-
preme Court by reason of the provi-
sions of the Constitution. It happens
in the case of a person who is affect-
ed, he has got to wait probably 6 or
7 years, before the assessment is fina-
lised spend large sums of money and
pay lawyers and that is his reward for
being honest. I might also state in
this connection that an audited account
has absolutely no value in the eyes
of the Income-tax DNepartment. I
remember on one occasion- a high
officer of the Income-tax department
while considering the provisions of a
Bill for regulating the profession of
auditors said that he cannot recognize
their association because he said that
he will not recognize an association of
shopkeepers as having any particular
status. There is the attitude of the
Department to audited accounts. That
is what I would like to say briefly to
the hon. Finance Minister and if he
wants to encourage people to be
honest, then I say the honest people
must be nursed and unless the outlook
of the Income-tax Department radi-
cally changes the category of honest
assessee would undoubtedly become
less and less because we are putting a

.premium on dishonesty by the manner

we treat honest people.

The other matter that I would like
to mention is a very wide subject but
one about which I am very perturbed
and though the hon. Finance Minister
had dealt'with this subject on previ-
ous occasions, I would like again to
draw his attention to it and that is
the problem of price inflation. Every
time that the Finance Minister makes
a statement here, the succeeding weeks
makes the problem more grave, if any.
Today the problem of prices is getting
progressively worse. It may be that
in comparison with the position of
prices in other countries where infla-
tion has almost assumeéd galloping
proportions, we are probably not worse
off but one fact has to be remembered
and I would like to bring to the notice
of the Finance Minister this matter
though he himself must be in the
knoyv. of things. In our country any
additional momentum added to infla-
tion is superimposed on inflation which
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has been existing in this country for 7
or 8 years. If prices go up in the
UK. today—they have considerably
advanced over the prices during war-
time—it must be remembered that
inflation during war-time with regard
to prices in England was only of the
order of 30 to 60 per cent. whereas in
our case, it has been in the order of
about 200 per cernt. Therefore any
addition to this momentum affects a
certain class of people with fixed in-
comes and I must say. I do not mind
confessing, though I do not like to
make any personal references that
people like myself who in the past used
to be characterized as upper middle
class are now definitely in the lower
middle class category and if the present
state of prices continues, we shall very
soon be out of it. What is the remedy?
1 think people in this House have
made reference to monetary inflation.
the augmentation of money in circula-
tion. That is a matter in which I
would approach with great trepidation
particularly because of the standing
that the hon. Finance Minister pos-
sesses in the banking world by reason
of the fact that he was a very success-
ful Governor of the Reserve Bank in
the past. But the fact nevertheless
is that we are adding to the amount
of money in circulation. It may
be that as my hon. friend put it the
other day it is to meet the seasonal
demands, but some portion of the in-
crease does remain at the end of the
measure and I think his estimate is
not correct because the amount of
money which will remain ultimately
will be more than Rs. 10 crores. I
agree that there are certain justify-
ing circumstances. For one reason
the prices of commodities have gone
up so much that the money demands
are naturally greater and to some
extent the inner meets the demands
of the market.

There are other considerations as
well which make the momentum of
monetary inflation greater because
willy-nilly some portion of the black
market money which is underground
slowly comes out every year. Either
the money is converted into bullion,
silver or gold as the case might be,
by the people who have the money
underground or they spend it. As it
happens in many cases, people who
have made money during the war and
kept it underground. many of them
have spent large portions of it, so
much so, we cannot say that there
is any progressive diminution in the
quantum of monetary inflation but
rather the aggravation of it. whether
it is by the Government adding to the
note issue or by the money that is
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released from the underground.
Therefore, it seems to me that this is
a matter which has to be considered
from two angles. I am not able
within the short time at my disposal
to elaborate this particular point.
(Interruption). 1. therefore, feel that
this is a matter in which the Finance
Minister must pay immediate atten-
tion., I do not know as my hon. friend
Mr. Shiva Rao put it whether the
personnel at his disposal is adequate
for the day to day consideration of
this problem and I know the problem
is being considered by the Reserve
Bank but the situation is so grave to-
day that we are in the position of a
camel who is overladen, who is being
day to day fed by that psychological
incentive namely the throwing the last
piece of burden for the camel to get
up and do its work. Sometime this
economy will break because the camel
cannot go on being treated psychologi-
cally and the physical factors would
no doubt tell on him. I do not know
if- my hon. friend has seriously
thought of the problem. The physical
problem of price control is being
objected to by the general public and
in fact today the problem is not being
handled properly administratively for
various reasons. Dealing with it from
the monetary aspect is in his hands.
Other countries in Europe have done it
and whether we have to deal with
the problem from the monetary angle
as a whole while the physicak controls
are not adequate is a matter to which
I think my hon. friend must give his
attention almost immediately I cannoi
ask my hon. friend to give an answer
to this question because the Finance
Minister’s making a commitment in
this regard would probably give rise
to speculation and unhealthy move-
ments in this country but I think we
have come to a stage today when if
we are going to tackle this problem,
we have to tackle it effectively only
from the monetary angle. This is all
that I would like to say. I am grate-
ful to the House for having given me
this indulgence to this extent to voice
my views, however. inadequate they
may- be.

Dr. Parmar (Himachal Pradesh): A
welcome change has been brought
about by the Select Committee by the
abolition of the surcharge on kerosene
and by reducing the duty on biris etc.
But, even after that, I feel that a wel-
come tax or measure, which is badly
needed has not found a place in the
Bill. As far as the sharing of the
common burdens by the common man
is concerned, he is prepared for it.
The Finance Minister has introduced
a new principle and in that he will
have the support of the common man.
But, there is a great necessity, in faet,
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an urgency to bring about a proper
distribution of wealth and an equality
has to be introduced: the sooner the
better. What I mean is, the abolition
of institution of property. As it is, it
.stands where it was. The hon. Finance
Minister did mention that the Estates
Duty Bill was under consideration and
may be brought in some time. There
is, however, a just feeling that it is
not enough that the Estates Duty Bill
or Death Duties be introduced, but a
comprehensive inheritence law which
is ot prime necessity. For, unless this
main source of inequality, the institu-
tion of ‘property’, is handled, there is
going to be no relief to the common
man. It will be realised by this House
that as things stand, the whole of our
social order, the whole economic struc-
ture is so made that all the professions,
which need long training, which need
experience, which need money are in
the hands of a few people who have
collected wealth, collected property,
and thereby can afford to go through
that expenditure which all this entails.
The result is that in spite of all that
this Government is trying to do, in
spite of all the big projects we have in
hand, which will have the co-operation
of the whole country,.and which are
certainly going to change the whole
economy of this country, the common
man will find it very difficult to have
equality of opportunities with those
who are placed in a. definitely privi-
leged and petter situation, not because
ot their talents, not because of any
merit, but because they have inherited
huge wealth, and property trom their
fathers, and so can undergo all that
experience and training, be it for medi-
cine, be it for law, be it for Engineer-
ing, be it for managing big industries
or banking concerns or anything. All
that is limited to just a few. 1t is in

that regard that I want to bring this.
matter to the notice of the House and-

the Government to see that something
positive is done in that direction.

. I will say a few words regarding
the Bill as it has emerged from the
Select Committee, - particularly sub-
clause (d) of clause 4. My hon.
friend Mr. Rama Rao has appended a
note of dissent on this matter. The
duty on a number of articles which
were paying an advalorem duty of 90
per cent. or thereabouts have been
scaled down and there is going to be
a loss of roughly Rs. 67,50,000 out of
this re-classification. I will not go
into the details of what Mr. Rama Rao
has said, except to say that I agree
with him in his comments. But, I am
interested in this matter from another
point of view.

The matter of giving protection to
the automobile industry in this country

113 P, 8. Deb,
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has been before this House and this
sub-clause relates to that. In actual
practice, it will be found that only
two concerns the Premier Automobiles
and Hindustan Motors have received
the benefit under this protection. The
question is, are we interested in giving
protection to the Automobile industry
as a whole so that this country is
in a position to compete with other
countries in the world; not only to
produce enough automobiles, but also
to be able to export to other coun-
tries. I feel that the manner in which
this protection is being given only to
two concerns, who take up the manu-
facture of the whole process of these
motor vehicles, right from the begin-
ning till the end, is becoming too
expensive in this country. Is it pos-
sible, I ask, for these two or three
concerns to take up the manufacture
of these automobiles and do it cheaply
and economically? I would suggest
that the matter may be reconsidered
from the point of view whether it
will not be really economical and bene-
ficial to the consumer and save him
from the high prices which he has
to pay to-day, if this were distributed
over a number of concerns which will
specialise in particular parts, which
will produce en masse. What has ac-
tually been happening? As this state-
ment will show, those who know have
seen that it is not a very great number
of cars or trucks that these two con-
cerns have beer: able to produce. I do not
know for how many years we are going
to give protection just to enable these
two concerns to produce enough cars
or trucks for use in this country and
for export also. My humble submis-
sion is that a few parts ought to be
produced by each concern. Today,
not even all the parts are produced
here; most of them are imported.
E‘Vl;ey e:rg only ta;sci?xntl'i)llecl here. What
we require is tha e policy should
be that the whole thing vlu?ill ge manu-
factured here, not by one concern, but
by a number of concerns, which will
produce en masse. Let there be one
model of motor car or truck which is
produced ern masse, so that you can
meet the requirements of the country
and also be able to export. In the
meant.lme;, let us see that luxury cars
are not imported. That is the main
point, regarding these two concerns
gﬁg lgide 1:01.1(:51 1‘te§ardin¢ the automo-
ustry tha wanted thi
seriously to conmsider. his House

Pandit Kunzru (Uttar Pradesh): I
am glad that the Select Committee
has improved the Bill in many res-

I should particularly like to
refer to the exemption of smaller in-
comes from the surcharge on Income-
tax and the withdrawal of the propos-
ed tax on kerosene. This Incroaged
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duty on kerosene was to produce only
about 60 lakhs; but as it is used by
the poorest. sections of the p.pulation,
it seemed to me very unfair that this
should be regarded as a legitimate
source of revenue by the Government.
I do not want to say anything with
regard to the tobacco duties because
there will be a full discussion on them
in the course of the debate. But I
feel that the surcharge of 5.per cent.
on all items of the import- schedule is
not very happily conceived. Had such
articles been selected for the enhanc-
- ed surcharge as do not enter into the
poor man’s budget, as was done in
1950, the increased surcharge would
pr_obably have been unobjectionable.
But as it now applies to all the items
on the import schedule, I am afraid,
that it might lead to further inflation
by causing a rise in prices of the arti-
cles required by the common man. The
rise may be small, but so is the income
of the ordinary man in relation to the
price; and I do not know why the
Seleet Committee did not go into this
matter. I cannot help expressing my
regret that this provision has been left
unchanged.

I should like after these few re-
marks with ‘regard to the taxation
- proposals, to say a few words about
the -situation that has made the hon.
F{ﬂancg ‘Minister to come before us
with his staggering taxation proposals.
Before the Finance Minister comes to
us asking for more money, he should
be in a position to satisfy us that the
existing sources of revenue are being
made the best of by the authorities,
But can he say, for instance, with
regard- to the income-tax that its eva-
sion is still being properly checked?
This subject has been considered re-
peatedly in the Central Legislature
during the last twenty five years and
as a result of it the Income-Tax De-
partment hqs been strengthened. But
can it be said that it is still adequate-
ly staffed and that it is even now in
2 position to discharge its duties ade-
quat_ely'.f The appointment of an in-
vestngat;on‘commission will not be
necessary if there is a stronger In-
come-Tax Department which can pre-
vent .the evasion of income-tax on a
large scale. To appoint investigating
commissions after the evasion of the
tax is very much like locking the
stable door after the horse has bolted
off. I should, therefore, like to know
from the hon. Finance Minister what
Government proposes to do now to
strengthen the Income-tax Depart-
ment. I know the injury done to it
by :the- stoppage of recruitment during
the war; but that makes it all the more
necessary that. Government should
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take up the question of adequately .
staffing the Income-tax Department as .
soon as possible and deal with the
matter vigorously.

Another question that I should like
to deal with in this connection is the
failure of our borrowing programme.
Had the Government been able to
float their loans successfully during
the last three.years, I am sure that
the Finance Minister would not have
asked us to agree to the imposition of
further taxation in order to strengthen
the closing balance. Various reasons
have been given for it. I have no
doubt that the rise in commodity
prices and in the prices of raw
materials and semi-manufactured goods
requires the businessman to invest
more capital in his undertakings that
was formerly necessary. But does this
explanation suffice to explain the pre-
sent situation fully? I have had talks
on tnis subject with a few people in-
terested in industry and commerce, and
I gather that one of the recsons why
people hesitate to subscribe to govern-
ment loans is that they are doubtful,
seriously doubtful, whether the com-
mercial undertakings that are being
managed by Government are, to say
the least, a credit to them. They want
money for rapidly increasing agricul-
tural and industrial production. But
the facts that have come to light with
regard to the Damodar Valley Cor-
poration, the Sindri Fertiliser factory,
and the housing factory, are not such
as to enable the ordinary investor to
have the confidence that the money
that he lends to Government would be
properly utilised. I could extend my
remarks to apply to the Food and
Agricultural Ministry also. This Min-
istry is trying sincerely to improve
agricultural production; but I am not
certain that its plans are not still open
to criticism and that the standards by
which it is guided are such as to be
iccepted by us without question. If
Jovernment want their borrowing pro-
dramme to succeed, besides attending
to other things, they will have to
create confidence in their ability to
inanage commercial undertakings. It
is only when the investor feels that
his money will be properly utilised
that there would be some chance of
persuading him to lend money to
Government.

Another point in this connection I
should like to refer to is the future
policy of the Government with regard
to taxation. My hon. friend has im-
posed taxation to the tune of 31 crores
¢his year. He has told us repeatedly
that this money is required for "the
development of the country. The Gov-
ernment schemes with regard to the.-.
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economic development of the country
during the next six years are contain-
ed in the plan known as the Colombo
‘Plan. . The money required for the
sxecution of the plan is to be obtain-
ed to the extent of about 380 crores
from additional taxation. If we are
to get so much money in the course of
six years, it is clear that the addi-
tional annual taxation must be 64
crores. I should like to know from
the Finance Minister what the policy
of the Government is in regard to
this matter. . . .

Shri C. D. Deshmukh: I would just
like to point out that it is both for
the Centre and the States together.

Pandit Kunzru: It is for the Centre
and the States together but two thirds
of it was for the Centre, I believe.
So the taxation to be imposed by the
Central Government would have to
be over 40 crores. I know that my

hon. friend stated in the course of his °

reply to the debate on the reference
of the Finance Bill to the Select Com-
mittee that it would be difficult to
carry out that plan. Nevertheless we
should like to know what plan they
have in view and what extra taxation
it will involve. My hon. friend. has
tried to explain his policy several
times but I hope he will forgive me if
[ say that I still see no policy in his
Government or to put it differently, his
policy seems to me to be without a
beginning and without an end. If he
told us what steps he and the Gov-
ernment of which he forms part pro-
pose to take in the near future in ordet
to finance- this plan—I may say here
that the State Governments will not
be able to play their part fully in
carrying out the development schemes
that they have in view without the
help of the Central Government—it
would enable us to know where we
stand and what we might expect in
the future.

Madam, if you will permit me I
should like to say just one word meore.
I should like to ask the Finance Min-
ister whether the expenditure incurred
by us in England is audited by the
Auditor General? - If it is, I shou!d
like to know when he audited these
accounts last? Did he visit England
for the purpose? If so, did he submit
a report. on the accounts of the High
Commissioner’s office and any other
offices that we may have there? This
is a matter of particular importance
this year.

“During the debate on the budget
estimates. certain disclosures of a seri-
ous character were made. I was
shorcked to find that the Prime Minis-
tor made light of them and said that
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the only scandal in his opinion was
the use of the word scandal in con-
nection with the matter. I think that
the matter ought to -"be taken more
seriously and the House has a right
to get fuller information on the sub-
ject than has been vouchsafed to us
so far. One of the ways in which. we
can get information is by having the
report of the Auditor Generai and I
want to know before I sit down when
that report will be placed before us.
I trust that it will not be withheld from
us, for we have a right to examine
the Auditor General’s report. The
sooner the Government placed it be-
fore us the better both for them and
the country.

Shri Raj Bahadur (Rajasthan):
There are certain Members who have
made a minute of dissent to the report
of the Select Committee. I hope you,
Madam, will be good enough to give
thlem an opportunity to express them-
selves.

Pandit M. B. Bhargava (Ajmer):
Why should they be given .any. pre-
ference?

‘Mr. Chairman: The report of the
Select. Committee is in ‘the hands- of
all hon. Members. The points of view
of those Members who have made
their minute of dissent have already
been made clear. Those Members who
have never had any opportunity . of
expressing their views may be treat-
ed liberally.

Ay : g wdwwr, @
fa®sz sfr (Select Committee)
N aw ¥ ot Rol I A o
§ 99 W fauT ywE w wew
& 7g fgx wr wAEET E fewd-
T T # fifrFaga ¥ amrel
Feaites 9 8 3 ¥ W
T AT AT W aga o awern
T qE e &, s Qe ot i

m%mwi‘m%wﬂw L
wws o1 wr g g e age ¥
ofw: & wEwrt ¥ www §O§C Qar
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e drd qf & Sz ow
@ awr | faxisaar o w@ew
# ¥Ef A TAHC FT T e
7 ur fAreg dife v go A
]G qUET # TIF Y HET AT ST
w wE e I arlt § oz
w A yww AT W £

wEY ARG A WRIQRA y4T 3§t
Y Tqw &1 FUG OF  ATTATERA
(organisation) & IR ¥ spifard
W AR 991 1 GgEAr FH
N AfF o awt & Srfgr #W
Wik o v R ¥ @
gRee F @ (%39 AR R3¢ ¥
sare ol § 158 fonedl 7, @@
y &€ 7, yiiafar g A @
i & ERFEAH NIN &
agi N wewww § A 5w
ot T, SR A S
N W W ¥ foefey § o
aug ¥ g 9 § A S g
Y wHF & qTE § ST W g
sTena fear o1 w@r & N9 T
¥ fr od ¢ &zw A AR @R st
7R @ 9 W EW RN A
*EG T T ATYT A T A f)
TR N e &9 a9 gF #
fear ot ag @ s AR IAriT
T el F oEW T FTOEW
forar | sreEr wEIEET, & &Y Y F@T
sgn § fF W@ wwW d @R
¥Ag A T T ST g AN
qg F WA FT AW § FF ¥
N garer Y o | ST g agt
¥ wifiTd Wi ariE s
(Zamindari abolition) ¥ faw
& ¥afrg g @ Qwwr § W
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wd ag A g & fr T fe g
agt e AT e A aTE ¥ DA
53T (reference) & fFarmr av,
N @ A AN TR A =
A e AR A SR
F TF FAA dFIAR FAST FAR
qEg W@ AR &F FTX FIEET
g A w= | AenTg F 0 A
yg wiT A A At fF AR A}
I T A} "W FEF F U
arq NE FAET IO AT AT B
JTEht wafar dfwd 1 g T
Fanly WM g Efgy aifgT A A
oY | e awEg A I fe W
Faraaa3 (questionnaire) st
A AN @ ¥ IO fear war
ITH a8 Tox ax ¥ feomr mar far
gfF 57 W@ aEA } ag EAfEw
aifgx M fr i ok e
T a1 F @ A fFw oA ¥
weH FY AT W AR F TF FAES
Fd wmr %@ fod a4 Wy AT €
X T wTREAaT SO far e
W & | AT S FT ASST ®;TOGAC
g #1 7T 7€ gov P dFEER
WA F g qFHEGR 7 wEEL
oM@ AR I W v fer
frrelt | faR_ow A @y o
fre oA F 9 WY Ar gF 9Te
W ¥TET AT AY T A FATAT ST
g fr ot o 3w #N A foe
XM # 1 wfy oft e AT & Q
e ¥ AW ¥ QW JqAqS I87
mar fewsg A § qERRd
v wwrr wd & faefedy §
wrok oyt W q@ g &Y 9 '
fr 3y o fafie Wwa
( Minister of Home Affairs )
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d o fqm a1 v it 3w
faae @t w@rd, IF AR T WAl
o Y § 1@ T A A
g TR E fr AR WA gHud
a1 ¥k % (grow more food)
g & @1 3w IR ¥ uw fafed
fAifs @ F:F Jom @Ga AT
g€ oy Al wem g e amle
A AT AT G wT & | AW
i 7 Ta@ TE IIET AT AT
e Y I 1 AR JEY e
R AR g @ TR W dw
AT ar Y w7 IS gwar 91 |
M Ee T T T &
W W FAT AGL IAT ¢ | o1 Fo e
qra ® S #T JEfet f
aom & 5 oo T @ 7o 9T
WIRR g AN Al @ ar foaer
srar W 9T A fawar § sw 7 ag
I R ot gAAd @ aFh §
g I & AT I FT AT AV
T F GFT 1 I F) TG F AT
FreaeR foed qo@am § @ #7 i
AT AT A F ERS | T
TR X, T F ATy, T FWR
¥ NN AT I ¥ FIAAE, IAW
af@d  FHiRR ¥R AFIER I
T Y aw AT § fa
fire A 9@ SO 2iE 1w
LA A

faex SgcW . amfas Y
N wew v framr W oy
qiferd *r af &, dh A =
o= (tax proposals)d | aY s
Ay q Fre e gy Nfwdar

ot g8 : ¥ Ay @@ wv fr g
for T =mw §, W o A
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FI O oqdE R W S
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FHH I § AR EIRQE
@ o1 qfow ag § fragr feaen
Tewr §ar g GFAT & TW FT AAT-
SIT AT AL S0 FHA | AT AT ey
2 & @ ¥ 2 fafaa Afg 7\ -
qZ F FET RN 1 R AT AT
T qE qF  JHQ Farfem Tt
TET & A W TS AT W
Afg | Foile @ ame § Qar
oW F@ ¥ W w999 qmeT
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F @A FA I AF FAT QAT
eI F & oar N e W)
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“fod Ag I EW J AT AR AT

AgE

A am & 78 fadew  Fwr
T @ fF i ase ¥ feeles
q fft seqrg & sa 3 F (-
fad & gul @ew fafreey @mea
(Minister of States) 7 ag awmar

ar fF qif | ‘@ F A A .

FFw § e A =zm fafEra
.q% ¥ e Agr femm war §
¥ A9 F AR OF @AY G
fra W FF @ § F Mg gas
T A oA ¥ e 9@ o wew
F fFaar @1 a9a @1 Wl § AR
g & A F fead aESrH w1
AFTISBT FAT TIAT § | AR WS
g = wem g 5 fH
R WRT F QAASATF T M-
wig gar a1 fagd  faafaEl o=
N Jo€ T @1 IW Foag
W Aew & fFoww owewm v
a7 <7 I 9T 7w F Afeqy
F o mda & WeN aw A W
.8 gax FuFrfaa fFaraar ar s
T FT G FATTEHAT 9T | 99 g
N Jw FW F fe=fed d @/ &
fafret S oamy 4 5 fE e
@1E s (Judge of the High
Court) g, feet ©&  frsqer sy
& wfcw ¥, 39 A 99 w78 917
offr v oF @t g I §
IR T Wew AN TEEEE W A}
g ¥ fafred & @ frard
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& UF AgEqU aS § Iy AT
# W qeft ot §, @ fou g
T *Tftmagganf%ug‘rﬁe‘a;q.
fafey 7 7 #wafsr e f e
FE A FE R ogfe
# Sriersa (d emoralisation)
& ST |

it Fﬂmzimq@ qr ?

ftae: A, g ak dureg
FI I BE FE F q M wiw
TWH A ANT TF A &
T A o A e 0w wde
A AR aF T q A
39 & ;T aforn faer @ oar
AR AT AGE 43 43 A ww
|

=t ﬁomtow:gw aﬁwﬁﬁ
¥ =feq

NS : T AT A} > o
¥ w5 waeT A faFeT arer)

frersmdn: wr s @
gfrar = # qQ O g@ ATAR A
qod ¥ gy 7 @ fdm

N 99 @ fowr frdvm g A
& )

e dgd: 5@ s ¥ wiw
& fme Y €

Dr. Deshmukh: This morning only

the Hon’ble Speaker has given a ruling

that there is no limit on the subjects
of discussion.

faeex Qoim : svoT @ Aoy
P A g fraw F qEaw
frae ak &)
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red: I=vT| @ SEF AR
QW A MSHEFT TS F AE
Tt *E o A frafer anfex &
AT F FET 9 AN ST
qs 9g ¥ gred wWr f6 smad
FFT A1 g% ST @ FT IJFNF
W A §T Ig@4 @O AT >l
v f5 @@ aw @ e
fear srar_av 1 @ A 99 F F e,
#M I WEI9 917 ¥l FY TEAHE
TH gL T gL FE F a9 AN
frafrr #t s sk s 1 afomm
Far. frver ? gEFE F o 7 W ug
foig fear f5 o &1 wafor
FTEAIEIEs (unjustified) & sk
98 4 Fg 5 qfew S agEd
W § Ag qd Wd A
@ AR fafeed & T A | e
¥ W, I AW ¥ IR TGN F AR
FogET WA q FT F, T
WET F 9§ g F ;|ET #}
WS T F AT IT X FA A
I3 wew ]| AT FW TE AW
faar 31 za fou g fAdaw §
fr 390 W A ar R W W
afedae & T ¥ 99 § S W
Fq geaTfed A AT v qg FEAl
g gn o @ Ram e fFaY R
T T U Wew A ¥ gREA
qo 7 FASR A& §

fred aid § A9 F AEECE
¥g & TRATE | TR
i Q@ @t @ N WAl A T
- feewmm  (reduction) & @
W ag W F B agE IO
sw §, |RT W § W
R AT ¥ fwre far
-awre w3 fed @, @ ag |

CE |
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g FT dB7 I Ay § A
AT T T W F eR HF AR
& sfear ara qar 7€ fear, av 31
IgF T ¥ F s haE, Nar
AT A 37 wid FW AN §
o # asg & 9 5 fewm &a&
T St d@i M, qg @0 Qo AT
(law and order) ¥=7(maintain)
FE A GF g FIoT § AR 3@
feRm 1 J9q F1 N FRT _N
arwi § 98 48 g R Swar ay
0T NI SIS GGIT AT § )
@ fo3 o Sox ¥ o WE 4@
@g F WG 7 @ w0 F;oa
W g ST A Af W A AR
¥ wIm X Al T FW W
ST 9 AT AT P FT 93 X
v yfer R 7 7% fg ¥ s
F IAAIE A (TR fafrex
argd (Minister of Defence)d ag
INF Q3 I 9 AIIT40 47 fF
gW W a3t A =g ARG o
§ S 1 TTY WANA W AR
® 13 ¥ 7 wdde Fgw
fowee ami & W faod Far
g SAE gfew A § fF I
qET ¥ I wH F foF oY dar
d9X R S r 8, 9% 9gd W
g T qar g AT ¥ F uw
faqr srar ®E oemr AU @A AR
FT &M A IS qFaT § ) qafer
Jads 91 & foq wEw d@r A

ferr o g, AR IT NAFFW
¥ orar A8 oA § 99 a% 9g
a ¥ 2w F foF s waw W
o & 159 fof T a3F
T SR I QA F wE AR IW
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[an'é] ted that si Madhya Bharat Gov

N N serte at since Madhy -

N XFRX T @I, F=wq @} T ernment had expressed the desire that
a a committee be formed to suggest the

iﬁ I’ﬁh’ g1 ways and mzeans oé abolishing the J. alslu-

. . dari and Zamindari systems in Ma-

(English "a":;‘;te‘g#) of the above dhya Bharat this committee has been

Shri Ghule: (Madhya Bharat)3
Madam Chairman, in expressing my
views over the report submitted by
the Select Comrm1 'ttefe I want totsubr;ru;
that the people of our countiry
undergoiné) ml;.ny hardships due to the
unstable policy of the present admin-
istration in a number of matters and I
think that the policy followed w1t}'1
regard to distribution of land is
topping all those that have been in-
strumental in bringing troubles to the
people and hampering many pro-
grammes of the Government. I belong
to a Part B State. I would also throw
light on the fact as to what kind of
impediments are being put by the Cen-
tral Government particularly in Pgrt
B States in spite of a definite policy
of these Governments in this matter.

The Jagirdari system is prevalent in
Madhya Bharat for long. Congress as
an organisation had declqreql years
before its policy of abolishing the
Zamindari and Jagirdari systems and
attempts in this regard have been
continuing in Part A States since 1937
and 1938. Zamindari is being abolish-
ed in some of the Part A States while
it has already been abolished in some.
The Madhya Bharat administration has
also been striving since then to abo-
lish these two systems of Zamindari
and Jagirdari and the assurance to
the people there in this connection was
given by the Congress when such
assurances were given in the Part A
States and other areas. When the ad-
ministration came in our hands, the
first task we undertook was to abolish
these Zamindari and Jagirdari sys-
tems. I should like to tell you, Madam,
had not the Central Government in-
tervened in this matter, this work
would long have been completed. But
our Bill for abolition of Zamindari and
Jagirdari has been withheld by the
Central Government. Moreover, the
Madhya Bharat Government had not
made any reference to the Central
Government or asked for advise from
them, even then a Committee, the
Venkatachari Committee for abolition
of Zamindari and Jagirdari was forced
upon Madhya Bharat. Madhya Bharat
had never made a request to them to
constitute any committee for the pur-
pose of abolishing the Zamindari and
Jagirdari systems or to render their
invaluable advice. But, unfortunate-
ly, the questionnaire issued by the said
Venkatacharl Committee wrongly as-

formed and the questionnaire issued.
What was the result of that? The
result was that months passed before
the work of Venkatachari Committee
was finalised and then its report ap-
peared. Then, even after a lapse of
one year since the appearance of that
report it is said that the report is
still under consideration.. Recently
when a question was asked by a hon.
Member from Madhya Bharat as to
what decision they had taken in con-
nection with the abolition of Jagirdari
system in Madhya Bharat, the hon.
Minister of Home Affairs, rearly a
week back, replied that the matter
was still under consideration and was
being discussed. I have to say in this
regard that if the Government really
want to grow more food, it is very
necessary to follow a well laid out
policy. I do not mean to say that they
must abolish Jagirdari system today.
Had they not raised this question, it
would have been abolished by now.
Even if it could not be finished now
but after, four or five years, the
work could be completed. Probably
they cannot imagine its consequences.
When the Zamindars and Jagirdars of
Madhya Bharat know that their pro-
perties would be lost to them, if not
today, then tomorrow, they oppress
the people in every way during what-
ever time they gain. You cannot ima-
gine that. You cannot imagine how
the cultivators are tortured as a result
of this mentality. The Zamindars and
Jagirdas are committing atrocities in
every way—through force, through
law, through every other means at
their disposal. You already know how
they are cuiting down the forests.

Mr. Chairman: The hon. Member
will be aware that the subject of to-
day does not relate to Zamindari. We
have tax proposals now. If he wishes

.he may speak on that.

Shri Ghule: I had thought this Bill
was so comprehensive and carried so
much importance that this matter
could also be tonsidered. Moreover,
this is a matter very much connected
with Part B States and I wish, there-
fore, to throw some light on it in order
that the Government may take neces-
sary steps in this connection.

I was saying that the Government
cannot imagine from here what hard-
ships thes! _people are facing. They
cannot also imagine what consequences
could follow in absence of their taking
a definite step. Hundreds of bighas of
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-land are lying there untilled which the
Zamindars themselves cannot plough,
but they do not want to lease them to
the cultivator too for that would result
in his occupancv right over it, The
result is that tiic Government cannot
have an estimate the quantity of
grain that could be produced there.
Hence I believe that the Government
shall have to follow a definite policy
in the matter. If they do not have to
abolish Zamindari, say for ten years,
they must declare so, although even
such' declaration is not going to set
things aright. It shall have to be
abolished within the earliest possible
period. For even if such a declara-
tion is made, the Jagirdars and Zamin-
dars will take it that if not now then
in future, their properties are bound
to go and they will not, therefore,
refrain from committing atrocities.

Secondly, I wanted to submit that
recently while replying to a proposal
in connection with the budget, the
hon. Minister of States had said that
no interference is made by the States
Ministry in the routine work of Part B
States. I am going to put before you
a big instance to show as to what
extent harm is being done to Part B
States due to such interferences and
what hardships these Governments
have to face. Madam, you are aware
of the fact that a firing incidence tcok
place in Gwalior on the 9th- August in
which students were fired upon. You
also know that this incident had such
wide repercussions that the news Xvas
broadcast even from the Russian ‘and
the American radio stations and thus
was given very wide publicity. Re-
garding the enquiry into the -incident
the Ministers of Madhya Bharat had
agreed that an enquiry should be made
by some impartial person like a High
Court Judge. But after all we belong
to Part B State. Had there been a
Government of Part A State and if its
Ministers been of the opinion that an
enquiry be made by a High Court
Judge, they would have instituted an
enquiry and appointed a High Court
Judge for the purpose. But since we
have to take consent of the Central
Government in all important matters,
the result wag that the States Minis-
try advised that if any enquiry were
instituted it would spread demorali-
sation in the police force.

Shri Sidhva: Was it so?

Shri Ghule: Yes, Sir. And thus they
did not let the enquiry be conducted
for a month or two. A High Court
Judge could not be appointed for a
month or two. You can hardly ima-
gine from here the consequences that
resulted from this.

Shri J. R. Kapoor (Uttar Pradesh):
Take us there.
113 PSD
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Shri Chule: Now no gocd can co;l)e
out of t-king you there. -

Mr. Chairman: The Ron. Member
will be left with little time if he goes
on talking about all these things.

Shri Ghule: I will finish within
whatever time I am left with.

Mr.: Chairman: He is left withk two
minutes only.

Dr. Deshmukh: This morning only
the hon. Speaker has given a ruling
that there is no limit on the subjects
of discussion. .

Mr. Chairman: Anyway, 1 may tell
the hon. Member that he has only
two minutes at his disposal.

Shri Ghule: Very well. So after
all the Government had to appoint a
High Court Judge to make enquiries
in the firing incident of August 9. For
a month or more there prevailed such
a condition that the people were
enraged at the very sight of the caps
of Congressmen, so much so that the
white caps were burnt. When all
these things had happened the Gov-
ernment agreed after a month or so
for appointing a High Court Judge for
that purpose. And what was the re-
sult of that? The High Court Judge
also gave the decision that the police
firing was unjustified and that the
evidence furnished by the police was
false. In this manner by i‘nterfermg
with the opinion of the Ministers and
thus bringing obstructions in their ad-
ministration the Central Government,
instead of helping the administration
of Part B States, have begun putting
up impediments in their work. There-
fore my submission is that they should
only confine themselves to the exer-
cise of powers under Article 371 or
any other powers they possess and I
would say that we, belonging to Part
B States, are in no way inferior to
Part A States in matter of administra-

tion.

The third point I would submit
within a minute’s time. Reduction in
all the armed forces of Part B States
is taking place. And these army men
are bold people, knowing the use of
rifles. If they are thrown out of
employment they are not going to .sxt
quiet. If they are not provided with
any means“of livelihood, they would
go about with rifles in their hands and
indulge in thefts and robberies and
such other acts, Thus the money
saved by reductian in army would
only be spent in maintaining law and
order and instead of benefiting by this
reduction. ihe people will suffer even
more. Hence the Government should
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(Shri Ghule]

fmmediately make arrangements for
the means of livelihood of the retren-
ched army personnel of Part B States
so that they may be absorbed in their
work and may not, beimg unemploy-
ed, pursue such activities as may put
the people to harm. In reply to a
question the hon. Minister of Defence
had stated that the Government were
making such a scheme ‘in consultation
with the States’ Governments. But I
have come to know after meeting
some responsible persons in the Gov-
ernment that the amount of money
that is being sanctioned by the Gov-
ernmenit for this purpose is quite
meagre, so much so indeed that a
soldier cannot start a profession or
carry on agricultural pursuit with that
small sum. Therefore until they are
given sufficient money and are engag-
ed in proper occupations they would
remain a big danger to the country.
So the Government must carefully
provide them with work and let them
not remain unemployed. Otherwise a
great harm is bound to be done.

11 am.

Shri Brajeshwar Prasad (Bibhar): I
rise to speak on foreign affairs. But
for the resolution on Kashmir by the
Security Council, the dismissal of
General MacArthur and the outbreak
of the new Red offensive in Korea. . .

Shri J. R. Kapoor: And the resig-
nation of Bevin.

Shri Brajeshwar Prasad:............ I
would not have ventured to take the
time of the House.

Pandit M. B. Bhargaya: But is it
relevant?

Shri Brajeshwar Prasad: Perfectly
relevant. Of course, it all depends on
the power of understanding. I have
been a Member of this House since
1946 and I am fully acquainted with
the intellectual make-up of my _collea-
gues. I maintain that there will . be
permanent peace on earth if there is a
permanent _alliance_ between India,
China and Russia. But if we join 'tl_le
Anglo-American bloc or refuse to join
any bloc there will be war. We are
in a position to tilt the balance one
way or the other. We are in a posi-
“tion to determine the course of future
history. The decision of the question
of peace or war lies in oyr hands. It
is not love of Communism that has
impelled me to advocate a permanent
alliance between India, China and
Russia. (Interruption.) I request hon.
Members to kindly listen to what I
say. Of course, they are quite f}'ee to
form their own opinion according to
their lights.
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The Minister of Works Production
and Supply (Shri Gadgil): This 1is
sniping; beginning of war.

Shri Brajeshwar Prasad: The res-
toration of Czardom in Russia or of
the Munchuko dynasty in China will
in no way affect the validity of the
proposal that India, China and Russia
should form a united front in the
domain of external affairs. If the
mechanism of Indo-Chinese-Soviet
alliance cannot prevent war, then all
the other arguments in favour of such
an alliance will not be of @ny value
at the present moment. I have faith
in the intellectual integrity and wisdom
of the Prime Minister of India. If he
were to tell the House that no amount
of Indo-Chinese-Soviet entente can
prevent war, I will bow down to his
judgment and abide by his verdict. I
would have with equal zeal and fer-
vour advocated the establishment of
Delhi-London-Washington axis if I had
been convinced that by doing so war
can be prevented. If we join the
Communist bloc, there will be no war.
We constitute more than 27 per cent.
of the total population of the world.
India, China and Russia together cons-
titute more than 100 crores of people.
It is not possible for the Angio-Ame-
rican Powers to wage war against such
vast numbers of people. We cover
more than 34 per cent. of the total
land area of the globe. (Interruption.)
I hope friends will permit me to
speak  without interruption. Big
States have infinitely more chances
of survival than the small ones. Great
productivity alone does not ensure vic-
tory. The geo-political factor of
space is so overwhelmingly in our
favour that no combination of Western
Powers can afford to violate our terri-
tory. It was through the mechanism
of defence in depth that Russia was
able to defeat Napoleon, Kajser and
Hitler. It is a fact that crude man-
power is of very little military signifi-
canee. But in alliance with China and
Russia our numerical strength will
assume tremendous military import-
ance. God is always on the side of
the biggest Dbattalions. (An Hon.
Member: Question.)

Shri R. Velayudhan (Travancore-
Cochin): But there is no God for
Russia.

Shri Brajeshwar Prasad: It passes
beyond the comprehension of my mind
how alliance with America or neutra-
lity in the event of war will improve
our power position. It is a fact that
we are industrially backward. But
industriel backwardness does not facl
litate alliance with America. We have
to depend on borrowed weapons fo~
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our defence—borrowed either from
America or Russia. The fact of our
industrial backwardness has got no
neaning. It cuts both ways. Indus-
trial backwardness does not bar the
way to an alliance with Russia and
China.

When I suggest an alliance with
Russia and China, the significance of
such an alliance must be .clearly
understood. I am not suggesting an
alliance with Lapland or Greenland.
Russia is not merely an Asian Power:
it is the greatest, the laygest, the
strongest. and by pre-atomic weapons
militarily the most unassailable.

Shri Sidhva: And also imperialist.

Shri Brajeshwar Prasad: America
and Britain are interlopers from afar
Russia is resident in Asia oecupylng
the largest quarter of the largest con-
tinental land mass on the globe. The
Soviet Union constitutes nearly one-
third of the entire Eurasian land mass.

An Hon. Member: And how much
water? °

Shri Sidhva: And there is begar
there. ~

Shri Brajeshwar Prasad: The Soviet
Union occupies a centralised location
in the midst of the land hemisphere.
It is close to the ideal geo-political
location. The region of the greatest
military security on the globe is locat-
ed in the very heart of Russia. The
Heartland constitutes the greatest
natural fortress on earth. For the first
time in history, it is rpanned by a
garrison sufficient both in_number and
quality. Strategically, Russia holds
the strongest defensive position on
earth. Into the Heartland, only air
power might be able to penetrate and
in that event, advantage would lie
with the interior defending nation

rather than the exterior attacking
force.
Mr. Chairman: The hon Member

‘has two more minutes.
Some Hon. Members: Speak on.

Shri Brajeshwar Prasad: 1 am not
very keen to speak on the floor of this
House.

Shri Tyagi: At least come back to
India.

Shri Brajeshwar Prasad: My hon.
friend has not understood me. This
alliance is in the interest of India. It
is not only in the interests of China
or Russia. Of course it is not in the
interest of America.
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Shri Sidhva: He only asks you to
come back to India.

Shri Brajeshwar Prasad: 1 have
been talking only about India. If my
hon. friend has not undérstood this,
I am very sorry. .

The aim of our foreign policy is
the development of national power.
This is the aim of the foreign policy
of almost all the nation states of the
world. I maintain that for India
e§pecxally and for Asia in general the
aim of our foreign policy ought to be
not the development of national power,
but the development of Asian power.
The aim of our foreign policy ought
to be the maintenance of world peace.
We must exert our influence in such a
way that a major catastrophe does not
break out in Asia between China and
America.

I have spoken of a permanent alli-
ance—a permanent alliance, I repeat,
a permanent alliance,—between India,
China and Russia. For more than 3
ceniury the Monroe Doctrine has been
the constant feature of American
foreign policy. A permanent foreign
policy is possible only where economic,
political, military and geographic in-
terests coincide. The interests of India,
China and Russia are identical from
all points of view. The concept of a
permanent foreign policy is a valid
concept in politics. India stands in
need of a permanent foreign policy.
I have done.

.Prof. K. T. Shah (Bihar): I appre-
ciate the changes that have been
made in the Finance Bill, as reported
by the Select Committee, en the basis
that we have in this world to be
thankful for such small mercies which
come after a lot of begging and pray-
ing.

Mr. Chairman: It is four crores-and
a half.

Prof. K. T. Shah: Out of a budget
of 400 crores.

The point, however, that I would
}ike to place before the House today
is more of a general character inas-
much as I would like to refer to the
tax system in general, the unevenness
of its distribution and incidence and
the consequent burden it imposes on
the several classes.

It must be pointed out that this
additional taxation that has been im-
posed this year is really not to make
good so much the deficit in the current
revenues as to make good a part of
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the deficit of the combined revenue
and capital budget. On principle I
would object to imposing additional
taxation for making good deficit not
only on revenue account but also on
the combined revenue and capital
account. It is’ objectionable because it
puts on the shoulders of the current
generation burdens, the benefits of
which when and if realised are likely
to be enjoyed by a later generation.
From that point of view, if from any-
thing else, the very conception of this
Budget, the very basis on which the
proposals have been framed and put
forwaid are, in my eyes, open to objec-
tion. The objection becomes much
greater when one realises the uneven-
ness of the distribution of these burdens
as between the several classes of this
country.

The other day—perhaps it was yes-
terday—one read a summary in the
papers of the estimate framed of the
national wealth of this country which
is supposed to be about Rs. 270 and
odd per annum per head. If you make
allowance for the rise in prices since
the war, it does not seem to make any
appreciable difference in the prospe-
rity of this country as compared to
the time when I myself made a cal-
culation of the annual per capita
wealth of this country. About two or
twenty-five years ago I reckoned the
amount to be something like Rs. 65
per head and if you make allowance
for the rise in prices, I submit that
there seems to have been no growth
of prosperity in this country. It is
possible these estimates may not be
exhaustive or final; it is possible that
these estimates may reveal lacunae
that may yet show a different picture
in some detail, But in general, I am
afraid, the picture cannot be substan-
tially different.

Now it is not merely the correct
wealth or its per capita distribution
that you kave to take into account.
You have also to bear in mind the
distribution as between the different
classes in the country. The account
that I read yesterday or the day
before in the papers abcut the esti-
mate of tke national wealth, does not
show the distribution side = of the
wealth and therefore I have to depend
only upon the calculations that I have
myself made some years ago which
showed to me that one-third of the
wealth of this country is enjoyed by
one per eent. of the population of
this counwry and that therefore the
idea of the average is extremely- mis-
leading. If the average wealth of
this country is represented to be some-
thing like Rs. 270 at the present rate
of prices as the per capita wealth of
this country, then two-thirds at any
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rate of the country get less than half
the average, even poor as it is. And
if you see the tax burden that they

"have to bear, it comes disproportion-

ately heavy upon that section of the
population which has half the average
wealth per head in the country. If you
see, for instance, the proportion
between the indirect taxation and the
direct taxation, the taxes on income
and the taxes on goods consumed by
the average citizen, you will find that
the proportion is something like 3: 5—
three of direct taxation and five of in-
direct taxation—perhaps it is more.
In any case this alone would suffice
to show that the distribution of the
tax burden is by no means as fair and
just and equitable as it ought to be
according to the accepted canons of
taxation both in the West and in the
East.

Again and again, Madam, you find
1in the works of our ancient writers on
this subject similie of regarding the
earth, the kingdom, the country as a
cow which has to be milked, but which
is not to be destroyed. Therefore it is
that the writers on the subject have
again and again warned the taxing
authorities to see to it that the source
from which the wealth of the country
is derived is not destroyed in the pro-
cess of taxation. I am afraid the
remarks made by some previous speak-
ers about making the most of the
existing sources of taxation do apply
far more rigorously than is perhaps ap-
preciated by the _financial authorities
of this country. It was five years ago,
when it was suggested that a Taxation
Committee should be appointed to re-
view the various forms of taxation
prevailing in this country, to adjust and
see to it that they fall more evenly -
than the present ad hoc burdens im-

" posed from year after year in this

country happen to do, and that they
would be co-related with the avenues
of expenditure which are also expect-
ed to be so laid out as to benefit the
country and improve the taxable capa-
city of the people. Twenty seven
years ago a Taxation Committee was
appointed which, however, omitted
from its purview some very important
sources of the State revenues, both
Central and Local. It also omitted—
its terms of reference precluded it from
considering—co-relation between reve-
nue and expenditure. The promise
that has been made by this Govern-
ment some five years ago about a
Taxation Committee or Taxation En-
quiry Committee will I hope not be
overlooked, now that we are getting
nore and more to a stage of stability
—at least I hope that is correct—and
that a more scientific appreciation of
the sources as well as their possible
development and distribution will be
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considered along with, and not apart
trom, the need for such revenues to
pe laid out in order most -effectively
o increase the wealth of the people.
‘IT'he directions in which you have to
consider the distribution of tax bur-
aens, the incidence per head of these
burdens, and the return that the
State might be making or the citizen
mght be deriving from these burdens
must be seen in close proximity and
perspective  without which in my
opinion any reform at one point or
another of the tax system will fail to
materialise in the fulness of the benefit
tnat we may have a right to expect.
1 need hardly point out—still on the
tnreshold of de:nocratic government
as we are—that democracies must be
cxpensive. I have -said it more than
vuce. But bearing in mind that demo-
wuacy is inevitably bound to be expen-
sive and that we must find, nourish
and improve such sources as we have
a> well as those which we may yet
aevise in order to meet progressively
the rising burdens of a democratic
government, it is more than time, I
submit, when a Committee of the kind
tnat has been promised five years ago
snould be appointed and, perhaps,
pefore this Parliament should come to
an end the report of that body should
be presented to the House so that
the House may be in a position=at
east that is my hope—to appreciate
the burdens as they are and their pos-
sible redistribution with a view to
vetter results.

in this view of the matter I have
been obliged to suggest certain amend-
ments which I shall commend to the
House when we come to them. But
they "are only one index—one could
have selected any number even out of
the present Schedule—they are only
vne wndex of trying more fully, more
Justly, more equitably to apportion tax
burdens to ability, which at present
seems to be ignored. The difficulties
ot the Finance Minister and the tasks
which this Government is faced with
are undeniable, but that in my opinion
aoes not constitute a reason why we
shouild overlook altogether the basic
necesstty of reviewing scientifically all
the taxes that we now have and those
others which we may well devise, such
as for instance the Estates duty or the
Business Profits tax or others that
nave been- mentioned, and their lay
out on the inevitable sources of ex-
penditure, if we bear in mind the

neea for the country’s development.-

1 hope this submission will meet with
approval and acceptance from the fin-
ancial authorities of the country and
that without much loss of time this,
in my opinion, very .urgent reform
will be attended to.
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ama 3w 2 ot fadw FHE (Se-
lect Committec}d 37 ®rsA= =&
(Finance Bill) & st awirs #)
§ 9z A 3% @wg g¥a (House)
F gimd aw & A, 9F a3
aw I&C FgO g¢n fF wrEAw
fafreex qigg A A wEw @@
# AT FA F A Argw F< foan §
fs <o FTg F1 5y Fw a7 (Cash
Balance) ar ¥ g {4o IS
g7 o i fed sy q faw
F#@ wqd) frq¥é (report) @ #
Iq 9% IF AEH T oAr, A
fog qoq 9a 7 3§ 9¢ faaw fra
a1 I I I ¥ ) fadwe FAE
F gAY gIEg 4 I & W A7
T wiww a1 & ¢o FAT FRY
tyo T &1 %a daw ( Cash
Balance ) 31 aar £

Shri C. D. Deshmukh: The point
had been raised by the hon. Member
and ! had made some sort of reply.
So it is not correct to say that these
figures were not known to the Select
Committee.

sy g fag: W@ I
Fgm f& ot wrA faw gk qiwd
W GAT & I F R EFFR F
S #r St g@ § ST F AW F
giFd T @@ g1 NI FF g
9 ¥ S IW I W § I A
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[ 3 o fag ]
= ¥ N wew 7@ A
AT MR IA &7 FW AN FRW
N g @ ag ™ AAFF A
™ g1 @R WA A S gTEd
frard 2 @ § ag 3@ fawz
Jq A wg N wrgd, @
@y F @m § Fid Ffed, @@
W oAg W mad ) fafes soi
( middle class ) &1 sE@ ar
T §aF 1 qFH q97 KA
vz (family budget) #r g
(balance) & ¢ Fwar § 18
gI A oFr A owF EFIC q
9 @l § fF 9ER #a1 F47 99
wrg  (proposals) ¥9H WEAW
fow & @3 T N awg § o
St Aud ag @) § T ADT A &
gz (percent) ¥ fgmim ¥ =7
W g, evAFN 3y g ? ANMIJ
§ fasfe =@ ik T qav F
W ¥ qr@ gaar dar adi @ fom
¥ fF a8 Aqr & N9 @A
g8 ¥ frac § fr fafes @
#k qux s (poor class)
aiw 9w (tax) }] ¥F Fifaw adi
g1 W q¥ A I ) FA7 AgmE
& 00 2z @ &, W g Al
¥ 37 AN w4 AN AN swiE arw
A E
ford TEa cak FER AT ¥
q § 93 9 WAE AR TWAS
1w N wfedd 7 grEg
wT FH QWS AT §, I I
N qeg PN § A A T FAA
& aig ArE qar §, e
7z @ Y 4, N7 |\ §Q

|af § FW; FQ § T AT
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FQA § 99 TWa N TOE FI9-
I FQ E, WA T wEw W
AMH TR HA J A3 AT A
[/ F T fowoar s o
AE A A T AA FC R
qg TgE AT HAT IT I F
g g | sz AT giEg ¥
A gg AT 2 o oag ww A Fw
EIE G AT FG@ AT I FT
fear a1 & SO AN WY F AR
T qH F 34w (level) T F
10|

i F AMS T AF I FEAT
§ fr o Aifgdt ¥ wmg o o
¢ A w1 dFw e § ag a@ad
SaTRT § WIC 99 A M wW F%
far a0’ JT wT F O gqm
F 497 FT TAT , WY a7 W9
1 wmw G4 a1 IfFT ww 99 fF
AT HT I FT 0@ AS AT 3 a9
AT Iq EFw B g w0 oagI aday
9T S WGl § I FH Al FQ
g7

A, g7 wF T o
fasr fegd mgam & fawa | g
g Te8 1 fasd g€ wifeai €
37 & {quy ¥ Fgm F foed gf
Ffqal o sne fEaar ssq @) vEn
g & ag adf g & 7g Wy
TEARE ¢ @) £ 1 g gy &Y @
fam qg8 & =9 @1 @ &, A
I (C I CANE T G PR
fogd) g& wifgal o< swam & @
g1 358 N AF @ 3 fou fagm
aqr 31 {qara ¥ firyFae(Preamble)
# wiw fmrg & 33 faure &
9gel Iexa 43 § 5 ag dfmwe
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grafas AR Dfefess afeew (s0-
«cial economic and political
justice) #Y Wr@ad F FAT FI
Ifer fag ax fagw gqar a1 99
I3 qi% g fear war g, aga
¥ giANT Ggegl F) ag g A
tg fqara § §9 0¥ griqasg (pro-
visions) & fa7 & a7g ¥ frsd)
g wifeal 1 sk T & w0
A A g AN @R F TR
i us fraw feed gf wilwal &
wgFl FT Froel 7 WA 9 &I
Tq1, 98 ¥ foq sxeal A a8 7€
fear fF ag fraw st 7t €
WA A 7ee F fod s MWW
& srefard foaw @ (Zamindari
Abolition Act) Far dfeT e
gw #K (Supreme Court) 3%
F ar § #ar fqag I FE A
Fg AFAT | T AE ¥ FIF AF
TRt & a1 F 3D aF D@
g1 ot a5 w@ A § Fifey-
zw (Constitution) & wifess
{(Article) 3¥o # ag § fF it
fogdt g§ wifgar § 37 F foi
A= wigs oF  FHEE TH,
# fm 7 fF 97 A geT g
| F qFK ¥ qg q@ T
g f& #a1 9 Ffwem (Commission)
s faar war €1 &% s 9y Fn
fear aar § &t @ A fradeew
(recommendations) #Far &
FT w7 @ Fg 4938 (back-
ward) wifesi € M7 F R F
38 T #) feFasaea & 1 amre
wft a5 qg a7 awcd 7@ fear
T & @ a3 dv1d TRk ¥ @y
g AT gar g
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‘g g maw € W
(merge) gatr a1 3@ FAX T X
T F AW FT TEAT ATGATE
39 g W fegd maAe & wg-
IEMT 4 I FIANT THFIF I
TF AT AT 47 1 98 A=
(agreement) < ¢ 7 & {R¥°
F IE@T gC 4| IW qdwE A
Y wd § s A7 ag faar gard

“The Government of India here-
by guarantee either the continu-
ance in service of the permanent
members of the Public services of
Tehri Garhwal on conditions which
will not be less advantageous
than those on which they were
serving on the 1lst day of May,

1949 or the payment of reason-
able compensation.”

qq A TATHE Fd=E ¥ 9
g qafa @ & fF ST Two o
dte (8. D.0s.) ¥ ag agd>-
X T AT qgHeT A0 f2F
w3 g, st i ¥ (Chief Sec-
retary ) € S # garg A @
¥ o s af §, qig o
a9l F FY q6ET § S W fegw
(degrade) =t faur &1 9g® 7
# w7 7 (income-tax) Al
T[T AT HT T IT I @
qrarg & 99 I IwA IR 0 qIAT
g1 " ¥ ¥ yoT AgA g fF
T8 Az O et maw ¥ agr-
AT A WIRT W F qig frar qv
g Qi Fr gz (imple-
ment) W ¥ f&d ¥ @ g
(agency) s §1 X go Yo
& AT AU AT & a1 4 aww
I W@ & aga 4 afaaw
(services) ¥ & snft a3t q@
qw@ ¥ ga9A (absorb) adft 13
A A adi G @ £ ? W oAy
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[ srax 7on firg ]
qeeaE N AF ¥ a8 e ag g, 99
N N geEag et afzd ag A
g1 319 @ wo (T. A.) g
# ot gfaad § 7g fasdr =fed
W Az ¥ watiwe gdw ( perma-
nent servants) € 37 F IgF
a5@ Wt qwT fawr FW 4, IAF
Fsai  #Y faar o1 agi qo7 QA9
M 37 AN aRTF A qg IR A9
® fi fred wdar w4 fegd
FAS W TEA SF@ WAL AT AT
gg 937 4 4 7g 987 a1 fF A
I A gEAE 9 qF A R
B Al 37 &1 f6T ¥ qFR FQ
T51 %9 @ &1 FM3Y, (consider)
fear strgar 4 w8, I T =lo
W w4t wrEara fafre F, w37
W ¥ ax § uwwEir  (assure)
frar a1 fs g 3@ & Ffaslaw
(consideration) T |

zeQ aig g & fF gnd uF
FA  FaEr a1 q@gt Fifeggue
dgwa# (Constituent Assembly)
st garE w A1 9w F A FAA
FAAC AT1 Y FEAAATF FHT
7 aqr, ¥fFe ag aN aF S Ayl
fear war 1 s fawew ( sys-
tem) St 3@ FAT F a4 A
fagr @ 91 IW W AW T
faare s 9gAE, SfpT o wAT
w1 A v @ fa@ Agw AW
Ffgr N A 5 3z a= Fa
gré 9w fad7 Feafad (village
community ) # & wT IT
¥ fod @@ ol & w3 e fr
ag @@ gifew ( drastic) T
§ @A gw wed eny gl wA

25 APRIL 1951

Finance Bill 7469

IRy 1 3G uF oA oI
(development plan) ar s
39 # FQ @  ( carry out)
T FT W E AT FgnAgE B
fet @R & @I T AW
fafedazr &1 amq g FW § SRsT
F} ¥ YA I F wfAdEn
(commitiments) 1 W 9 F
I q@T 1 ag Q aFar § fF
A% ¥R F a7 Ag N A@ERA
S FHzAEE 5 4 ag W T
fF =T (merger) A AT §, AT
@A TS, IpT 9w F A F
Wt wheken a3t 1 /¥ & 9T
F AT F T QA FIEAT AT +
g i § fF W wsRd amex
ufess 7 ser Ffodl T sl &
9q & for 4§ W@ 9 | F foq
¥T JST AT & fFSTAr  agmar
g@g ¥ a] F & I &
Fg § F e W™ |, gma W@
T FET 97 T oG ATET g3 {R¥K
A ®We N a5 frar w99 faq
W F T T oA vE fRw
@ A g aff fewm omm ? sw
T e 9T F FifeT T =P F
R MW W AT IT N FGAAT
FRFCQ T @ o owai F
a A TqE § qg A q e
o foem 2 @R @ Foag W
siifearg wade (previous Govern-
ment) ¥ Ffaedze (commit-
ments) & ST & FEA A @
s ? & gwwar g e amagEa at
a8 AT 9T R FER @ AT |-
@ F @ d AR 98 FF0

-~

i e St w0
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FIeAAT ) ) £ 97 99 F1 AEA G
g1 7% ¥ fava d & 7 e
ot ¥gaE egT ¥ gar A1 R A9
A NewE N @ ged § @ FEA
Fgr & ag smad, 41 ¥ a3
taréllf‘#:ﬁ%mfaﬁ _q
@ Fg @ F fF Mezama a5 @
g mﬁz # Fogr d@ &1 w@r
g1 S gEa ag & fF SSF AI-
Wz § @l af N weg ay
fas g £, €@ Ser v AR ¢
wWa F1 fAawar g 1 ag NIWT FG
qr W@ &7 3 mAdaT 39 . fa-
IR A T W g ! faAmdr A
wWr fr, 3fFT Favag @ wfzr-
WA R ARG AT H
T GFE 41+ 8 JTAAT AT WAL FY
Wt faifa & ag @@ amwd @
fer A0 wgRvw fafaet ara ¥
ag widar § frag S 3w 7 wew
#fems  (price level) sz @ 8,
St gepewa (inflation) € w@r 3
@ A FH T P qAIT IET W |
H F ASMAT A ATT §FgY
W E ™AW ww I uF
®z ¥ wgi wy & gafedfer gofr-
fa<  (Superintending Engi-
neers) ¥ agi. &g % & T
# or gahdfen Afraz ¥ awx
W marat wem g Fooed

foem F17 ¥ 2@ T 97 FT W UH

g sm ¥ s@ T @} & 1 W
a¥ foe 1 w@r éam Ft T Y
Afar aT ST qur A @ E sy A

0 Ff @t v awz 7 A

W § e e W St g
T &R F1
113 P. S. Deb.
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TEAG F agd § M BT F
M OFI AN W F) 9T A TEEA
¥ B Fr @94 (integration)
AT B 54 W AagT § wew 3%
fea a3 § ox Ay awT Fi @
&1 w7 faorfzal & a9« ANA-
& qar @ § fyqa ®  femew
qlexd "ansdt (Discharged Sol-
diers Society) Fzd 5’i ST
TFC X g oy F O 53
F o AT D hz‘l LT
Foagar & 5 50 F1 SR ozA A
yOTAT W W W W F T4ARZT
#§z ( Government Servant )
&M (temporary) Ti TEITT
(permanent ) sy 3 f&ad 73
g 9@ W Awd &KeE A
FifaT & @ | I Y7 A@r fEEr
oAt At I A S g
&< IT B AN | 29 TATHEZ
IH ¥ AT WEFE AT F oA
T & A A s g, SfwT ag
se¢ § for @@ &1  @weur g
fwz @ @ &1 2o o FwR)
93w & % fags q 33 wwear
T @ fawe @ <@ €1 3T wwenst
¥l g ad F fof a3dgz I
e A ARAQ T awibz (effi-
cient) A T AT g
vy § e oarear (eorruptmn).
age Ay war g s A fedilesy
“(nepotism) 1 -7, R G
wg¥ & fd & AW aga T a3
wa & T Qur A4 off wwwar
g1 39 ww - W R
awe @ &1 BT W B T
& 1 T TR ¥ qwaAsr wT
@ & wgw fe Tz v ata



2 Finance Bill

[zegwmfeg 1
gt wa @ e o Sk qewl
® § a1 99 ¥ I AW A AT
dm e N §F wgm fF e
Y F} AT TwE d3+@ (Budget
balance) F<m € T FFit A
74 d¥ ¥ AR J AW FE §
@t ARz & @st wEw AfR

(English translation of the abov
speech) .

Thakur Krishna Singh (Uttar Pra-
desh): Madam, I am grateful to you
for giving me an opportunity to ex-
press my views here. You deserve
my thanks and .I am also thankful to
them who cutting down their time-
limit gave me an opportunity to
speak.

The Finance Bill and the changes
made therein by the Select Committee
are before the House. Madam, I must
say that the hon. Minister of Finance
after presenting his Finance Bill has
ascertained that the estimated cash
balance of Rs. 80 crores has increased
to Rs. 150 crores. The hon. Minister
was not aware of it till the Select Com-
mittee submitted its report. The hon.
Members of the Select Committee also
when the report was under their con-
sideration did not know that the cash
balance of Rs. 80 crores has swollen
to Rs. 150 crores.

Shri C. D. Deshmukh: The point had
been raised by the hon. Member and
I had made some sort of reply. So it
is not correct to say that these figures
wgfte not known_to the Select Com-
mittee.

Thakur Krishna Singh: I would
certainly say that the Government
have not taken into consideration the
sufferings of the common man _while
presenting this Bill before the House.
The prices of all the commodities are
shooting up these days and no efforts
have been made to bring them down,
and if at all efforts have been made
to do so the approach has been wrong.
Today we are facing difficult prob-
lems. Go anywhere and meet people
of any class, you will see that the
people of the middle classes and the
poor classes are not in a position to
balance their family budgets. May I
ask the Government what proposals
they have provided in the Finance
Bill, under these circumstances, by
which the constant increase of 6 .per
cent. in the prices every momnth, may
be brought down? These days the
middle class and the poor class people
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do not have enough money to pur-
chase things of daily requirements. I
am of the opinion that the middle class
and the poor class are not in a position
to pay the taxes even. They are
already over burdened with the taxes,
now by _levymg these new taxes you
are making their lives still more
miserable.

The people of the poor class are
habituated to the use of tobacco.
They use tobacco in marriage ceremo-
nies, on the occasion of death, and at
times when they are hungry, and when
they toil hard in fields, and also when
they feel exhausted, they use tobacco.
You had proposed to enhance the tax
on tobacco from four annas to eight
annas and now it has been decreased
from eight annas to seven annas.
Thus a great injustice has been done
to them. I request the hon. Minister of
Finance to bring the enhanced tax of
seven annas on tobacco to the previous
level of four annas.

Regarding the tax on Bidis I have
to submit that the tax of 14 annas is
rather too much. Now that you have
come to know that the position in
respect of our cash balance is satis-
factory, there is no reason why you
should not reduce this tax which most-
ly affects the poor?

Madam, now I would like to say
something about my own district
Tehri-Garhwal, and in that connection
I would refer to the various types of
justice meted out to the backward
classes. I do not blame the Govern-
ment for it. This injustice done to the
backward classes is the result of our
age long social customs. There are
provisions in our Constitution to re-
move these disabilities. It is
clearly mentioned in the Preamble of
our Constitution that the prime -object
of the Constitution is to establish so-
cial, economic and political justice in
India. While the Constitution was
being adopted it was clearly stated,
and many of the hon. Members held
that there are many such provisions
in - the Constitution that could prove
detrimental to the uplift of the back-
ward classes. Today we are finding
the same thing. In Madras, a law was
enacted for the admission of the stu-
dernts of the backward classes in the
colleges, but the court there held it
ultra vires. In Uttar Pradesh, the
Zamindari Abolition Act was passed to
give relief and help the poor classes,
but no one can be definite about the
decision of the Supreme Court. Simi-
larly in many other ‘cases the same
holds good. So far as I remember,
Article 240 of the Constitution lays
down that the President may appoint
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a Commission to investigate und make
recommendations in order to improve
their condition. I want to ask the
Government whether such a Commis-
sion has been appointed, and if it has
been appointed, what are its recom-
mendations, and what are those back-

ward classes about whom the
Commission has made recommenda-
tions? If that Commission has not

been appointed so far, indeed a great
injustice has been done to the back-
ward classes.

I want to say something about the
merger of Tehri-Garhwal. The then
Maharaja of Tehri-Garhwal had enter-
ed into an agreement with the Gov-
ernment of India. That agreement
was signed on the 1st May, 1949. It
is mentioned in the terms of that
agreement :

“The Government of India here-
by guarantee either the continu-
ance in service of the permanent
members of the public services of
Tehri-Garhwal-on conditions which
will not be less advantageous than
those on which they were serving
on the 1st day of May, 1949 or
the payment of reasonable com-
pensation”.

Now the Government servants are
treated like this that the S.D.Os. are
reverted as Tehsildars and Naib-
Tehsildars, and the salary of the Chief
Secretary has been reduced from eight
hundred to three hundred rupees and
other officers have also been degraded.
Previously they were not required to
pay the income tax. Now they have
to pay the income-tax on their sala-
ries. I want to ask the Government
what agency is there to implement the
agreement which was reached between
the Maharaja of Tehri-Garhwal and
the Government of India. If that
agency is in Uttar Pradesh, why all
these things are happening. Why this
delay is being made in absorbing the
personnel of different departments?
Their salaries have not been fixed
properly and they have not been fixed
as they ought to have been. They
should get the facilities to get the T.A:
etc. Previously the permanent ser-
vants of thateState used to get houses
free of charge and their children used
to get free education. Their salaries
were free of income-tax. Last time,
when income-tax was imposed in Téhri
Garhwal, I had asked whether the
fact, that their salaries had been free
of income-tax, will be taken into con-
sideration or not while fixing their new
scales of salaries. The then Minister
of Finance Dr. John Matthai had
assured that this fact would be taken
into consideration,
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The other point in this connection is
that we had enacted a law, there the
Constituent’ Assembly, which was set
up there, had enacted that law. This
law related to land, but it has not
been enforced so far. You want to
take into consideration the law which
seeks to .abolish the Jagirdari System,
but as for the land law in which we
had made a provision that the entire
land should come under the possession
of the village community, we were told
that it was a very drastic law, and
that it was not proposed to enforce it
at an early date. You are not carry-
ing out the development plan which
was intended for that place. My sub-
mission is that when you negotiate
with some State on the question of
merger and the State is ultimately
merged, you assume responsibility for
its commitments. Of course you may
not accept the commitments made by
the local government subsequent to
1st May, 1949, which they might have
made in the full knowledge that mer-
ger was imminent, but you must
honour the prior commitments that
had already been made.

What has happened is that an order
is now issued that the financial
assistance being given to the students
sent for studies in the various medi-
cal or other schools and colleges  out-
side the territory will be stopped. I
maintain that if this was at all to be
stopped, then it should have been done
on the 1st August, 1949 on which day
the merger of the State took place.
Why was it not stopped on that day?
The position now is they have already
put in two to three years of studies in
those schools or colleges. If the finan-
cial assistance that is being given to
them is now stopped, the poor parents
of some of them will not be able to
meet the expenses of their education.
Have this Government no intention to
stick to the commitments entered into
by the previous Government? I con-
sider that justice demands it they
should stick to them.

On the issue of food, I have to say
that everyone of us is quite familiar
with the general mismanagement re-
garding the working of the system of
controls. As for cloth, I had enquir-
ed of the hon. Minister as to when its
production is likely to go up. In reply
I was told that it had been rising since
January, 1951. I had, thereupon, wish-
ed to know why it was not available
in the market despite this increase in
the production. The position today is
that ‘latha’ is to be had at somewhere
Rs. 2-8-0 to Rs. 3-0-0 per yard in the
blackmarket while a pair of dhotis is
selling between Rs. 27 to Rs. 28.
Where is all this production then
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[Thakur Krishna Singh]

going? Are not the Government giv-
ing consideration to this aspect of the
matter? I feel they must be consider-
ing it. Nevertheless their failure to
eradicate these difficulties will create
such a complex situation in the coun-
try which will change the mentality of
the people altogether. I, therefore,
have to request the hon. Minister of
Finance that he must think of some
measures to bring down the rising
price level and to combat the general
inflation. In addition, he should take
steps to reduce the reckless’ and un-
planned expenditure that is being in-
curred everywhere. In a certain State
woere foimerly there were only six
Superintending Engineers. there are,
now as many as sixteen of them. Once”
-1 visited the Office of one of these
Superintending Engineers and I came
to know there that thev were doing
now only one-third of the work they
used to do prevmusly All this addi-
tional expenditure is, therefore, being
incurred wastefully. You . should re-
duce your expenditure on the adminis-
trative machinery. Only then you
can hope to have a balanced budget
and release the people from the
burden of the taxes.

A large number of our people from
Garhwal have been serving in the
Armv since long. Ever since the inte-
gration of the various state forces
has taken place. many of them have
been discharged from the Army and
they are now out of employment.
These persons have formed a society
of their own known as ‘the ‘Discharg-
ed Soldiers Society’. They have
anproached the Government for pro-
viding alternate jobs to them. I
request the Government to make
efforts to provide these and all other
Government  servants—whether tem-
roraty or permanent. ‘'who have been
discharged from service, with alter-
nate jobs. Failing that persons be-
longing to other political parties may
play with their sentiments. I am.
nn d~ubt aware that our Government
1s not afraid of these instigators. It
is. however. a fact that the food
vroblem is assuming a complex form.
In the hilly regions of Uttar Pradesh
and in Bihar this problem is becom-
ing verv grave. The Government
should make their administrative ma-
‘hinery efficient in order to solve all
‘hese issues. Many an hon. Member
has complained of the increasing cor-
ruption while others have levelled
rharges of neootism. which thev sav
had increased too much. Personally I
am not of this view. I have. “of
course. to sav that “some corriuotion
and ineffiriency have undoubtedly in-
creased. But comparing .it with con-
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ditions in other countries, I do not
share that opinion. Corruption has
undoubtedly increased somewhat but
comparing with other countries it is
perhaps not more than those countries
or may it be somewhat more. Despite
all these things, I have to say that if
you really want to have a balanced
budget and if are anxious to release
the people from the burden of taxes,
then make a reduction in your expen-
diture.

Shri Himatsingka (West Bengal):
My hon. friend Mr. T. T. Krishnama-
chari drew the attention of the hon.
Minister to the working of the Income-
Tax Act. I wish to add certain
examples of how it is being acted upon
and how it is causing harassement to
honest tax payers and I wish that the
hon. Finance Minister takes certain
steps whereby the attitude of the
taxing authorities be such that they
could be helpful to the assessees and
bring about a certain change in the
attitude and approach.

My hon. friend Mr. T. T. Krishna-
machari said registration of firms is
being refused on frivolous grounds. I
have an example in front of me. Here
is a case where the return was filed
on 1st November. 1947. An applica-
tion was also filed the registration
of the firm consisting of five or six
partners. which firm had been consti-
tuted for the temporary purpose of
supplving things to the Military and
the Government. It was a firm of
strangers,—persons who had nothing to
do before in partnership. The case
was not disposed of in 1947, not in
1948, nor even in 1949 or 1950. It was
taken up on 16th March, 1951, and on
that date. the Income-tax officer
assessed the firm, and rejected the
application on the ground that the sig-
natures on the partnership deed dif-
fered from those in the application
and some other minor defects. In the
Partnership deed. he had signed as
say M. Tyagi: in the appreciaied form
in the application he had signed as
“Mahavir Tyagi”. On this ground,
the application was rejected.

Pandit Thakur Das Bh:rgan (Pun-
jab): After four vears?

Shri Himatsingka: Yes. °*

Shri Sidhva: A delay of four years
in taking up the case?

Shri Himatsingka: Not in taking
up; what I want to say is this. In all
such cases. the #ssessment should be
exvedited so that the money could be
collected quickly and the parties may
be in a position to prove the facts as
may be required by the Income-tax
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officers at the bearing. After the
lapse of four years, out of the five
artners, unfortunately, two died: one
1949 and another in 1950. Now,
the assessment has been made as on
.an unregistered firm. One partner
alone has been called upon to deposit
the full amount. Look at the oppres-
sion that will be caused to one partner
who has been assessed and called upon
to pay the full amount. Not only
that. If the firm had been registered,
the partners would be liable to pay
and the amount will be taxed in their
individual files. As the registration
was refused. the firm was assessed,
and because the firm did not pay as
it earned, as it was not called upon
to pay a penalty of about Rs. 52,000
as interest has also been added. If
these things happen, you cannot expect
the assessees to look very kindly on
these things. Therefore, something
should be done to stop this kind of
delay in assessment, and arbitrary
refusal to register. It may be that
this happens on account of shortage of
officers. 1 suggest in cases like this,
even if the Government may lose a
certain amount of revenue, these cases
should be expedited.

It works hardship in another way
also. If a person is assessed after
four years. he might have spent all the
money that he had earned long before.
If a man is asked to pay four years
money or dues at a time, it becomes
-very difficult. It works also to the
detriment of the Government. Be-
cause, after four years, some of the
parties may lose whatever they earned
in 1947. Therefore, it is up to the
Government to see that these things
are remedied and remedied as quickly
as possible. In this connection. as I
suggested last -year also, some direc-
tive should be issued whereby the offi-
cers might take a helpful attitude.
Even assuming that the 1. T. officer
was right in rejecting the application.
- for registration- referred to if there
was difference in the signatures, an ab-
breviated signature in the document apd
full signature in the application, it
was up to the officer to suggest to the
assessee as to how he should sign and
as to how he should avoid small mis-
takes and pit-falls.

In,this connection, I would also sug-
gest that certain general instructions
which are is:ued from time to time
are made more specific or helpful. I
referred to the high denomination
notes last year. More cases have
come to my notice from Bengal and

- Bihar, the two States that I know
of where all the amounts of the high
denomination notes are being added as
profit from undisclosed sources. Even
. when there is sufficient cash balance to
. show that high denomination  notes
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could have been there in that cash
balance, the high denomination notes
are added as profits from undisclosed
sources. I think this is a hardship
which should be put an end to.
Though there may not be a formal cir-
cular from the C.B.R.,, the way in
which the matter is béing acted upon
by the officers goes to show that there
must be some sort of private instruc-
tions whereby the officers have been
asked to.charge all the amounts of
such notes in the tax as undisclosed
sources.

_ Shri Tyagi: Is that your informa-
tion?

Shri Himatsingka: I am definite
about that. I have spoken to a large
number of Income-tax practitioners in
Bengal and I have, spoken to a large
number of Income-tax practitioners in
Bihar. I know a number of cases in
which all these amounts have been
added back to the amount returned
by the assessees as income from un-
disclosed sources. In fact. some of
the officers have said that that is their
instruction.

Shri J. R. Kapoor: What are these
high denomination notes? Hundred
rupee notes?

Shri Himatsingka: Five hundred and
one thousand rupee notes.

Shri J. R. Kapoor: They are no
more in circulation. .

Shri Himatsingka: I am referring
to returns filed in 1947 and subsequent
years which are being disposed of in
1950 and 1951. All these amounts
which were in the shape of high deno-
mination notes, befcre the Demonoti-
zation Ordinance came into force, are
being added, without exception, except
parhaps one or two cases where the
books contain the number of the
notes on the credit side and the same
notés were filed before the Reserve
Bank., As you know, Madam, before
the Ordinance came into force, there
was no general practice to take down
the number of the notes. Previously.
the numbers of the high denomination
notes used to be taken. From 1935 or
1940 upwards, that practice disappear-
ed and the books did not contain the
numbers of the notes. Some parties.
out of abundant caution may have
noted the numbers; but that should not
be taken as a ground for adding back
such amounts. When the cash balance
is sufficient to warrant the presence of
high dénomination notes. they should
not be added as profits from undis-
clpsed sources simply because they are
high denomination notes. The long
and short of my complaint is this. We
should try to change the angle of
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[Shri Himatsingka]

vision of our officers; we should try
to make them take a helpful attitude
so that a correspondingly better atti-
tude may be taken by the assessees.
It is a question as to who should
begin. I am prepared to admit that
a large number of assessees do not
file their returns properly, or correctly
and try to avoid the tax.

Shri J. R. Kapoor: Perhaps, they
are in a minority. :

Shri Himatsingka: No; a very large
number. If the officers had decided the
cases promptly and had not allowed
the cases to drag on, a number of
cases which the Income-tax Investiga-
tion Commission is looking into, would
not have happened. Because of the
delay in the disposal of the cases,
people get an opportunity to evade
taxes. Therefore, in the interests of
the Government also, it is necessary
that the cases should be disposed of
as quickly as possible and *the officers
should take as an attitude which is
helpful to the assessee and which will
help the assessees to behave a little
more properly. I am sure if they take
up that attitude, they will certainly
get a reciprocal improvement in the
attitude of the assessees also.

Regarding the Finance Bill itself, as
hon. Members know, much has been
spoken about the tax on tobacco and
on biris. I am glad that the question
of tax on biris has been revised. I
always feel that our taxes should be
so imposed that the expenditure may
not have to be increased very consider-
ably as a result of such imposition of
tax. If you make certain distinctions
and try to impose additional taxes on
biris, you may have to employ a host
of inspectors and other officers for the
purpose of checking and counting the
quantities of biris manufactured in the
various parts of the country, and we
all know that these places where it
is being made are all over the country,
practically in every home, in every
village and in every pan-shop. We
have to devise some method by which
the taxes that are imposed are collect-
ed without much expenditure; in this
case, for instance at the place where
the tobacco is purchased, so that you
may not have to send inspectors and
others to different places and to small
hamlets where these things are being
made.

Shri Sarangdhar Das (Orissa): I
rise to speak on the Finance Bill, not
from the aspect of finance, but from
the aspect of what principle and what
objective this Government has in ad-
ministering its finances. Let me
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at once say that I can see no plan or
principle manifest in the Budget. There
is no plan for any kind of develop-
ment work. The Planning Commission

should have been established right in

the beginning when the Government
was formed, but that was not .done.
Right in the beginning many hydro-
electric projects—dozens of them—were
talked about and investigations also
carried on, and some of them were
actually started, on which some hun-
dreds of crores of rupees were to be
spent in the total. After the work on
them had gone on for some time we
are now told that there is no money
to continue the work, and so the work
has to be slowed down. And then the
Planning Commission is appointed and
the Commission itself has come out
and said that in many of these pro-
jects there was no plan and no
estimate. What does that mean? And
so I contend that without any plan
these huge projects were started,
whether they be the Sindri fertiliser
factory or the work on the hydro elec-
tric projects or the investigation of the
other projects that would be taken up
within the next fifteen to twenty years.
All these were started without a plan
and without ascertaining what the
resources we have and what we have
to pay for them.

It was only the other day that I
spoke on the question of fixation of
minimum  wages for agricultural
labour. There is a Minister in charge
of Food here who talks about growing
more food and he himself and the
Minister in charge of External Affairs
go begging from door to door in China
or in the United States or in the
U.S.S.R. for food; knowing fully well
that there is land here. . . ..

Shri C. D. Deshmukh: We zre not
begging food from China or Russia or
any other place.

Mr. Chairman: The Prime Minister
has never begged food from any
country.

Shri Sarangdhar Das: What I mean
to say is that at the present time with
the world situation as it is, when we
depend on the outside for food, the
word “begging” does not mean going
with a begging bowl. It is “begging”
in the sense that even the resources
that we have, we do not utilise and
we depend on others. So it is not un-
?:rliamentary and it is not any offence

* Mr. Chairman: It is not wacranted
by facts. Actually it is not begging.

Shri Sarangdhar Das: It is purchas-
ing no doubt. But under the present
conditions when you have .the
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resources and you do not utilise them.
if T use the word “begging” I believe I
know the English language sufficiently
to know that it is not unparliamentary
and no offence to anybody is meant.
I am also involved in it. It is not as
it only the Ministers are in. . .. ..

Shri C. D. Deshmukh: I did not
say that it is unparliamentary. I only
wanted to know what exactly the con-
notation was.

Shri Sarangdhar Das: We have the
land, and if we want to grow more
food, we have to keep the people who
produce the food, who till the soil and
who put their hands to the plough and
who work in the sun and rain, we have
to keep these people contented so that
in place of say, 100 maunds of paddy
they may produce 150 maunds or 200
maunds. But we do not do that. We
have only the other day decided that
the fixing of minimum wages for agri-
cultural labourers is to be left to the
State Governments. This is just
another instance of our talking some-
thing and not planning properly and
doing it in such a way as to bring
about the desired results.

And now I come to the point that
is very fresh in my mind—the judg-
ment of the Supreme Court. I refer
to it because I believe that the Finance
Ministry is well involved in it.
Madam, the Punjab National Bank’s
situation came to my notice only two
days back. I have no connection with
it. I did not know anything about it.
I have here copies of the correspon-
dence to show that the employees of
this bank through their Union had
informed the Ministry of Labour and
the Secretary of the Labour Depart-
ment of the situation created by the
judgment of the Supreme Court which
invalidated the Award of the Appellate
Tribunal and they urged upon the
Government either to validate the
Award by legislation or by ordinance,
because the Supreme Court had® not
gone into the merits of the facilities
that were granted by the Appellate
Tribunal. It was only on a technical
ﬂggd that the Award was invali-

ated.

Shri Sidhva: It was stated here
that the strike had nothing to do with
the Award. The hon. Minister had
stated that the strike was on some
other grounds. Moreover it is not a
complete strike but only a few le
staying away. That is the point that
I wanted to correct.

Shri Sarangdhar Das: I was coming

to Mr. Sidhva and I am glad he him-
- self has mentioned o this point now.
When the Award is invalidated by the
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highest Court of the land and when
the Government has not done anything
to validate the Award, then the bank
management takes advantage of it and
withdraws all the facilities that had
12 Noon been given by the Award.
° When those facilities are
withdrawn they urged the Govern-
ment to do something about it.
The Government was notified on
the 15th. Their demand made to
the Labour Minister and the Secre-
tary of the Labour Ministry was
the coninuance of the status quo that
existed on the 8th April, the day
before the Supreme Court Judgment.
When nothing was done this strike
comes. What does the Government,
which claims to be the Mabap of the
people of this country, do then? The
Home Ministry sends hundreds of°
policemen to keep thé peace there.
In addition to keeping the peace they
manhandle the strikers. There is no
law by which you can condone man-
handling of strikers, as long as they
are ‘peaceful and I guarantee to this
House that these strikers have been
most peaceful. What is the Home
Ministry doing? The taxpayers’ money
is being used by them in this way to
protect a certain sector of society,
namely the bankers, and I say that all
of us in condoning this action become
the camp followers of the bankers of
this country. . . .

Shri Hussain Imam (Bihar): Also
the capitalists.

Shri Sidhva: The poor people have
also got their money in the banks.

Shri Sarangdhar Das: The people’s
money is being taken by the men at
the head at the rate of Rs. 9,000 a
month and when the employees want
six months’ salary as bonus we all
laugh at it.

These police also go to the extent
of driving - out the sweepers and
watchmen who were housed in the
premises of the bank. I saw in front
of the head- office of the Punjab
National Bank that the sweeper who
used to be inside the premises of the
bank has been turned out and his wife
with a baby of four or five menths is
baking in the sun on the side walk.
If those employees ever get power in
their hands and eject the managing
director, or the manager and his child
and throw them in the sun would any
of you in this House tolerate it?
(An  Hon. Member: Never.) We
have condemned what the peasants
and workers have done in Communist
countries in getting rid of the land-
lords and capitalists. I am also qne
who condemns action like this. Bug
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do you expect that you will ireat the
sweeper’s child in this fashion and
laugh when I say that these people
will take revenge some day on you
and on me (Interruption). It is
coming. When you commit violence
there will be counter violence.

Shri Bharati (Madras): We will
never tolerate violence.

Shri Sarangdhar Das: You wonld
not be there to tolerate it.

An Hon. Member: Nor weculd you
be there.

Shri Sarangdhar Das: I charge the
Home Ministry and I charge the
inance Ministry also. . . .

Shri Sidhva: How is the Finance
Minister involved?

-Shri Sarangdhar Das: For bringing
pressure on the Labour Ministry not
to do anything about this matter, for
there is in the Government a feeling
just now that anything done about the
Punjab National Bank strike in the
House will encourage the strikers.
Only day before yesterday, as I said, I
came to know about this. Last even-
ing I -was invited to a meeting where
I saw the employees of the United
Commercial Bank, the Imperial Bank,
the Allahabad Bank and other banks
in Delhi. They apprehend that if the
authorities of the Punjab National
Bank succeed in suppressing their
union, the axe will fall tomorrow on
the Allahabad Bank and the day after
on the Imperial Bank. Tempers are
running so high and probably within
the next few days there may be a
strike all over the country. . . . .

Shri Tyagi: That seems to be your
party’s plan.

- Shri Sarangdhar Das: It is not the
lan of the Socialists. As I told you
did not know anything about it till

day ‘before yesterday. "There is- no

plan for the Socialist Party in this
matter.. You cannot get away like
that by saying that this or that party
is doing it. I am telling.it to ypu for
the good of the country and ask you
to do something about it. Either
validate the award or put it to another
adjudication or take some other effec-
tive measure. Do not sit on it, though

the Government has been acquamted'

with it since the 15th. .
. Shri Sidhva: The Minister said. that,
within another week he wiu bring the
matter before the House." .
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Shri Kishorimohan Tripathi (Ma-
dhya Pradesh): I am sorry I have to
speak on a day when my throat is
rather bad and I may not be properly’
audible to the House. While speaking
on the subject under discussion I pro-
pose to divide it into two parts. Firstly
I will deal with the general economic
situation in the country and then make
a few observations with regard to the
budget proposals.

It is very difficult for a layman like
me to pass any expert judgment on
the handling of public finance by Gov-
ernment. But the science of public
finance has gradually developed and
today in the 20th century we have
some fundamentals with which we can
measure the economic. situation of. a
country. As Sir Hugh Dalton puts the
formula in one of his books on public
finance, the success of a country’s
handling of public finance becomes
evident from the amount of social ad-
vantage that it renders to the commu-
nity. What is social advantage and
how are we to measure it? Naturally
we have to see whether as a result of
the handling of the public finances of
a country both production and distri-
bution in the country have improved.
An improvement in production neces-
sarily means that the average produ-
cer produces more with less effort and
at reasonable cost, avoiding at the
same time wastage as much as practi-
cable. Similarly, an improvement in
distribution means a reduction in the
gap between the incomes of indivi-
duals and groups, or a reduction in
the gap of income of the same indivi-
dual or group at different pericds.
With this background in view, when
we look at the general picture of the
economic situation in the country we
have only to agree with the observa-
tion of the hon. Finance Minister that
the general economic situation has
aggravated. Unemployment in the
country is steadily rising and, as was
made out by most of the hon: Mem-
bers *who.. spoke on the day we dis-
cussed .- Dr. ‘Deshmukh’s Bill, it is
coming to a point' where- it threatens
the stability of society: : Prices are
rising high and despite the bést and
earnest efforts -..of. Governmeént there
has been no change in this feature.
The burden increases day after day,
of ‘course, -for reasons which: are net
wholly under - the control of the Gov-
ernment. . Productivity of- the average
labourer, if i has not gone down, has
not improved.. This I say on the basis
of %an observation made by a German
expert engaged by Messrs. Tatas,
whom I met when we -undertook " the
industrial tour. He said the producti-
vity ‘of an average Indian worker was
one-fifth as mucht as that-of one in
Germany.. The conditions of the
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lower middle class are gradually be-
coming worse and if things do not
improve they may come to a pitch

where they may accentuate class
struggles and may lead to violent
revolution. .

Keeping both these things in view,
that is, tirstly, whether Government’s
handling of public finance has result-
ed in tne maximum social advantage
to the community, and, secondly, the
economic picture of the country, one
has to come to the conclusion that our
policy of mixed economy has been a
total failure. But it would not do for
me just to make a negative condem-
nation of this policy. 1 have to ap-
proach it positively and suggest what
tew remedies I believe will pe of use.
First among these is a change in the
psychology of Government towards
the economic policy. During the last
three years it nas pecome evident that
we have been almost wooing the richer
section of the community to the total
neglect of the masses as a whole. The
grant of incentives year atter year to
trade and industry with a view to
encourage capital formation is born
out of a lack of contidence amongst us
in the ability of our people as such
to help our cause, that is reconstruc-
tion or the land. People wno so gal-
lantly fought and brought us freeaom
are today thought to be poor and
incapabple of reconstructing the land
because they are poor. [[his outlook
has led us to adopt this “mixed
economy” policy. 'L'nerefore, a change
in that outlook is necessary.

Among the other remedies that I
would suggest is an immediate inquiry
into the tax structure of the country
to evolve a taxation structure so as
to equitably distribute the burden of
taxes and to co-ordinate their inci-
dence. I would then suggest the im-
position of an estate duty, -after
removing waatever obstacles are in
its way, so that the disparity of
wealth and income is reduced to the
minimum gradually. Then, nationali-
sation of at least banking and insur-
ance to make available to Government
adequate funds for financing their
plans of development. Then 1 would
suggest the abolition of managing agen-
cies or at least their strict regulation
in the best interest of the community.
Last but not the least, I would suggest
the ruthless”suppression of corruption
and inflation through the agency of a
radical economic programme. As Prof.
Shah has pointed out, the last inquiry
into the tax structure in India was
made some time in 1924-25 under the
chairmanship of Mr. Todhunter; that
inquiry- was conducted under an alien
Government, an imperial Government

118 PSD
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with a very limited and narrow_ scope.
Things have, however, changed; in-
come .groups have changed, national
per capita income has changed and
today we definitely do not know what
role direct and indirect taxes have to
play in our country. From an essay
written by the Economic Adviser to
the Government of Madras, 1 learn
that the per capita national income in
India has fallen from Rs. 67-8-10 in
1938-39 to Rs. 60-12 in 1950-51. Simi-
larly, the incidence of taxation has
fallen from Rs. 6-8-4 in 1938-39 to
Rs. 6-5 in 1950-51. Out of the tax
revenue, both for. the Central and for
the State Governments, the direct taxes
claim today 48.77 per -cent. as against
43-65 per cent. of the total income in
1938-3Y, whereas in the field of in-
direct_taxation the claim is 58.3 per
cent. 1n 1950-51 as against 56'35 per
cent. in 1938-39. This makes it clear,
as pointed out by Prof. Shah, that in
our country direct taxes have still a
very important role to play. Govern-
ment have taken action on many of
these issues. For instance, the
national income is being ascertained.
The regulation of managing agencies
has been reterred to a Committee. Sa,
I shall not go into details in those
respects. Now I would only confine
myself to making a few general obser-
vations about the Budget proposals.
Many of my hon. friends have said
that the current year’s Budget has been
timid, unimaginative and so on and so
forth. I for one do not agree with
this criticism, I think that the
Budget presented by Mr. Deshmukh
marks a reversal of tne old policy of
concessions to trade and industry year
atter year, although it is a guarded
one. By reverting to the raising of
funds through the medium of direct
taxation, Government admits the dis-
content prevalent in the country as a
result of the Budget policy of tne past
few years. At the same time,

Deshmukh’s action in raising only
Rs. 8 crores from direct taxes leaves
a sufficient margin of saving for trade
and industry to come to Government's
aid in its borrowing progiammes.

With these words, I conclude.

qfsa STET IW WEA : gAY
oY, # T@ gew (House) #gw
F IR FA {9 AT (speech)
g § A1 q@ @eE ar § fe
wifex w@ TaAde  F qfest (po-
licy of the Govt.) fiest et
o Q@ FEEE 7 ard
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[ dfea zr4T arg wa )
UF %@ ( member ) @igE
o gl w7 sy o oar
F 4t €eq (States) 31 W F §9
arEdY St w7 ¥ fAwe ™ g,
ST AW FE AR TWA a4
FT A T ¥ oAl fFac war
AR AT & 7 aF N FEer g
fom & el @iy T A @
dF w0 fFen gAEr o g3 74
oAt e feadt & st grar
RUWE R B & § agg aQ
dqfrarg Sidt €1 AF §T ¥ T
M oA I FE O R TEAAC
¥ i st 4, |gag
TEERE &Y ST wahiadl (propa-
ganda machinery) UFAS
(external) ¥ @ix # @ fawraq
g &, ux % Sufex Al (do-
mestic machinery) w1 g ag
frgraa @ @ & o LERIK IS
awgfﬁﬁwqau s faw
s, oW & arey fedem fafaed
(Defence Ministry) 7 33 %3
IES &I @ g AL S I F
feddifedz  (rehabilitate) ¥ &
O a0 gem § AR 98 T9-
W qgA HES AR qgad g AW
g fafredr (Finance Minis-
try) «ga @i wWa W TS F
foa &% @i qu § 1 fer fwe A
T ﬂ%maaarm g, B aral
# #\&maaan‘tﬁsag:m—
dz w1 WSS A FT §
G F A T I§F GE AT
W AT oAy wWig
hn b o 1 gl s R
e § u ( provision )
! & g+ (Budget)
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Gfe ST Trw wME : AR IEF
R AR WMH FL, W FARA
FIE w7 gI@ T8 § | fom swEi:
] a q il W @k fFar
€ ST F AT TFASUT H L@ § 1
A IaF W A GEL GO H
g wgA § 5 oS A8 FE e
Frqfew d @ w9 qrer €1 99
7§ 7% gwe gwal ¥ ard
JAAT F Fwm fEur o <@ g,
ST A & % g wrsfAgi ¥ qre
greTad € QFEae (Employment
Exchange) ¥ ek W fa@m

AR g (training) &7 &1 Fifew

A1 W g1 EW Y Ig fawmEa
FT Gwd § fF g &0 g1 @ )
A Q1 wwiEd «g g [ TaaEe

TSt S FRE g @A wAl

&7, 7gi ai 4g 9 g Far 3 ¥
A1 g&F M S8 Fifaw R F@ar
T @A AS AFEGT FTOAGH TG
g f& mamdwe @ FT W@ g 1ad
ar Aq fawEa g1 9 & 7 sy
WL T I FEA A, X OF
fafrex @gg #t a@ A AR
qigw g v fu foa ag &%
wrF  (vuike) T @ & |
il Al WRTER ¥ AR oft gda
T 4 EISF F AR A STAER
fawrer g, | &1 € ¥ 99 @i
F HIGW FE B D00AT F M
few sw@ai @ war W fFoSw
BRF I qqg 79 AR G 1T
FT 3@7 gU W frwnd s § &
TaHAR SISt g T § 1 194-
e ¥ =ifgd & @ Tiwi@ =
o 7 qqASTY, W AGS  ATHATY
Y Fo€ ¥ g, vt ¥
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TR fegmm ¥ grmR dm oW
=g | 3t dar forgr mar Y qA A
e 7Y€ fF osga ¥ @wiEr
W wgy @ Tew  wERw #
EE @ wEn @R aaAhe
fas® s &t 0F g O o8
gt Fmw 7 w1 "R
TgT 958 w=3 ¥4 g & frw
afss® ( Public ) #1 zew adt )
TR I FT Faer T qg
ifqs am 7df £ ofF S BB oS

Ay SN Y /:"u

FREF T Fasrgm A AT A

A oY | F 737 Y 7S FET FATRAT
g 5 F= fgx & gafies @R
yaat 7 freed) & fF @@ W@
F FrTT 0w B owreEr AT A,
gTRT F w3 dzwAge anw ( Ad
journment motion ) ¥ &,
g SaEl ¥ M gER oW @E%
Frt F fF oz W@ F s q@
# Iz ¥ Il F AT TS E,
;T AT ST AW GRTR I[N
7 faera &Y fR 2rd TAAHE AR
AEHT ¥ AT AT AT JATA FLA
g & 3 qw @@ A F
gey a2, a0 gt F @
F1 g TET AT F AR | TR
AFHE T AT FeAT qIA g AW
AT ged IW e & wWiftE €
fog & ST 9w qEr & 9y
AT 97 £ 1 T 97 AT A1F FEAT
a7 AT AW gwE e fw e
= fagre & Wi F W= A AT
w93t &, SfF ST ¥ S et
Jodr 8, a3t A qa v § R
qUF LT (hoarder)%iﬁz'rﬁﬁ
w9 F ) e 49§ ER

go fto & zaw( wewr Wz A fF-

ok fagre # q@ @@ A o
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a2 N A ¥ o wga
T ST 9T, 97 F F3@ (con-
trol) @A & <o FIR A T
fee & wom mr fm ¥ fER
F @WiF1 aga EEET geT | A
g T8 JEd R TE 3w ey
feat F0 ae@ 7 &) A7 9B
@ ¥ arr FeAT qeAT & fF TEe-
gz 1 gum 91 f5 m ’uR
% & Jo% afEedr (self suffi-
ciency) & srat e & gEar
g fF gt ¥ & el v A
yHamwnlar aamE F @
W F y=T TowT WE &, feEl
X AG TEHARE gfAAT WX F W
ams F oA 9 e miw
TR F M I E AT X
aH 7z § 5 Swar ofed) F0w
# ( policy of control ) we=
aifer g€ &1 =@ &1 dar Tew
e fE g At A aoow fF
F qmm AT A s W&,
N #t 5§ arEEre s (psychology)
N | fFar o IR wwr O fF
™ WA T A oFE A E AR
| G A AR AT F IE AeH-afE-
e (self sufficient) &Y
™ ¥ aR F| mEAde ¥ o
FTA &1 qawa, fr 0 AR §3(grow
more food) fa® 4 oz (per
cont) ¥7 & gt & W E M
R § oo FTH & FER W
FFW Y AW TE ® T AR
Ty am faw @Y fagr 1 g
FET L AT AWM, T HF Y
mmwaﬁmmﬁzﬁ
‘ﬁvﬁ%fzﬁ ¥ @w Fifmfe

ol
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[ 7fer sm< e writa ]
feqem & o1 A 21 S@ AE
a9 A g afedY # T oag
9T #E FETSA a9 T AT FT WST
g wrt 1 a9 & wrzAw ( Finance)
qr TRIT £ | 19 T AT awe
% # g, @ AW WO
T T W ¥ afafem aw
HE® ¥ wqIEr (geo-g'\c) !Fa‘x
AR HT A AR A A § @
Y FT oawe frw aw@ ¥ gE
g W x@ W FTESTIFY Al

i
I=

T & OF T s TFA 1 W
w A s f e g fegem
7 W AT AR § SE AT S
A ¥ FTET FIH | G O T
# fyolt § oz am ad o §
fr g@ & fo=ft & Fraw ¥
fed zrix (tide) @mar & 1 v
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areas) € 4gl T HI® FY §ET
afsd 1 IF N awersd f& o
F oW FE ST AR & W
fafss s (middle class) Fg1®
¥ gag & 7€ & Sw A Afaw A
T FaE AfE | 98 9@ ™q €
fF @} da@ # $T AR Fo dto
7 iR ar feqmam # S wweer
siegw (produce) Y & A &Y
T T §1 U TIT Ted & F
TS AW A g ATH IAAX
gue & fagat fF aord 9w g
59 fafeq g & 99W 4 AR W
(Assembly) gam Fxdft ot silx
3Ig IH ¥ I gH qoE gL aer
F@ A @ AE A € fFogw R
% d°d 9, 3R TRT @Er W
g st qu &F N Aaf gar 4,
Ig F} agr =g ¥ femern awar
qarl....
o QT LS :f!", JETORCSEe]

? 5 Sl alz =y

do ITAX TN WM : IH T O
TR Y, AT FT ¥ 7S gre W o
¥ qFES 7 @UF 4Y | S ow S
FE god T A A AT YT
o § W B g e
W TW e A TS & AFES
qUq  FISA § | WST ARAT
FE AT B g | T AT A
aet A &1 W A A W
aw # AT § fF 9E® yagi A
T q9 = E 1A T AR
Fr 7w § F o #0e # awg
¥ faema ® 9§ 0 WX
§ Rt Ao agw o g wE

oy AUy
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quitg T73 7T aroer fawar 2, @y
fod F95 A gg@EET &) SEE
arw v # 3 mew A faed,
& fa® & ez (restriction)
& g1 ¢, wifase Afwerd (Pro-
vincial barriers) # fefezae dfem
(District barriers ) &1 o7 49
W FIAS F A FAS FE a9 aF
Fg AN gFEN (economy) FEA
T A wd Fma s omm 2 fE
TER Fg 2 f& 4 @ F AR
tag ufea ( surplus areas) &
fex3e (decontrol) & sm@m &
W ¥ g e @ far e,
™ d o W e Aew  afega
# @ ( scheme ) srrary dwft
g aff

#ooT wwaw ¥ Tgw I WS
T | T gaw ArST BT N AT qerww
ar qg @ 1A | ¥ 5 §E0 WTEAT §
g F FwEITA T957 (taxation
proposals) 3T I N ffeds
(Ministries) & ¥ & 7% fas
W WX JI wear & Agaael
T R YW Tw T Nfwd | q™
we fafaed smw #s9 ( Ministry
of Health ) @ fafrel =m®
qu#ew) (Ministry of Educa-
tion) we a1 wrw Al  w ol
g g # iz §7 & @ wr
e @ weT g W wr AT
fafreior 1 aT e ® ow ok frfre
ag AT de  gread @k
fexnt) (Social Harmony & Re-
form) M 1 I @ & faal AR
za) gonfaaY § wrer &1 fead A
gt e gy frd § @y Frgrae g
v g1 3} arafelf & qeat
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ardfiw §1 favewre e 2 1w @
femr &, e ® S0 § Wy feedl g
e It 9T g5 FTA W oW
™A £ 9@ H IE FTae 2wy
F, 9AT Y AT FT A@T T @A
Fdamm F wEx smafmEl @k
FmfenY ¥ wrer 2 av gwd feem)
Fofref aeg ey &1 F 9@ §
fr aorr w3 fafeds & o A
fafreet fagez féwrfeat (Minister
without portfolio) # &, #J
TN AMqTeEaE nATT FreT fafas
fazreez dEwfeaY 9, =i wgt A
ferrmam & madt a1é 9@ FY AT H
arsE sTEmTY fearad 3} o
FEETY § F|@T fr S ofirenw
(East Pakistan) 3 dwer far &
fe arde (border) o= wiT fiw ¥
e frdl feg Y org wEY F Y
Tgd I gR g A9 & fr °g
waTr o 3 ar |/ 2 Sfwr F
™ #; qEx v fegem aw
qrfees e 1 dasLTd) azg ¥ AT
w7 T AT A X gwmy ¥ A
T Aw A wrmr 3R wm
wfY LA &7 ¥ Ow Yy fre %
ord | g gl W qrwwr dar ol
3 T Ay T N A Qd
2 "t & awe xw ol oy farftreze
ferraz Meorfear fad o ge qw
siffw (Province) # o1 are $ioY Wt
@ ¥ W Tt Farel e W
frarewx ¥ I} [AF A Aw T
a1 w’ ux frfeex s9d 9Od
feqrdd= (department) 1 wifws
g 97 ® ¥ A A WA N
e wff ) 37 fod v S e
7t qroft goAFa 9% dwq (Education



» Finance Bill

[dfeq a1z amar Ari)

and Health) #t 7 ¢ 5 & _
fafree fazse dEdfem &
telioff

T I ¥F e T e
g fF ot o @ ar 3 Wi, T
@ wig & sud s a3s W
wRE 1 FR@m A w3 @H g
TR e € fF st &1 wAw awd
a S | @i FrAT § A
qifFea F) AT FT SHAFT TSI goHT
B T A FETAEATE R
Tq 3 § 7T wizfeee w2fed) (war
minded mentality) =& dar
FW! AT OFFT gw F, v a
FT S A AT AR W A
feqeam F @ ax 7 qAT FAT
arfgd | o9 e gw T faw A
W AT Q) TG A AT WEE F
qror , BF A& fraar 1@z A A3
et &, AT TH R IV W AR
gare wor wifed afe oY aeaw
A1F A F W FT A AFEST F
o | T8 W AE TAAIE FIE FAHE
afi ¥ <A & st w3 3w ? froad
g 9 FACIAE  (unawares) T
oFE § |

N form qwqR I F A F1EAT AT A7
o ¥ weweF g (Income-
tax proposals) # =& ¥ s a9 3
fg vree Sfrelt (Hindu joint
family) @t soreras fear 2,
dar fr F wEEm 3 FEr wq &Y
&% ¥ st gw x= (cvumb) frr
§ wa¥ fou & smizEs (ungrate-
ful) a@ @ A e A R
wree e & fou s (sur-
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charge) #% fafirz (limit) 2¥,¥o o
@ A FoaF A qew o
¥ 3 owET AR aer $1 3w W
¥ R fgg A dfdt oA
s & foaw 9¢ s oy dvw WrA
T @ AT FEAT QY AR gy
a s A AFww aw T FiRA-
I F gaSwyg frewr =wEar g
fF d7@w 2z (Secular State)
F feg sarez G @ o
fsefifidz (discriminate) 7 &%
FT owwa | 7R Fmex @z faz
== (with venjance) #1 qe%
F sy fagrg swiver efD F aig
My #frea sage BN Wk

_ frfmam sarze B A & Sfew

IT " g q9r FxArd AE fear

HR@I1 TF FAT A AR AL S

Y &1 AT F 9,300 BN fowE &
drax ¥ w3 & fod % A ¢ S
4oo F wFgFTAT fofyr  (ex-
(clusion limit) & N &N A
) 21T F AR A SARC I
A F qrr Raar N & o §
2 arrdt €1 e fyv dfAT F
A7 a1 I AT q@ e § IJWHF
9 @Y ISE FY SAAT R AQ A
oF T 3@ fafgas (prineiple)
1 wqre four a1 oo FY A gw ALY
g fF aw ST frg o w
&aw st | g darE ¥ fawrs g,
A Fredzama A ArEs (morals)
F o famms ym e frad Ry AT

¥ gew ¥ A4g AIS 9SS
w &1 s fear oo R

W ¥ fou ud T FTRY
(enquiry committee) FATE |
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g ¥ § Wt FH a4 9@ A
foiie & 3 ot &1 ag fwe s
) AFE F FGS g | 99 AW
FE 39 IT@ g AT QT TGA
(estate duty) @ma § a1 a9
g@EgasiT  (survivorship) &
YT F1 AG WD g1 W TR AW
S GBiASr Fi Ag1 aMg | ar 9"
AT X X oal BT § A W9
S¥ #1  fearess  (divided) mia
3 § AR wa i T e
gar @ a9 wgd & 5 W
femrsss adf €1 @ T W9 A
feeg @1 (Hindu Law) & Srsrg
(provisioﬁs) X FeTa  fwar
T g wizAe fafee @igd 9@
@ Sar & 7 s ar 5 ot
W § @R @ 9§ A AIE
QA off ST W ST § o FAT
§ & w4 wgd 7 g IFIRL
T WAT 4T 9T AT A TGHH AL
ffqr 1 & @S F g A 3 G B
AR A FEAT AT g9 F1 AH
q1 f5 @A Y REWT @ oW
adr g& €1 fe7 e wT WMy Y
FTAS & &F9 &M W & al 48
Fg1 T AW g fF s A fgw
SATE GAST BT W W T G
F oaEs I M g TSI &N &
qoar gy sase o &
RN AT 7 AFOT TG 9gAAT € )
WIS AN WH qH A
Frfear g1 @ v ¥ w18 o
g A q q T A4S 7@
argar § 5 g fgg, eewma iR
frfeaan SfAer fTus @ A §
A G AT Y TES TH Ag AW A
AT §, T &Y LR¢ AR A %o
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siFfifer (proceedings) wfgq &
@R Fgar w@r g 5 fgg A=
ST F @9 a9 T o W g |
qH FE W wEAA G ag e
fog & 3@ TR 7 (597 g1 | 3T
T FH4199 (Investigation Com-
mission) 7 i g& F 49X e
g1 ) i € F a5
@ JESAE FX AN qg W@l THAW
A ®RMINE 3T & F4 T R
fe@ wasAz (amendment) H
WAT § AT F FA G A« g
g AT FT Jifwq feogre |

# OF a9 §I A FW0 ArgaAr
17 SR g & am @R Ow
fegeaar awmar § fs godl dwae
M3 § | T T W H /N4
f& 87 &7 ag w9 g7 ATeq foag
9T EFF A”T FX I | T g
fgrgeam™it &1 agl wemEr (men-
tality) FiAT F1izd, WX a8 Wi g
QET F4T G 1 g8 Pl AT GwAT
Ziv ag ad fod wf & & fom A
&wi qar 9fgd ag 9§ ¥ awwn
A § OfFT ¥ § T I W g
FYT & | AT F gRad (arrears)
9 9 9@ €@ 4% 9% 98 9
gramfaq 5 79 9@ §oF
ARHT B0 FI Y F40 oo g awar § 1
qq FT AIRETT FNGT AT

Cfcid § sgr g 5 wm ¥ ofewe

THH ¥ FHIWT (Assistant
Income-tax  Commissioner)
F @ A WY (Beard of
Revenue) & wragd 7¢f g wnfgd |
sfFT ag o= ¥l Sl & Aaga €0
T I § 3581 TG 741 & a9 |
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[dfex s1T 2@ wwta]
e ;N AW FE@ § W F A F
Theque (influence) ¥ 7@ @
ifgd | wwfog & o @ g 7
€ A @o Aoamwe (C.B.R.) ¥
Aragd @ g S1fgd | Ja@ g
i (assessee) frdl v &xw
A & qFA g @ ¥ F fo@
# ag e e fed fr ag A
I T AW § W I¢ N IF@
SaTeT &ww ALY T 9 ! A IF
g o wefed dar A8 AW q@
qF AMS G EFG IYS TE W0

AW TF a@ A AF FET §
W T T AT IS A F e
§ a1 q@ [ucEa aifgEr w30
TR d uF I faae dlk ¥ ¥
# 7g oot FTN AR § Fr oTade
¥ q® oF aga 91 wiee (field)
T @ A g N g
Rt @€ § 3fFT 99 F T FeA
W0 AL { | TIAE F AW OF AL
Moz (vast field) &1 FowaT A
waf § gF 0% gEERE qEr @ S
fF gaFw da| X goar § Sl daw
WS AYE § W I I AW
T &\ A I T de ferede
# qgET | SAET IHKATA W daT
#fFF s 372 (trained ) Ffsd 1
W T AT KT A Y BT T
Sieull

(English translation of the above
speech)

Pandit Thakur Das Bhargava:
Madam Chairman, I hear the speeches
of the hon. Members one after the
other in this House and am puzzled
to think as to whom does the policy
of the Government please afterall. I
heard the speech which has been
delivered by an hon. Member just now
in which it was complained that no
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satisfactory arrangements were ma_de
by the Government for the demobiliz~
ed personnel of the Part B State
forces. After this I heard the Bank
episode which was narrated by Shri
Sarangdhar Das and, as a matter of
fact, 1 myself hear many such stories
as usual, most of which are without
any foundation. The first thing that
I have to submit before the Govern-
ment is that the propaganda machin-
ery of the Government, not only the
external one about which there have
been already so many complaints but
the domestic one also, is very faulty.
I know that the Defence Ministry has
thought out a very good plan for the
resettlement of the demobilized per-
sonnel of the army. Arrangements
have been made for their rehabilita-
tion. These arrangements are satisfac-
tory and fair; and the Finance Minis-
try too is prepared to advance all the
money required for this purpose. But
inspite of all these arrangements com-
plaints pour in from the hon. Mem-
bers mainly because the Government
have not an efficient machinery to pro-
pagate and publicize their good
achievements.

Shri Hussain Imam: What provi-
sion is there in the Budget for this
purpose?

Pandit Thakur Das Bhargava: My
able friend would excuse me, there is
no question of Budget in it. It is the
question of resettlement of the demo-
bilized army personnel. My able
friend and other gentlemen do not
know that several thousand men from
them are going to be taken in the
Police service. Arrangements for
allocation of land are being made for
other few thousand persons, efforts are
being made to train a few thousand
others through the employment ex-
changes. How can we complain that
these things are not being done. My
only complaint is that the Government
do not give sufficient publicity to their
activities, otherwise how could it be
that an able and learned Member like
Shri Hussain Imam did not know what
the Government was doing in this
connection. This alone is my comn-
plaint. I just now heard the story
which has been narrated by Shri
Sarangdhar Das, at the same time I
heard the hon. Minister’'s version of
the whole episode as well, as I came
to know as to what were the grounds
of the strike. Shri Sarangdhar Das
and Shri Hussain Imam have publish-
ed a pamphlet regarding this strike, and
with its help an effort has been made
to give support to the strike, but we
have come to know through the news-
papers that the causes of the strike are
somewhat different. - Keeping these
facts in view I complain that there is
lack of propaganda on the part ef
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Government. No doubt Government
should not give wrong ‘facts but at
the same time they should try to place
the real facts before the House, the
country and the whole world and in
this way I will not be surprised if the
wrong information which a number qf
people hold is corrected and the anti-
Government atmosphere which is pre-
valent at present, is brought to an
end. Government have accomplished
many good things of which the public
have no knowledge. Government do
not give them publicity and do not
make them known. It is not at all
proper. But what I wanted to submit
is quite besides this. I beg to submit
that news about the conditions pre-
vailing in Cooch Bihar has appeared in
the newspapers and it is reported that
there have been five or six starvaticn
deaths too. Notices of adjournment
motions have also been given in this
eonnection. . We receive similar reports
from the other parts of the country as
well saying that due to starvation the
condition of people is precarious in the
country. Today my able friend Shri
Sarangdhar Das has complained that
our Government is searching for food
in the other countries, is looking to-
wards China and Russia for food; in
other words they are searching all
the corners of the world. I am sorry
to say that our condition at present
is like that of the man who died of
thirst though surrounded by water on
all sides. Believe me that the people
of Cooch Bihar have enough of food
in their houses; but notwithstanding
it they are being fired upon, they die
of starvation while the stores of the
hoarders are over full with the food-
grains. Today there is enough of food
in Punjab and Uttar Pradesh so much
so that it can easily avert starvation
in Bihar. Gram was available in
abundance in my district. As soon as
control was lifted 60 thousand maunds
of this grain were rushed Bihar, which
benefitted people there. The Govern-
ment do not know how much the real
deficiehcy is there in the country. I
am sorry to say that the Government
had declared that the country would
definitely achieve self-sufficiency in
food by the year 1952, but I ask
wherefrom would this self-sufficiency
be achieved. Would it come from
heaven? As a matter of fact there is
sufficient food in the country; and if
in spite of that the Government conti-
nue to search for food in the foreign
countries and continue to give state-
ments like that, it only means that
the control policy, as followed by them,
1s wrong. The simple remedy for it
is that they should advise the people
that there is no need to be embarrass-
ed. This fear psychology should be
removed and they should be told that
there was no food deficiency in the

113 PSD
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country and that we would be self-
sufficient in the matter of food within
a period of six to eight months. When
the Government say that the ‘Grow
More Food’ Campaign has been un-
successful only to the extent of 15 per
cent. it only means that there is suffi-
cient food in India but the Govern-
ment do not know how to procure it
You remove the restrictions on food-
grains and allow its open marketing,
you would see that the famine condi-
tions prevailing ir Bihar would vanish;
and along with it would  go this fear
and embarrassment from the people’s
minds that there is no food in India.
Unless and until you do not change
your policy on these lines, no good will
come to you. What is there in your
finances? Half of your Budget goes to
the military which you cannot reduce
in any way. Apart from it you import
foodgrains worth more than a hundred
crores—100 to 501 crores—of rupees
from abroad. Then how can the
budget remai-~ %alanced and how can
any gond come to our country. Even
if you import foodgrains worth a single
rupee in this country your Budget is
faulty and you are not in a position
to improve the state of affairs. The
only remedy is that whatever food
there is in India it should be got dis-
tributed properly. We see in the case
of every person that a tide of success
sometimes comes in his life. In the
same way a tide has come for us in
India; if you do not take fuil advan-
tage of it, you cannot control the
events in this country.

Now, you have hopes to get some
foodgrains from abroad, you can have
stocks and it is the time when you can
remove this bad psychology from the
peoples’ minds that hard times -are
ahead and food need be stored. You
have sufficient stocks of food with
you and you can send it where it is
needed. Therefore by June 15 remove
control on foodgrains in the surplus
areas. Tell the people that there is
sufficient food in the country and in
this way give the middle class people,
who are ruiring due to these controls,
an opportunity to breathe. This is
wrong to say that the condition of the
grain producers in the whole of Pun-
jab, Uttar Pradesh and, for that fact,
in the whole of India is bad. This is
also wrong to say that the condition
of the labour class is as bad as it is
described. During the days of the
British rule when the legislative
assembly used to hold its session and
we used ‘to speak on the budget, I
remember that ‘we used to speak for
hours together and used to depict
such a picture of the whole situation
which used to be not quite exact, but
highly exaggerated. . . . ..
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Shri Hussaip Imam: Were you used
10 speak wrong at that time?

Pandit Thakur Das Bhargava:
Things were quite different at that
time and the economic condition of the
people was also no good as compared
to the present condition. But I have
never seen conditions which were in
any way better than the present con-
ditions. Those persons who describe
the present conditions as worse than
what they were previously tell a sheer
lie. It is not proper to depict a wrong
picture; on the other hand it is our
duty to speak out the true facts. This
is not only my experience but several
of my friends too agree with me that
the conditions are far better than what
they were before; though I am com-
pelled to to say that the people com-
plain of hardships today because of
the control. In my own district where
bajra is grown in abundance it sells
at the rate of twenty-five rupees a
maund. This is all due to the con-
trols. People have money but they
have no food, restrictions have been
imposed in every district, there are
provincial as well as district barriers.
Unless and until you do not restrict
the sphere of controls your economy
will not improve. Now the time has
come when the Government should
declare that there would be decontrol
in the surplus areas after June 15
this year and there would be open
market from that time onwards.
After this see whether the self-suffi-
ciency scheme succeeds or not.

I have gone far from my point. I
did not cover what I meant to speak.
My submission was with regard to
your taxation proposals and your
Ministries. So far as the Ministries
.are concerned I would request you to
do one thing. The Ministry of Health
and the Ministry of Education do not
perform any such important func-
tions so much so that if they are
closed down that would result in some
harm to the country. So close them
down and_establish a new Ministry
of Social Harmony and Reforms. There
has been some controversy between
the Sikhs of Punjab and the other
Punjabis. The Sikhs have assaulted
Harijans, which is indeed a very bad
thing. Such persons have disregarded
the teachings of the
that Sikh, the desciple of the Guru,
who had a right to commit atrocities
on the poor people? We see these
atrocities being perpetrated in Punjab.
Leaving the case of Punjab aside we
see the same controversy between the
Assamese and the Bengalees in Assam
as well. We see similar other things
in the other parts of the country too.
I would like you to keep two Minis-
ters without portfolio instead of these
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two Ministries, just as we had one
Minister without portfolio, Shri Gopa-
laswami Ayyangar, who used to go
to every part of the country where-
ver he found some wrong and used
to set it right. I have just now read
in the newspapers that the East Pakis~
tan Government have decided not to
allow any Hindu to live within five
miles of the border. I do not know
whether this news is correct or in-
correct, but I have liked it. The dis-
putes between India and Pakistan can
be settled by such methods only.
Unless and until the borders of both
the countries do not become strong,
there will always be the danger that
the persons having the same ideaology
in both the countries may meet to-
gether. This question of borders is
not a simple one. This is the thing
which generally becomes the bone of
contention between the two nations.
Therefore have a Minister without
portfolio who may go to each and
every province, and see things there
and after giving thought to the prob-
lems may settle the matters. Every
Minister is master of his own depart-
ment, he has no time to think over
the various problems. So both these
Ministries of Health as well as of
Education should be closed down and
two Ministers without portfolio should
be appointed instead.

In the same way I beg to submit—
whether you agree with me or not—
that I see the clouds of war hovering
over our heads. If the Korean War
comes to an end at all I am afraid
the Kashmir question will have its
turn because America is bent upon
helping Pakistan in the Kashmir dis-
pute. I beg to submit that I do not
want to create war-minded mentality
in the country but how can we close
our eyes to the facts. We should keep
India prepared for all these things. If
we remain illusioned, there is nobody
who would come to our help. This
thing is bcend to come and we should
keep our country prepared for it, so
that we may be able to face ‘the com-
ing troubles effectively. The Gov-
ernment are not paying much atten-
tion in this direction and I am afraid,
it may not catch us unawares. So,
the subject on which I wanted to
make a few observations is the Income-
Tax proposals. The Government have
completely ignored the Hindu Joint
family in these proposals. As an hon.
Member has suggested, I have no in-
tention to be ungrateful to you for
the crumb or the concession that has
been bestowed upon us by you. The
surcharge limit for the joint Hindu
family has been fixed at Rs. 14,400.
I do not know how is it going to bene-
fit. You cannot continue this tax on
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the Hindu joint family in this country
any more. I would like to invite your
attention to .Section 14 and 15 and
also other sections of the Constitution
according to which you cannot discri-
minate against the Hindu joint family
in this Secular State of ours. If I
am allowed to say so it is a Secular
State with vengence. There are
Muslim joint families and Christian
joint families also along with the
Hindu joint families in this country,
but they are not treated in the same
manner. There can be four members
in a family. You have fixed the
limit at Rs. 7,200 for families of, two
members but the exclusion limit of
Rs. 1,500 has not been changed. You
have given most concessions to the
families having two members each but
those families who have three or four
or ten members will be very rmuch
hard hit. If once you accept this prin-
ciple, you have no right to impose
this tax on the joint Hindu family. It
will be against justice and against the
Constitution and morals as well. This
matter has been coming up before the
House for the last 25 years. U was
told that an enquiry committee would
be set up for this purpose. I have
read the Report of the committee that
was set up in 1924. That Report
deserves your due consideration.
Whenever you have to impose a tax
or a estate duty, you do not accept the
principle of survivorship. At that
time you do not recognise a joint
famgly. So you take it as a divided
family for the purposes of realising
the tax, but when you do not want
a tax, you call it undivided. In this
way, you have struck at the very root
of the provisions of the Hindu Law.
We had good many hopes from our
hon. Minister of Finance whom I had
described as Chintamani that is, one
who is supposed to yield anything de-
sired and also as Deshmukh that is
the spokesman of the country, but I
very respectfully submit that while
Dr. Mathai had realised our difficulty
he has failed to do so. We had not
pressed this matter for the last two
years because we knew and we re-
alised the problems tfacing the Gov-
ernment. But when a tax of thirty
one crores is belng imposed I must
say that such steps of the Government
are the cause of the Hindu joint
family having been reduced to a non-
entity. Hindu joint family has re-
ceived a great blow from this Income-
tax and it‘is responsible to a large
extent for its complete disintegration.

do not want any concessions from
you. I only want that there should
be equal treatment fér Hindu, Muslim
and Christian families. It is not the
first time that I am submitting it to
you. You can refer to the proceed-
ings of 1928 and 1930 that I aad
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always been saying that the Hindu
joint family is not being meted out
a fair treatment. Every Finance Mem-
ber had accepted this fact and the

‘Investigation Commission too was of

the same view. Therefore my humble
submission is that the consideration
must be given in this direction and
the harm that is being done must be
put an end to. I would urge upon
the Government to accept that amend-.
ment of mine which for the time
being entails least expenditure on
their part.

I would like to state one point
more. I hope every Indian feels to-
day that it is our national Govern-
ment. So he must take it as his duty
to pay all taxes that are due to him.
This must be the mentality of every
Indian but it is not so. Why? It can
be said that it is so because those
who have to pay the taxes want to
evade them. But I will say that the
Government too is at fault to some
extent in this matter. Tax arrears
have accumulated in many cases for
five years. It is quite possible that
a man’s position may undergo
enormous changes in that period of
five years. The Investigation Com-
mission has recommended in its
Report that the Assistant Income-Tax
Commissioner should not be under the
Board of Revenue. But he is still
subordinate to it. Such a thing is not
in the interests of justice and equity.
One who is in charge of justice should
not be under the influence of any-
body. . Therefore I submit that he
should not be under the C.B.R. When
an assesser may have to appear before
the Income-tax Officer he should feel
that the officer is a friend of his and'
that he will not be asked to pay more
than what is due to him. Unless such
a mentality is created, it will not be
possible to realise the full amount of
the tax.

I have to submit one thing more.
I have only got this opportunity to
submit these facts before you and I
hope hon. Mr. Chairman would excuse
me if I take a minute or two more.
My submission is that the Govern-
ment have a vast field to take ad-
vantage of, I should rather say they
have a ripe harvest but there is none
to reap it. In Calcutta and Bombay,
every shopkeeper can pay income
tax. There are persons ready to pay
the tax but there is no one to collect
it. I, therefore, ask you to increase
the strength of the Income-tax depart-
ment, increase the ®wumber of the
officers and train them. By this the
revenues of the State could go up by
24 per cent.
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Dr. M. M. Das (West Bengal): The
new proposals of taxation that have
been proposed by our hon. Minister of
Finance in the budget for the current
year have one very important and
well marked difference from the pro-
posals made in the budgets of the
previous vears during our post-inde-
pendence period. Durinz the last few
years since we attained our Indepen-
dence, it has been the policy of our
Government. nct to impose any tax
upon the lowest income group of our
country, namely, the cultivators, the
factory hands, manual labourers field
workers and others. In fact our Gov-
ernment have so long kept a watchful
eye to see that these pecple of the
lowest income groups of our country,
are spared of any new taxation or
any increase in taxation in the for-
mulation of our annual budget propo-
sals. But this year’s budget has made
a remarkable departure from that
policy. It appears that the vehement
propaganda that has been carried on
for some time past, that all the money
in recent times have flown into -the
villages, have flown into the hands of
agriculturists, has at long last been
successful to convince our Government
and some of the Members of this
House the truth of that contention.

Tobacco, for some years, has baen
the proverbial goose of golden eggs
for our Government. But, I am afraid
that too much tapping by our Gov-
ernment in sheer greed is -going to
kill that goose very soon. In the
original Budget proposals, of our hon.
Finance Minister, the rate of increase
on hooka and chewing tobacco was
from 4 annas to 8 annas. The bulk
of the consumers of hooka and chew-
ing tobacco come from the villages
and come under the lowest income
groups. The Central Tobacco Com-
mittee has given certain figures. They
have found that about 470 million
pounds or 47 crore pounds is the total
quantity of tobacco consumed in this
country. About 50 per cent. of this
quantity, that is roughly 24 crore
pounds is consumed as hooka tobacco
and chewing tobacco. If the proposal
of our Finance Minister about the
rate of increase from four annas to
eight annas had been accepted, from
this increase on hooka and chewing
tobacco alone, our coffers would have
got about 6 crores. If we compare
the rate of duty as proposed by the
hon. Finance Minister with the rate
of duty that prevailed in the year 1944,
on hooka and®chewing tobacco, we will
find that the present rate proposed is
an increase by 800 per cent. In the
year 1944, the rate of duty on hooka
and chewing tobacco was one anna
per pound whereas the proposed rate
was eight annas per pound Our Se-
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lect Committee has very kindly re-
duced that figure to seven annas.

‘During the general discussion of the
Finance Bill, before it was sent to the
Select Committee, many hon. Members
of this House referred to this abnor-
mal and-unjust increase in the rate of
duty on hooka and chewing tobacco.
When the Bill was referred to the
Select Committee, we entertained high
hopes that the Select Committee will
not fail to do justice to these poor
consumers of hooka and chewing to-
bacco. But, frankly speaking we have
been highly disapgointed, rather dis-
illusioned by the report of the Select
Committee. The Select Committee has
reduced the rate from eight annas to
seven annas; in other words, the Se-
lect Committee has agreed to the in-
crease of the duty from four annas to
seven annas. In the case of biri
tobacco, they have increased the duty
from 12 annas to 14 annas, that is
they have allowed an increase of 17
per cent. only, whereas in the case of
hooka and chewing tobacco, they have
increased the rate by 75 per cent. I
do not understand the reasons for this

" step-motherly behaviour or attitude

towards the consumers of hooka and
chewing tobacco.

It is however gratifying to note that
the Select Committee was not unani-
mous in their report so far as this
duty on hooka and chewing duty is
concerned. Several of the Members,
at least four of them have felt and
even expressed their dissent against
this. My hon. friends Mr. Chattopa-
dhyay and Mr. Raj Bahadur have
submitted a minute of dissent. Our
veteran old friend Shri Gokulabhai
Bhatt has also submittied a minute of
dissent. (An Hon. Member: He is
not old.)) I beg your pardon. Mr.
T. N. Singh, who was not present at
the time of submission of minutes of
dissent, has given notice of amend-
ments for the reduction in the rate
of the duty upon hooka and chewing
tobacco. In addition to these four
Members of the Select Committee,
there are a large number of friends
in this House who have also given
notice of amendments for the reduc-
tion of duty on hooka and chewing
tobacco. These are clear pointers of
the dissatisfaction and disapproval of
this House over this abnormal and
unjust increase of duty upon hooka
and chewing tobacco. In the minute
of dissent, our hon. friends Messrs.
Clggttopadhyay and Raj Bahadur have
said: -

“It will be cruel on the poorer
section of smokers to subject them
to taxation which will make their
little joy of smoking almost pro-
hibitive. We are emphatically of
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opinion that the duty on hooka
and chewing tobacco should not
be for the present a pie above six
annas per pound”.

1 want to place ope fact before the
hon. Finance Minister and my friends
here that as early as 1941 the Gov-
ernment of Bengal realised the posi-
tion of hooka smokers and in that
year they gave full exemption of
sales duty in the case of smokers of
hooka tobacco and chewing tobacco.
By section 6 of their Finance (Sales
Taxation) Act of 1941 they declared
that no sales tax would be imposed

upon hooka or chewing tobacco. This *

much I can say on behalf of my pro-
vince. that they realised that hooka
smoking is not a luxury as has been
assumed by the hon. Finance Minis-
ter. He has in his explanation for
the increase in duty said that this
tobacco is a kind of luxury or near
luxury article. There is no doubt that
so far as the arm-chair politicians and
high government officials and big
businessmen are concerned, tobacco
may be a luxury. But what about
the poor man? To the cultivator who
has to work on his fields under the
blazing summer heat of a tropical sun,
and in the torrential rains of the In-
dian monsoon, and to the poor washer-
man who has to wash our cloths
standing knee-deep in the biting cold
of January and December, and to the
fisherman who has to spend his whole
day out in his tiny boat afloat in the
river, few puffs of hooka is not at all
a luxury. But on the contrary that
is the only thing that gives him
sustenance and energy to fight against
the forces of nature. But our hon.
Finance Minister and his advisers
coming as they do from the highest
strata of our society have very little
opportunity of seeing the lives of these
men, of knowing how they live and
work and earn their living. Sir, it
has been said that flue cured tobacco
and_ ordinary sun-dried tobacco not
used for cigarette making and other
varieties shQuld be brought under a
flat -rate. It has also been mentioned
that in the Central Excise and Sales
Act of 1944 the then Government, the
British Government did not place the
tobacco tax on a sound and rational
basis and made unnecessary discrimi-
nation between biri tobacco on the
one hand and the hooka and chewing
tobacco on the other. My personal
view is that we have bungled in so
many flelds of admihistration that
this present Govt. will have no face
to question the administrative effici-
ency of the British Government in
this country. There is no doubt that
we have surpassed the British Gov-
ernment in taxing our people. But up
till now we have not been able to do

113 PSD
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anything to show that we have sur-
passed the British in .administrative
efficiency and capacity.

Mr. Chairman: There are only five
more minutes. Amy hon. Member who
can finish in five minutes may speak.

Shri Joachim Alva (Bombay): I .will,
Madam.

The hon. the Finance Minister may
well pat himself on his back that the
Tata Deferreds have risen from 1853
on the 28th February to 2092 yester-
day. That is a vefy appreciable rise
on ‘which the dabblers in the market
may feel comforted as also the pro-
toganists of big business. But that
does not refle¢t the real economic state
of the country.

Big business may also pat itself on
the back that there were some 700
corporations—I am giving the figures
for 1948-49—which claim to pay about
seventy-nine crores as taxes towards
the finances of India. They also claim
that they could run the civil adminis-
tration of India by paying approxi-
mately 79 crores as taxes, which sum
was claimed to be paid by 696 cor-
porations in the financial year of 1948-

49. Out of that about 146 are per-

sonal incomes and the rest 556 are
corporate. 696 corporations are cor-
porations which have incomes more
than Rs. 5 lakhs per annum.
Over 500 hig corporations thus claim
to pay about 79 crores in taxes
according to the figures of 194849 and
thereby claim they can run the civil
administration of this country. If they
make this claim in the sense that they
pay the taxes, what about the other
sectors of our population. It is no
doubt a very happy situation over
which the Finance Minister may pat
himself on thc back but what about
the national wealth of the land and the
average condition of its citizens?

Mr. Bevan in the U.K. has resigned
on *he ground that the spectacles and
the dentures of the ordinary man are
affected. He felt that these ordinary
luxuries of the average citizens are-
affected by the rearmament pro-
gramme and he thought it would affect
the health, housing aud food of the
people. Here our health problems are
left in a most unsatisfactory condition:
our food problem is in a rotten state and
our housing problem in a worse pre-
dicament. We have not sufficient
clothing and big business may congra-
tulate itself on the prospect that when
there is another war, which is impend-
ing, they can work their industries
for 24 or even 36 nours if it is pos-
sible under the sun. The condition of
the masses and the burdens on the
back of the poor will remain the same.
We have big projects but they are
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[Shri Joachim Alva]l

pigeonholed or kept in the refrigerator.
The big businessman thinks that he
has the right to either co-operate or
non-co-operate with the Government
at his will and pleasure. This is the
state of our general finances here and
it is a heritage of the British Raj too!

One of the speakers said that we
cannot expect the general public to
subscribe to loans floated by Govern-
ment if they find that the country’s
finances are not managed well by
Government. On that I have a humble
suggestion to make. At least two
dozen of our I.C.S. men or those who
run the administration may be sent
for a course of business training in
business houses either at home or
1 pM abroad. If they had trainingin

. °7" general business for about
eighteen months or two years they
would come back with a fresh know-
ledge of business and will be able to
solve the big problems they are faced
with and perhaps do so with less ex-
penditure and even less scandal.

The third and last point I want to
urge is that we have no projects which
«an help our countryside. A great
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problem, however, has been solved
partially. The milk problem has been
solved by the Government of Bombay
who can justifiably claim it as a solid
achievement. If we have more of
such projects on a vast' scale by which
we will be able to supply milk to our
people, by which we will be able to
supply first things first to the masses. ..

Pandit Thakur Das Bhargava: Does
my friend know that 16 per cent. of
the people of India do not know what
milk is?

Shri Joachim Alva: I am coming to

* that point. We have no scheme by

which we can utilise the vast spaces
in our country for -cattle-breeding.
Every State and region may have
places where cattle-breeding can be
intensified and conducted on a scienti-
fic scale, where foreign experts can
work, not the bogus experts but
experts who know their job and who
will attend to our urgent problem of
increasing our cattle wealth so that
we may have plenty of milk available
for every child and adult in the
country. :

The House then adjourned till Half
Past Eight of the Clock on Thursday,
the 26th April, 1951.





